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LOK SABHA DEBATES

LOK SABHA

Friday, May 9, 1975/Vaisakha 19, 1897
(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER 1n the Chair].

ORAL ANSWERS TO QUESTIONS

Industries Benefited by IRCI jn
Calculta

+

*857. SHRI TUNA ORAON:

SHRI SAKTI KUMAR
SARKAR;

Will the Minister of FINANCE
be pleased to state:

(a) the names of the industries
benefiteg by the Industrial Recons-
truction Corporation of India, Calcutta
upto date and amount given to them,
unit-wise;

(b) whether most of the units at
present are on the verge of closure;

(c) if so, names of such units; and

(d) the reasong for such a condi-
tion, unit-wise?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) to
(d). A Statement is laid on the
Table of the House. [Plauced in
Library. See No. LT-9781/751.
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SHRI C, SUBRAMANIAM: I am
not able to understand the latter part
of the question—percentage of what?
But with regard to the first part of
the question, I have already said that
steps are being taken to get the in-
dustries which are closed, reopened,
Some expert committees are also
looking 1nto it,
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SHRI C SUBRAMANIAM: In
these cases, IRCI only gives assis-
tance for the purpose of running
them If a concern has to be taken
over, action will have to be taken
under the Industries (Development
and Regulation) Act.

SHRI SAKTI KUMAR SARKAR:
From the statement it appears that
the parties which had been sanction-
ed loans had not received the full
amount; some of them had been re-
ceiving the amount in instalments.
As a result the industries concerned
suffer heavily. May I know whether
the hon. Minister will see that the
amount which is sanctioned is dis~
bursed in one instalment so that the
industry concerned can survive?

SHRI C, SUBRAMANIAM: It de-~
pends upon the merits of each case,
In certain cases perhaps disburse-
ments will have to be in one instal-
ment. We have to see the amount is
properly utilised, rather than hand-
ing over the entire money to the
management and their not utilising
it properly is a matter of fact they
get into difficulties because of the ine
efficiency in management.

*
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SHRI DINEN BHATTACHARYYA:
From the statement it appears that
Sen Raleigh company is on the verge
of closure; I find that the sanctioned
moneys were not given to that com-
pany and its ancillaries, On the one
hand you are saying that because of
dearth of market and shortage of
funds, the compeny is on the point of
closure. It has already appeared in
the papers that the company manage-
ment is at the present moment think-
ing of closing down the factory; on
the other hand the amount which the
IFC wanted io sanction to help this
company has not been given fully,
only a part has been given. It is a
good factory and its machines are in
running condition; they are manufac-
turing cycles and there iz enough
demand for them; there is also scope
for export. Even in this case why is
the Government not seriously asking
the IFC to pay at least the amount
that has been assured so that for
financial reasons alone, the factory is
not closed?

SHRI C, SUBRAMANIAM: The
hon, Member agrees that the affalrs
of Sen Raleigh are not in a good
state. As a matter of fact the bulk
of the money of this Corporation has
gone into that; there have been ad-
vances by the banks also, I think
already a total of Rs. 4 or Rs. 7 crores
had been made available to them;
still they are in difficulties. There-
fore, there is something with regard
to the management, Therefore, the
whole thing is under scrutiny, It is
only on the basis of that scrutiny and
on the basis of the assessment whether
the present management should be
continued or changed, that further
moneys could be advanced; the effort
is to see that this is not closed,

SHRT KRISHNARAO PATIL; In
reply to a supplementary question
why the sanctioned money was not
distributed in one instalment, the
hon. Minister says that it depends
upon the merfts of each case. Do we
take it that it is entirely left to the
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discretion of the officials to distribute
the money in one instalment or seven
instalments or is there any criteria
laid down by the Government to
which they should conform?

SHRI C. SUBRAMANIAM: Each
case is considered by an expert tak-
ing into account the nature of the in-
dustry and also the Cost Accountants
are involved in making the assess-
ment. On that basis they make re-
commendations to the Corporations
with regard to the total wmount re-
quired and how it should be disburs-
ed, and on that basis the disburse-
ments are made, In regard to the
guidelines, I think the Government
have guidelines. The whole difficulty
is that this 1s a particular sick unit
and the treatment of sick units and
the diseases vary from urut to unit,
Therefore, 1 do not think there can
be a general guideling with regard to
this, but certainly we will have to see
that proper expertise is utilised for
the purpose of examining these units
and necessary recommendations are
made.

SHRI INDRAJIT GUPTA: In view
of what the Minister has said about
the Sen Raleigh concern and also in
view of the fact that it is the cheap
form of transport—we do not depend
on pctrol which is becoming daily
much more important—would the
Government instead of pouring
money into this concern consider
taking it over so that production of
cycles for the small men may be
increased® There is a good export
market for the Indian cycles abroad,
Why don’t the Government think in
those terms?

SHRI C. SUBRAMANIAM: Itisea
very constructive suggestion. The
whole matter is under examinetion
and before the results of the exami«

, nation are known, I am not in a posi«

tion to positively say whether it
would be taken over or not, but I am
sure the hon, Members are aware
when the Hind Cycles were closed
down we took them over and it soems
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that it has become n healthy unit and
very soon it will be making a profit
and the production will be in full
gwing and the labourers will also be
employed in full. Therefore, on the
basis of the experience we have in
Hind Cyecles, this also could be con-
sidered.

SHRI DHAMANKAR: There is a
procedure followed by the banks for
giving loans to these units, But the
procedure takes a very long time be-
fore the loan is sanctioned. Some-
times it imkes more than two years
before the loan is given. I would like
to know from the Minister whether
the procedure can be simplified so
that the loans can be given within a
short period.

SHRI C. SUBRAMANIAM: I have
not received any complaints with re-
gard 1o the delays. Certainly 1 shall
look into it. If there are complaints,
at least I shal]l try to minimise.

DR, RANEN SEN: May I know
and whether it is a fact that in all
{hese Companies and undertakings to
whom money is being advanced, IFCI
representatives are on the Board of
Directors? If so, why some of com-
panies continue to rup in red and still
money is being pumped mto them?
May I know what actually the repre-
sentatives of the IFCI are doing?
Whether they are looking the affairs
of these companies and also irying to
improve the position?

SHR1I C. SUBRAMANIAM: No
doubt there are representatives of the
Corporation on the Board. But the
Board have only periodical meet-
Ings and then scrutinise what has al-
ready happened, It depends on the
menaging director and the other
executives who mre functioning with
regard to the day-today wmanage-
ment of the Institutions. That is why
sometimes it becomes necessary tu
change the management also. In
many cases T find some of tham have
recovered Irom the setback they had
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and they are functioning in a healthy
manner and some others are recovere
ing. But Some of them seem to be
incorrigible with regard to the vari-
ous defects and deficiencies which
exist in the organisation itsels,
Therefore, in' this case, unless we
change the management itsel!, parti-
cularly the top management, perhaps
it cannot improve, This is the case
with Sen-Raleigh and this is being
looked into.

Value of Rupee

*961. SHRI BIRENDER SINGH
RAO: Will the Minister of FINANCE
be pleased to state;

(a) what was the value of rupee in
1964 and 1974 taking 1949 as the base
year; and

(b) what ig its value ay present?

THE MINISTER oF FINANCE
(SHRI C., SUBRAMANIAM) (»)
and (b). The value of the Rupe=, as
measured by the All India Working
Class Consumer Price Index (base
1949-100), works out to 65.8 paise in
1964, 27.1 paise in 1974 and 25.3 paise
i February 1975 (latest available).

SHRI BIRENDER SINGH RAO:
It is the primary responsibility of the
Government {0 maintain the pur-
chasing power of its currency. The
figures show that therc has been a
very steep fall in the value of the
rupee. From 100 paise in 1949 it has
come down to 27.1 paise in 1974 and
25.3 paise in February this year. It
can be safely presumed that it is Jess
than 23 paise today. This shows that
the Government has foiled to dis-
charge its responsibility in maintain-
ing the value of the currency and all
its fiscal measures so far taken have
failed. In view of this, is the Gu-
vernment thinking of imposing any
statutory ceiling on the annual in-
creas¢ in money supply because of
the continuing inflationary trend?
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SHR1 C, SUBRAMANIAM: This
questiof hds been fully discussed
with regard to restricting money
supply on all the fronts, Simply hav-
ing a statutory limit in a rigid man-
ner will not solve the problem. On
the other hand, various measures will
bave fo be taken. No doubt it looks
alarming that it has come down to
25.3 paise in Februarv 1975, but if
you also look into the world trends
in this matter, particularly in the de-
veloping countries, we are not worse
than many of the developing coun-
tries,

SHRI BIRENDER SINGH RAO:
It might give some consolation to the
minister to see that they are not very
much worse than other developing
countries, but it is 2 matter of great
concern to this country and to this
House. As the figures show, Govern-
ment is the biggest employer and last
year, it granted three increases in
DA in June, July and September.
50 per cent of it was deposited under
the compulsory deposit scheme, It is
clear that every Rs, 27 deposited last
year has become Rs. 25 within a few
months. Similarly, pensioners who
were getting Rs. 65 in 1884 are todmy
getting only Rs. 25 or even less in
terms of money value. Similarly,
Rs. 65 contrfbuted to the provident
tund in 1954 has come down to less
than Rs. 25 today. How does the Go-
vernment intend to compensate the
workers for this loss, particularly in
the pension and provident fund?

SHRI C, SUBRAMANIAM: Ulti-
mately, the situation can be remedied
only by greater productivity and
having greater production in which
all of us will have to participate. If
everybody does less and wants more,
naturally the value of the rupee will
also go on eroding. Therefore, I do
agree that it is a matter of concern.
As a matter of fact, this is the pre-
sent day economic situation and the
challenges facing us. We have to dis-
cuss in detail what are the steps o
be taken for the purpose. It is only
by implementing those steps that we
will be able to remedy the situation.

MAY 9, 1875
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SHRI BISWANARAYAN SHAS-
TRI: In spite of the anti-inflationary
measures taken by the Government,
the value of the rupee is falling at a
very great speed, In view of that, is
it not likely that within a few years
it will come down to zero? What
will the Government do to stop that?

SHRI C. SUBRAMANIAM: I hope
that would not happen. I know there
are certain elements which want to
take it to the zero level, but it will
be our aitempt to see that it does not
happen and the value of the rupee
improves.

SHRI P. VENKATASUBBAIAH:
Since the Finance Minister has an-
anounced certain fiscal measures in
the last budget, is any periodical
assessment going to be made to see
what is the effect of the measures
that have been taken on the rupee
value, as compared to its wvalue in
the last two years?

SHRI C. SUBRAMANIAM: 1
agree that this periodical review has
to be made, and it is being made in
a way. As a matter of fact, I am sure
the hon, Members are aware that
from September onwards the price
trend hag at least beea stabilised,
There has also been a slight fall in
prices.

SHRI NOORUL HUDA: Wishful
thinking.

SHRI C. SUBRAMANIAM: 1 know
their wishful thinking is that it should
g0 on deteriorating. The decrease in
wholesale prices has also got reflected
later on in the retail prices. In the
consumer price index also it will be
reflected slightly in March-April when
there will be an Increase in the value
of the rupee. This will have to be 2
eontinuous effort so that we sre able
not only {o stabilise the value of the
rupee but also improve it.
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SHRI 8, B, GIRI: The Minister
has said that the value of the rupee
had come down to 253 paise by
February 1975, In what way will the
Government™ compensate the working
class and  agricultural  labour?
Secondly, is the Government conm-~
dering paying back the money which
hag been impounded from the salaries
and wages of the workers?

SHRI C. SUBRAMANIAM: The
second question does not arise out of
this. That is a completely different
question altogether. If the hon,
Member is interested in it, he may
put a separate guestion,

SHRI S, B. GIRI; To what extent
ure the workers going to be com-
pensated?

SHRI C. SUBRAMANIAM: When
the cost of living index goes up,
automatically dearness allowance is
paid. Unfortunately, particularly
during the last two years, the index
of prices has went up very high.
One has contributed to the other.
That is why we are considering how
to stabilise ‘the situation. Fortunate-
ly, we have stabilised the situation
to a cerfain extent. We should take
all other measures which had been
indicated during the budget debate
for the purpose of impraving the
economic situation.

SHRI SHIVAJI RAO S. DESH-
MUKH: Apart from the compensa-
tion to the hon, Speaker and Mem-
bers of this House...

MR. SPEAKER: You have got
much more increase. The value of
what I am getting now is only Rs. 300
in real terms. I have assessed It
already.
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SHRI SHIVAJI RAO S, DESH.
MUKH: We are all basically cone
cerned with the compensation to our
constitutents, The majority of them
at least do not come from the fixed
income bracket. Whereas the wage-
earner gets some compensation by
way of Dearness Allowance, s there
any provision for providing Dearness
Allowance to farmers, the unemploy-
ed agricultural labourers and the
villagers? Is the Finance Minister in
m position to say that the average
cost of agricultural products has gone
up four times from 1948 to 19757

MR. SPEAKER: You have widen-
ed the scope of this question. It was
a very innocent—looking question,

SHRI C. SUBRAMANIAM: If at
all, it is only possible that a small
section can be compensated taking
into account the totality of the comw
munity's resources, but it it is a ques-
tion of the total community being
compensafed, then I do not know
what procedure should be adopted.
We should find some other flnancial
reserve for that purposge.

SHRI SHIVAJI RAO S, DESH-
MUKH: He has not replied to my
question which was very specific.

MR. SPEAKER: You take what-
ever answer he has given.

SHRI SOMNATH CHATTERJEE:
May I know which section of the
people in this country according to
the Government has been the hardest
hit by reason of the fall in the value
of the rupee, and what is the Govern-
ment going to do to look after the ine
terests of that secton of the people?

SHR!I C. SUBRAMANIAM: Na.
turally the hardest hit would be the
poorest, those who are living below
the subsistence level and their power
wil] go on decreasing whereas there
are certain sections who can be com-
pensated at least to a certain extent,
That is why our priorities will have



1 Oral Answers

to be to see that the poorer sections
are taken care of firgt, and this is the
approach which we have made and
that is why we are appealing that
those of us who are better off com-
pared to the poorer sections should be
able to make little more sacrifices so
that they can get the benefit.

SHRI SOMNATH CHATTERJEE:
This is the vaguest reply about Go-
vernment's policy. We shall have to
make sacrifices. Who will make, to
what extent and what type of sacrifice
for which people? Please indicate
something,

SHRI N. K. SANGHI: In view of
the steep fall in the value of the
rupee admitted by the hon. Minister,
may 1 know if he would think of de-
valuing the Tace value of the rupee
itself as it was done in France a
couple of years ago so that other con-
tradictions like higher wages etc., can
be done away with?

SHRI C. SUBRAMANIAM: De-
valuation is with reference to some
other unit, for example with refe-
rence to an external currency, Cor-
tainly, as far as this is concerned,
there is no question of revaluation or
devluation, Whatever value is there
is there. T do not know how you de-
value inside, it may be that with re-
ference to other things you can con-
gider it
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SHRI C. SUBRAMANIAM: This is
beyond my intelligence, because 1 do
not understand the full scope of the
guestion, hecause he was referring to
the answer which I gave on the pre-
vious occasion. Ome point which the
Hon. Member mentioned 1s whether
we are going to print more and more
currency notes. As a matler of fact,
that 1s one of the ewvily of our econo-
my. That 1s why, we want now to
curtail this money supply, and that is
why, various measures are being
taken, But, unfortunately, there are
pressures which would lead to further
inerease 1 the money supply. This is
where we have 1o tesisi il ag much a¥
possible
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PROF, MADHU DANDAVATE: The
hon. Minister, while replying to &
earlier guestion by Mr. Birender Singh
Rao, said as a matter of consolation.
that in a number of countries of the
world, the value of currency is going
down and prices are rising. On that
background, he also tried to justity
what is happening in our country, On
that background, may I know from
him, whether it is not a fact that in
a number of capitalistic countrieg also
where there has been a considerahle
rise in prices, the corresponding rise
in wages outstripped the rise in
prices; and as a result of that, the
working class does not suffer to the
extent fo which it is suffering? 1In
view of this, will you evolve a uni-
form national wage policy in this
eountry?

SHRI C. SUBRAMANIAM: As far
as the evolution of a national wage
policy is concerned, apart from this
aspect, it is a must, That is why, we
are considering this aspect. But, I
am sure, the hon. Member will agree
that this is not such a simple matter
which can be evolved overnight. That
is why, we are looking into the matter
and there has been a preliminary
report on this. and this 1s bheing
studied. Let us hope, very soon, it
should be possible for us to evolve a
uational wage policy.

MR, SPEAKER: Mrs Maya Ray.

PROF, MADHU DANDAVATE:
He is replying to my question. What
about the comparison with the rest of
the world” Hejson his legs. T.et him
remain on his legs. That is a very
important aspect. Repeatedly, cvery
Pirance Minister compares the con-
ditions here with the rest of the
world. That is a very relevant point.
He is alfiost replying to that point.
Pleage do not curtai] his freedom of
speech, He is already on  his legs.
He way almost on the point of

replying.
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MR, SPEAKER: T did not ask him
to discontinue, He himself sat down.

PROF. MADHU DANDAVATE:
You can ask him whether he is willing
to reply to that or not. Qut of chive
alry for Mrs, Ray, he says that he
does not want to reply to that.

Facilities for Landing of Boeing 747
Alircraft at Calcutta Airport

*362. SHRIMATI MAYA RAY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) when will the Calcutla airport
be ready for the landing of Boeing
747 planes;

(b) what are the reasong for the
delay; and

(c) whether a number of foreign
airlines, notably the British Airways,
are wanting to fly Boeing 747 through
Calcuita airport and would like Air
India to introduce the facilities re-
quired for the landing of that air-
cvafg at Calcutta airport?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b) The runway at
Calcuita airport is ready to receive
Boeing 747 aircraft. The equipment
required for handling such aircraft is
yet to be positioned at Calcutta, At
present no airline ig operating Boeing
747 awrcraft to Calcuita

(c) No communication hag been
received from any foreign airline re.
garding its decision to operaie Boeing
747 aircraft to Calcutta. However, in
April 1974, British Airways had
inquired from Air India whetber they
Bag any intention of equipping
Calcutta Airport with Boeing 747
handling equipment. British Alrways
had mentioned that they only wished
to explore the feasibility of handling
equipment being positioned at Calcutta
Airport by Air India should they
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decide to operate Boeing 747 at some
future date. Air-India had confirm-
ed to British Airways that as soon
as British Airways' future plana were
made known they would examine
the question of providing the meces-
sary services at Calcutta Airport for
the handling of Boeing 747.

SHRIMATI MAYA RAY: Will the
hon. Minister kindly tell us as to
what steps the Government has taken
fo justify the amount that has Leen
spent in building one of the finest
international airports in our country
if, at the same time, they neglect us
by not propagating or giving the
right incentive to resume interna-
tional air services at the Calcutta
Alrport? What steps have exaclly
been taken by the Government in this
respect,

SHRI SURENDRA PAL SINGH:
We are ourselves very anxious that
747 services to Caleutta Airport should
start as early as possible and the Gov-
ernment has taken a number of steps,
one of them being that the main
terminal building has been construct-
el. The runway has already been
widened and strengthened for opera-
tional purposes and other facilities
bave also been provided. It 1 true
that trafic has not picked up even
though we tried to persuade inter-
pstional airlines to start services to
Calcutta, Our efforts in ‘that direc-
tion are continuing. The international
airlines have taken a stand that 1t is

not commercially viable to operate
747 gervices to Calcutta.
SHRIMATI MAYA RAY: In view

of the fact that there is the huge
continent of South-East Asia, east of
Calcutta, what has the 'Government
done in thinking about decentralising
the top-heavy Air India admumstration
in Bombay so that they could have
& Branch office in Calcutta to give
facilities to the travelling public from
there, Secondly, the hon. Minister
should bear in mind that the north-
eastern region contributes consjder-
ably to the national ecomomy and it
s therefore, essential and legitimate
that we should have a proportionate
amaunt of facilities and money
ploughed back into that region.
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR: So Par asg the question of
strength of staff at various Airports
is concerned, it is defermined by the
volume of traffic and the work handled
at a particular Airport, We would very
much llke a 747 service to Calcutta and
the Airport to be fully utilised. For
that purpose, we have built a Hotel
also. But the fact remaing that the
volume of traffic towards East and
from East does not justify the opera-
tion of 747 by Air India and other Air.
lnes are not yet prepareq to operate it,
We are pursuing them to operate such
services,

SHRTI SOMNATH CHATTERJEE:
The hon. Minister said that the run-
way is ready for the purpose of receiv.
ing Boeing 747 but the necessary equip-
ment is not available at the Calcutta
Airport. May I know why only in
other Airporis in India this equipment
has been made avaiable and for so
long steps have not been taken to keep
the equipment or to bring the equip-
ment to Calcutta Airport? Why ihis
delay? Is it a part of the definite
policy of the Cenira] Government 1o
deny facilitieg to the eastern region of
this country? May I know, if Bombay
and Delhi, if not Madras, had been
chosen earller, why Calcutta was not
chosen earlier for the purpose? Why
alr India is not operating Boeing 747
to Caleutta? Why are you running
after the foreign Airlines anq persuad-
ing them to operate 747 to Calcutta?

SHRI RAJ BAHADUR: About Air
India, I have already sald that it
depends upon the volume of traffie
from East and to stations East of Cal-
cutta. Qur definite policy is to encour-
age as much traffic as possible to and
from aleutta About the positioning of
the equipment, there will be no pro-
blem whatsoever. We can position the
equipment ag quickly as possihle after
we know that a particular Ahrline is
ready to operate a 747 service to
Calcutta. The equipment costs about
Rs. 1 crore. To position the equip-
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ment costing Rs, 1 crore and not to
have the service will amount to an
anomaloyus gituation.

SHRI SOMNATH CHATTERJEE:
What, about Air India?

SHRI RAJ BAHADUR: I have
already replied about Air India. They
will certainly operale 747 as soon as
the volume of traffic emanating towards
East and from East of Calcutta justi-
fles it.

SHRI INDRAJIT GUPTA: Shri Ra)
Bahadur has given a very confusing
reply when he says fhat, because 1o
future this Boeing 747 may go to
Calcutta, in their scale of priorities,
they have begun constructing a hotel.
I do not know how much the hotel is
costing them; he should tell us He
has said that the equipment would cost
Rs, 1 crore and he doeg not want that
equipment to lie idle if no planes are
coming, but he does not mind a hotel
being built if no planes are coming. 1
do not know who is going to stay 1n
that hotel when there is no 747
service. Is it meant for people whn
can afford to go and spend week-ends
there? What kind of priority 1s this?

I woulq like to know whether, if any
foreign airline tolay wishes {o operate
747 from Calcutla, if they don't get the
necessary landing facilities, they will
not be further discouraged. What 1s
the point of view of the Government
m this regard.

SHRI RAJ BAHADUR: The Hon'ble
Member is extremely intelligent and
I am sure he can understand th2
answer given, which is not confusing
at all. The hotel is not merely for 737"s
Services.

SHRI INDRAJIT GUPTA: But you
said #o,

SHRI RAJ BAHADUR: I saiq thal
this can help—that it is one of the
steps taken. But the hotel is serving
and will be serving various interna-
tional airlimes— Air India (three servi-
ces), BOAC (five services), SAS (one
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service), Thal ' International (five
services), RNNC (two services),
Bangladesh (two services) and Burma
Airlines Corporation (two services).
There is no dearth of services to
Caleutta, In fact the traffic has also
{ncreased from 75,000 in 1871 to
208,000 in 1973. We have taken all
possible steps t{c increase the traffic.
To begin a 747 Service, there has to
be enough traffic for it and it should
not be said later that there is surplus
capacity which is being left unutilised.

SHRI DINEN BHATTACHARYA.
How much do you spend on the hotel?

SHRI RAJ BAHADUR: 1 have al-
ready answered that. 1 do not have
the figures with me at the moment.

Civil Aerodrome, Ahmedabad

*963 SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
that the runway at Ahmedabad civil
acrodrome ig not fully satisfactory
and/or safe for aircraft, particularly
the bigger ones, to land ang take off
smoothly and efficiently;

(b) whether the said runway nceds
to be strengthened and resurfaced
properly and promptly; and

(c) if so, when will Government
take up this work in hand and how
will it bz completed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) The main runwaya
at civil aerodrome, Ahmedabad s
considered safe and satisfactory for
the present aircraft operations.

(b) and (c). No further strengthen
ing of the main runway for the
present aircraft operations is required.
However, the need for improving ita
riding qualities ie under consideration
in the Civil Aviation Department.
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SHRI P. G, MAVALANKAR: Mr.
Speaker, Sir, to say the least, I must
say that the answer given is verv
interesting but far from satisfactory—
and from truth, I want to know
who considers this runway as safe and
eatisfactory—the Minister or the
Department—because my information
ig that quile a few pilots who are
running the air craft have made com.
plaints that they sometimes find lend-
ing operations, particularly, hazardous
and difficult. Surely, the Minister does
not want the passengers travelling by
the air-crafi and alighting at Ahmeda-
bad, to land there?

Therefore, my question is whether it
is a fact that the pilots have complain.
ed that the runway at Ahmedabad s
unsatisfactory, that it gives a lot of
bumps—particularly at the time of
landing—that the surface is rough and
therefore it requires prompt and ur
gent attenfion in terms of strengthen.
ing it and re.servicing it.

SHRI SURENDRA PAL SINGH: In
the last portion of my reply to (b) and
(¢), I had said that the need for im-
proving its riding qualities i3 under
consideration. It is a fact that re-
ports have come in that the surface
has certain undulations and bumps.
On a previous occassion I had tried
to explain to the Hon'ble Member
that the Civil Awiation Department
was seized of the problem and ati{end-
ing to it, and I think this defect will
be removed very soon. But it is a
fact that the runway is quite safe for
operations,

SHRI P, G. MAVALANKAR: My
seconq question is this. While replying
to my first supplementary, he referred
to what he told me at a Committee
meeting; but the answer given today-
after a week—is that the matter is
under consideration. If it was decided
to do certain things, yoy have only to
implement them ang not conslder them
again, Therefore, my second supple-
mentary would be, when will this
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congideration atop and when will
implementation begin—particularly, in
regard to the improvement of riding
qualities.

I would also like to know whether,
since in both the replleg (b) ang (c) he
has used the words “for the present
aircraft operations”, he is considering
an alternate air-port for bigger air.
craft. Surely, it is not the Govern-
ment’s intention to keep Ahmedabad
permanenily an alternate airport. It
has to be converted into a full-fledged
international airport, specially in view
of the fact that many aircraft cannot
land in Bombay hecause of monsoon
ang other difficulties and they have to
be diverteg to Ahmedabad. In view of
the fact thad there is a lot of inter.
national {rafic from Ahmedabad, from
Gujaral, to placeg in Africa, to London,
etc.,, and also in view of the fact that
it has to be converted into a full-fledg-
ed international airport, why should
the Government not take up ihe ques-
tion of strengthening ang lengthening
the runway at this stage?

SHRI SURENDRA PAL SNIGH:
The existing facililies at Ahmedabad
are quite adequate for all typeg of
afrcraft operating there at present. It
is an allernate airport to Bombay only
for 707 and not for 747. For all the
planeg which are now in the fleet of the
Indian Airlines, the present runway
anq the airport facilities are adequate.

As far as the other question about
surface of the runway is concerned, 1
have already said that it is being ex-
amined by the DGCA, the estimates
are being prepared and we are hopeful
that thig defect will be removed as
early as possible,

SHRT SOMCHAND SOLANKI:
Several times the former Minister, Dr.
Karan Singh, has promised to re.
construct and remodel the whole bufld-
ing of Ahmedabad aerodrome. If you
see it, Sir, yoy will find that it is just
like a8 godown and not an aerodrome
building. The present Minister has
also said that it will be remodelled and
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reconstructed. I have seen in the
Consultative Committee that the
present Minister just talks and makes
only promises, but he ig not taking
any action. I want to know from 1ihe
hon, Minister what was the estimated
cost of the building and how much
amount hag already been consumed
and utiliseq for the building and
whether they are going to remodel the
whole building or only the extended
portion is sufficient for them

SHRI RAJ BAHADUR: We have
already informed him that it is propos-
eq to take up during the Fifth Plin
periog the construction of a new
terminal complex with associated
apron and taxi.track al a new site at
an estimated cost of Rs, 35 lakhs, and
subject to the availabilily of resources
We would certainly like to start the
work on it as soon ay possible. But
since that may take some time, we have
already spent a sum of Rs. 6.5 lukhs for
the improvemeni of the present air.
port, including the exlension of the
areas available. The areag available
for various purposes, arrival concourse,
deparlure concourse, baggage delivery,
departure holding, reserved lounge,
restaurant, etc., have been increased
from 4,031 sq. fi. to 13,655 sq. ft. We
have done every thing possible for the
interim period. I fail {0 see how can 1
safisfy the hon, Member, We have
taken, praclically, all the steps, 1n
consultation with them in som cascs

Replenisbment Expor{ Permit Licen-
cey iransferred to Export Houses
*366. SHRI BHARAT SINGH

CHOWHAN

SHRI LAJLI BHAL

Will the Minister of COMMERCE
be pleased to state:

(a) the number of Replenishment
Export Permit licences transferred to
eligible export Houses during the
period 26th March {o 31st March,
1974;
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(b) the names and addresses of the
parties from whom and tfo whom
these REP licences were transferred;
and

(c} value of each such licence?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(ay to (c). The information asked for
is not readily available. Also, the {ime
and labour involved in collection of
this information may not be com-
mansurate with the results sought to
be achieved

oft wrew fag st @ weter wEew,
O fat¥ aga W 4 W g
Afeg Wt &% wvg & wae1< faar q7 )
T WY wERy Ny Ty agy 3 £
At ag gy g7 Tarwfew & fs arer #
IS FET § | FR § FH I 9H
TR grefew ¥ AW a1 @A,
famat argae faf o &0 afx
am ogat H T ag owew 2 R
THERUT A F W TEW AT
av gz @Y uF ¥ mewd € aw §
T Fg st aT A fowrar angd § o
¥ UFOE grO¥Y & AW WINAT Wgar
g 1 3F AT ATY @AY | g fawgw
AT g AT ¥

SHRI VISHWANATH PRATAP
SINGH: 8ir, so far as the nameg of
the export houses are concerned, il is
not difficult to give; there are about
164 export houses which have been
given cligibility certificates in 1874-75.
That information could be passed on
to the hon. Member, But the question
asked is, how many replenishment ex-
port permit licentes have been trans.
ferred to the eligible export houses.
Vanous licensing authorities transfer
these licences and the number is quite
large. For the specified period for
which this is asked, end of the year,
it becomes specially large because
everybody tries to clear ang get thome
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licences. There iz a drive also on the
part of the authorities to transfer the
licences for which the dates are ex-
piring. All the fileg have to be gone
into. I hope, the hon, Member will
appreciate that this will require stop-
page of normal work.

oY g7 wT wYNT : T TERT
Tg26MA ¥ 3L AN ® 74 T®
gq qaix fog & smaseT wid 3 o

st wiea Tag wtgra : Y gl
fad § o w90 & 99T w2
afgtd FA FT ? FW Y FW 9T AW &
g & w9 gAY !

mOA R C Ad qF FAAER
Faidisg T raar § @ 2w
wgt & gar @gmw !

SHRI VISHWANATH PRATAP
SINGH: It will cover every country, If
we take this. This information is not
ready in hand. I have explained the
difficulty in collecting the information,
I hope, the hon, Member will appre.
ciate it.

ot g o v Ig WY
foate #& % wredw Sw gy § ar
feg fog o1% &, 3 Faw s fer A
AT AR & L @vET & e A9
TFR W AWML §, I A9 AW
§ wfeaell &, s av9 gvRe &Y
fam &, 9% aax & waT qiwfem &Y
FIAFTE AN ¥ qeT Y |7 gowdar
s oag T oA At & oam
RN gH W R E ww e
wradt Wi 3o wfaat & g ot q
aiX § 7 gw ag w0 fory & fag
w1 SAE A I g ?
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woIe W W EX A WY
WHagm A I g W
wEe Ay W

o g WX wETw . wew
wgrew, 21 femr wg® e oy R §
398 T9 Haw giw faq N sawrd
wr g

weust wfva ;21 fa & § ag@
q1 o &) TR § At ay ard P
atar § | @ga & % fomar §
T At 21 fa agd 3 faur st avm
foar fir agi & @9 &% faar 7 Ay
7gT & 914 7 T w9 g

ol JOA TT WOATT : WA WEA
g JAE A |

SHRI VISHWANATH PRATAP
SINGH: First, I want to refute tha!
We are concealing any information be.
cause there is something wrong. There
is a genuine difficulty. It is not a
question of five days. Going into the
files of varioug licensing authorities
which are not at one place and sorting
it out will involve a lot of work.

Y JER WY KYIY : IF WA
g 79 aF & ! oF qgmr W,
T W FAM, q A T, TG A
SrTdr fewraTen 1 gaT SR faear
Hfedr fr s wa &4 7

weaw AR : AT fewar § ?
T g oAl R 4g & ) A9y
B iv @ g ot & og froomw &
g W 1 yg dfsT
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Metal 'Detectors to detect Hidden
Treastres

*9g9, SHRI M. S, PURTY: Wil the
Minister of FINANCE be pleaseg to
state:

(a) whether the Income Tax Autho-
rities have decided to import ‘highly
sensitive’ metal detectors to facili-
tate detection of hidden treasurers;
and

(b) if so, whether such instru-
ments are not available in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a). No, Sir,

(b) Doeg not arise,

st QoW Al : WETE WEIEY,
w&l wgier ¥ B AV AT 9wr AT |
fear § 0 & s sRaT g fr s
ast i g afhEal & qra W Ey
fggw zaTwt WY var w=r & 7 afx wA
waT § 81 fre a0|) ¥ 9 g8 famrere
¥1 xate fpar wm g 7

SHRI PRANAB KUMAR
MUKHERJEE: It is not a fact that
these sophisticated instruments are not
available in our country. In fact, we
have these instruments in the Nat-
ional Geophysical Institute and when-
ever it is necessary to find out hidden
treasures, we get these instruments
from them.

st QHo QHo  qR&" : WYL N ¥
o e Jf gur o B qer fF oW
T vt & 75, 77w feww fav o @
qo g ?

SHRI PRANAB KUMAR
MUKHERJEE: The question relates to
metal detectors to be imported. But
if the hon. Member wants information
about the income-tax raids, many a
time I have given it on the floor of
the House and I can give it.
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ot apfiee Wt : b wgeT §
w1 & % 50 9% UFT a9 gRIL aTe A
iy agoam g g fe dw X
wd ag Q& ey g o fed gy &
Ao Ty & feq s darc A #
&Y WY F ST 7 FEmy gur g a7 gt
2w & ¥ g gar wwrA & faq W
AT A S A s e srgan
AT ITFT g1 wwr g ?oafz
ar frg sET § 7

SHRI PRANAB KUMAR
MUKHERJEE: I have already replied
that the metal detector is not avail-
able with the Department of Income-
tax, but it 15 available with other in-
stitutions from where we get it. In
fact, in one place we got the equip~
ment from them and used it.

SHRI VAYALAR RAVI: Recently,
some raids were conducted mn  the
place of Jaipur and 1t 13 reported that
Jewellery and gold and other things
of the value of Rs, 50 crores were de-
tected with the help of these equip-
ment. Even with the help of these
sophisticated equipment you could de-
tect hidden tressures of the value of
Rs. 50 crores from an hon. Member
of the BLD of thig House. I would
like to know whether the Govern-
ment wil] employ these sophisticated
instruments more extensively and find
out how many Maharajag and Maha-
ranis of Gwalior and Jaipur are having
unaccounted hidden treasures.

SHRI PRANAB KUMAR
MUKHERJEE: Whenever we get in-
formation about any hidden treasure
belonging to either a Maharaja or &
Maharani or anybody else, for that
matter, we have got to detect the
treasure . (Interrutpions).

SHRI 8. M. BANERJEE; I would
like to know one information. Ae-
cording to sources available to us,
the total quantity of gold and jewel-
lery unearthed ir these raids iz valu-
ed at Rs 32 crores 1 would like to
know what is the information of the
hon. Minister and what is the total
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quantity of gold and jewellery re-
covered from the Jaipur palace,

SHRI PRANAB KUMAR
MUKHERJEE: We have replied to this
question on many an occasion on the
floor of the House. Up till now the
total quantum of gold which we have
obtained from the Jaipur palaces is
871 kg, and there are certain other
jewellery also and the valuation is still
in the process. Up till now whatever
we have been able to evaluate, it is
in the order of Rs. 1.84 crores and
duting the recent raids we got two
things, one a necklace and another, an
emerald whose value is approximate-
ly Rs. 2 crores.

" MR. SPEAKER: Now, the Question
Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Memorandum from Chairman, Small
Feale Industrial Association, Batala
regarding 1 per cent Excise Duty

958. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to stale:

(a) whether a memorandum has
been received from the Chairman,
Small Scale Industrial Association.
Batalg (Punjab) regarding the 1 per
cent Central Excise Levy on com-
modities not specified elsewhere;

(b) if so, the action taken by Gov-
ernment on thig memorandum; smd

(c) when a decision would be taken
80 ag to provide relief to small scale
industrialists?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) No such memorandum appears o
have been received in this Ministry
trom the Chairman, Smal] Scale In-
dustrial Association, Batala, regarding
the levy of excise duty under Item 68
of the Central Excise Tariff. How-
ever, a telegram has been received
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from the said Association as also a
Joint memorandum addressed by 27
Associations of Punjab, the Smaill
Scale Industrial Associations, Batala,
being ong of them, regarding levy
under Item 68 of the Tariff, Neither
of the above two representations s,
however, addressed by the Chairman
of the said Association.

(b) and (c). The Government has
carefully considered the requests of
the Association, but consider  that
there is not sufficient justification to
liberalize the exemption beyond what
has already been announced in ParHa-
ment,

Brancnes of Nationaiiseq Banks in
Orissa

*959, SHRI ARJUN SETHI' Will the
Minister of FINANCE be pleased *o
state;

branches of
operating in

(a) the number of
nationalised  banks
Orissa at present;

(b) the total investments made by
these banks 1n Onssa during the
financial years 1972-73, 1973-74 and
1974-75, and

(c) the total amount of money ad-
vanced by them ag loans for agricul-
tural ang industrial purposes, separa-
tely during the above period?

THE MINISTER OF FINANCE
(SIIR1 C. SUBRAMANIAM); (a) to
(c). As at the end of December, 1874,
there were 291 brancheg of commer-
cial banks in Orissa. Of these 275
belonged to public sector banks, in-

cluding the fourteen nationalised
banks,
Available information regarding

flow of bank credit in Orissa as at
the end of December, 1972, and De-
cember, 1973 is set out in the State-
ment,

Besides bank credit as such, banks
also invest funds in the securities of
the State Government and in the
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bonds and debentures of thelr associ-
ated bodies, Investments of all
scheduled commercial banks in such
securities in  Orissa amounted to
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March, 1973 and Rs. 46.89 crores as
at the end of March, 1974, of these,
public sector banks accounteq for
Rs. 3440 crores and Rs. 43.08 crores

Rs. 8829 crores as at the end of respectively.
Statement
o) ding ad: of scheduled commarcial Banks in Orissa*
(Rs. crores)
Dec.1972  Decag73
(@) As per district of sanction
(1) Nationalised Banks . . . 17:8¢ 23:50
(2) State Bank of Indic 7:54 1379
(1) Paslic Szctor Banks . 25°39 37-29
(4) All Schedaled Crmmercial Banks . 2906 4050
(%) As por district of urilisation
All Scheduled C)mmercial Banks 4353 55+83
(of which pulic sector banks) Not (5155}
available
(¢) Saseorcl break down for (b) above
of which
public
sector
banks
¢r) Agricultare . 165 3'36 (2-98)
(2) Industry PR 32-88 4142 (37-83)
(3) Trade . e 4:50 6:62  (643)
(4) Personal loans . . . . . 1°26 1°67 (1'68)
(5) All others - Ve e e 3-27 286 (2466)

ey 8

. i regate bank creditin Orissa is availableaccording to the district ofsanction
iy ngb:ﬁzh‘c: located in Orissa for different bank groups separately. The

sectorel

e o codit in Orlssa for D

vailable for all scheduled

bmer, 1972 is, h , &
banks only and as perdisitrictof uticllltutlngn 1.4., credit actuslly urilised inOrissa not with

commercial
standing the location of the sanctioning

branch.
sivaqcss sanctionsd outside Orissa but utitised in that State.

‘The difference between the figures represents
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AT gandi) (%) W, A

(@) ®iv (3r). 90 & 767 957 1

Foreign made Watches found in Dip-
lomatic Bags intercepted by Customs
Authorities in Calcutta

*964. SHRI SAT PAL KAPUR: Will
the Minister of FINANCE be pleased
to state:

{a) whether Customs Authoritieg 1n
Calcutta intercepted diplomatic bags
arriving from destinations in West
Germany and Italy;

(b) whether the bags were marked
“medicines” but containeg over 300
foreign ‘made watches; and

(c) whether Government arc aware
that economic offences by the “diplo-
matically immuniseq persons” are on
the increase ang if so, the steps being
taken to prevent this?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). No, Sir. The Customs
authorities in Calcutta have not in-
tercepted any diplomatic bag in the
recent past from the countries re-
ferred to. However, some packages
containing contrgband consigned to
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diplomatic officials have been interce-
pted occasionally.

(¢) The Government have no
specific information to justify  this
assumption.

Report of the Study Team on Produc.
tion in Textile Industry

*p§5. SHRI BHOGENDRA JHA: Will
the Minister of COMMERCE be pleas-~
ed to refer to the reply given on 1lith
April, 1975 to the Unstarred Question
No. 5973 regarding findings of Study
Team on production in textile indus-
try and state:

(a) whether Report of the Study
Team has since been received, 1if
so, the main features thereof and
Government’s reaction thereon and if
not, causes of delay and time-limit
for submission of report;

(b) the absolute and proportion-
ate reduction since July, 1974 of cot-
ton cloth production i the Mills
run by the N.T.C, and those in pri-
vate sector respectively and the
causes thereof; and

(c¢) whether it is proposed to
nationalise or at least take-over the
management of the textile mills which
have reduced production since July,
1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
VISHWANATH PRATAP SINGH):
(a) The Study Group has decided 1o
revise and update its Report earlier
prepared, to reflect the position at the
end of April, 1975, The work of the
Study Group is nearing its conclus-
ion and the Report is expected sghort-

(b) There hag been no reduction
since July, 1974 of cotton cloth pro-
duction either in the N.T.C. mills or
in the private mills.

(¢) Does not arise.
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Intelligence Call to deal with In-
come Tux Evasion ang Smuggling

967, SBHRI D. K. PAND: Will the
Minister of FINANCE be pleased to
atate:

(a) whether Government have a
proposal under consideration to set
up a full-fledged intelligence cell to
deal with Income-tax evasion and
smuggling; and

(b) if su, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) and (b). On the Customs side, the
Customs formation already have in-
ielligence units for collection and
fo'low-up of intelligence regarding
smuggling. The Directorate of Re-
venue Intelligence assistg the Customs
authorities in co-ordination and dis~
gemination of intelligence,

On the Income-tax side, the Intel-
ligence Units which were initially set
up at Bombay, Delhi, Madras and
Caleutta for tackling cases of sub-
stantia) tax evasion have been created
at the headquarters of other Commis-
sioners of Ircome-tax Lately,
Special Unitg have been set up at
Ahmedabad, Bombay, Madras, Cal-
cutta and Delhi to deal with the cases
of smugglers detained  under
COFEPOSA Act and their associates
etc. The work of these Units is be-
ing coordinated by a Cell in the Dir-
ectorate of Inspection (Investigalion)
Income-tax.

Imapact of Anti-Inflationary Measures
on Prices

*988. SHRI D. D. DESAIL:
SHR] RAGHUNANDAN LAL
BHATIA:
Wil the Minister of FINANCE
‘be pleased to state:

{a) whether the annual rate of
inflation has steadily decelerated;
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(b} if so, whether the index of
wholesale prices i3 maintaining &
downward trend from January, 1975;

(¢) whether Government are consi~
dering to take any further anti-infla-
tionary measures, and

(d) if so, the facls thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). As a result of a steady decline
in the Index of Wholesale Prices, the
annual rate of inflation has come
down from 31.9 per cent during the
week ended Scptember 21, 1974 to 7
per cent by the week ended April 5,
1975, Although the Wholesale Price
Index has risen marginally in  the
following two  weeks, the rato of
annual inflation has further declined
to 5.9 per cent.

(c) and (d) While the strength of
inflationary forces has  considerably
weakened as a result of the measures
tuken so far, the Government is keep-
ing a close watch on the situation and
further action will be taken as and
when considered necessary. How-
ever, the onlv lasting solution lieg in
increared production. In the annual
plan 1875-76 outlay in the public sec-
tor has accordingly, been stepped up
by 23 per cent and larger allocations
have been made for the core seclors
such as food and energy.

Arrest of Indian Natlonalg in Bangls-
desh Border Districts

*070. SHRI JHARKHANDE RAI:
Will the Minister of FINANCE be
pleased to state:

(a) whether some of the Indiam
Nationals were arrested in Bangla-
desh border districts on charges of
possessing large sums of demonetized
100 taka notes; and

0 L3—2
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(b) it so, the particulary thereo! Licensing Polity of 197% o

and Government's reaction theveto? which require sophisticated
technalogy; or

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). No official intimation
has been received by the Govern-
ment in this respect.

Diiution of Equity Participation of
Foreign Companies

*971. SHRI NAWAL KISHORE:
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) how many foreign firms have
till now brought down their equity
participation to 40 per cent in accor-
dance with the provisions of the
Foreign Exchange Regulation Act,
1973;

(b) what steps have been taken to
enforce t'ie law 1n respect of those
firms which have not yet fallen in
line; and

{c) whether Government will set
up a deadline by which the equity of
all foreign firms is brought down to
40 per cent?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). In terms of the guidelines on
Section 29 of the Foreign Exchange
Regulation Act, 1973, a copy of which
was laid on the Table of the Lok
Sabha, all brancheg of foreign com-
panies operating in India will be re-
quired to convert themselves into
Indian Companies with non-resident
interest upto 40 per cent and all Com-
panies  incorporated in India and
having more than 40 per cent non-
resident interest will be required to
reduce the non-resident interest to 40
per cint in the following cases in
which the Indian participation will
not be less than 26 per cent of the
squity of the Company:—

(1) those engaged in manufhctur~
tng activities covered wnder
Appendix 1 of the Industrial

(i) those engaged in predominant-
1y export oriented industries;
or

(iif) those engaged in Tea Plan-
tation; or

(iv) Airlines and Shipping com-
panies whose applications will
be decided on reciprocity
basis,

The information regarding the
names of the companies who have
been asked by the Reserve Bank of
India to bring down the non-resident
interest of 40 per cent in accordance
with these guidelines is being  col-
lected and will be laid on the Table
of the Lok Sabha.

The period in which the foreign
companies will be required to re-
duce the non-resident interest
genera ly ranges from one to  two
years depending on the merits of each
case.

The Reserve Bank of India have
adequate powers under the Foreign
Exchange Regulation Act, 1973 to
take appropriate action against the
companies which do not comply with
the conditions imposed by the Bank
relating to reduction of non-resident
interest.

Ralds on Tax Evaders

*972, SHRI 8. M. BANERJEE; Will
Minister of FINANCE be pleased to
state:

(a) what are the latest facts rélat-
ing to the raide ageinst tax evaders;

(b) the state~wise figureg relating
to the raids and the results of those
raids; and

(c) the steps inken s far to fight
the tax evaders?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) During 1074.75, the Income-tax
Department intensified search and
seizure operations against tax eva-
ders. During this financial year, 2024
searches were conducted resulting in
selzure of assets worth of Rs. 17
crores as against 538 searches con-
ducted during the financial year 1973-
74 in which assets worth over Rs, 4
crores were scized,
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(b) State-wise figures relating to
searches are not maintained, Infor-
mation relating to the searches, Com-

issioners of I tax Charge-
wise, during 1974-75 is given in the
statement No. I laid on the Table of
the House.

(c) Measures adopted recently to
fight tax evasior: are given in the
Statement No. II laid on the Table of
the House,

Statement I

Nramber of searches conducted a1d arse1s sevsed durin, 10 ~4="g

Nu. of A et
SL C 1. T. Charge '::;'c\}\llf::td seizcd
No. during
1974 78
April, 1974
Mar:';,
1975
"t AnthaPadesh .. .. . s 16,758,755
12 Asam 31 159,065
3 Bihar 19 25,40,113
4 Bimhay (incle ting Central) as8 3,73,55:953
s D i (inchuling C-ntral) 60 1,71,64,669
6 Gujarat ' 217 1,61,03.79
7 Jaipur 4 71,971,961
& Krula I 101 40,832,484
9 Kanpur 241 98:42,117
10 Lucknow 34 1,24,14 953
11 Madhya Pradesh f7 7,86,413
12 Madras (incluting Central) 74 $9,30,337
13 My orc 55 5725 423
14 Nagpar P 9 1 6,90,496
1§ Orissa 13 11,165,196
316 Pouna 107 52,70 €8
17 Putiala 326 1,74,16,783
18 Amitsar 8 1,05,45,668
19 West Bengal . . . 140 1,81,14,0€0
0,24 17,08,26983
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Statenient I

Measures adopted recently to fight

tax evasion

Legislative

1t

(i)

(ili)

Provinions made through the
Taxation Laws (Amend-
ment) Act, 1972 for acquisi-
tion of irnmovable properties,
where they have been under-
valued at the pume of trans-
fer, as such under-valuation
facilitate generation ang oir-
culation of black money.
During the period March 1973
to January, 1975 notices tor
acquisition of properties were
issued in 7502 cases, Orders
of acquisition were issued in
respect of 110 crores. The
total apparent consideralion
shown and the total fair mar-
ket value estimated in res-
pect of these cases are Rs 114
lakhs and Rs. 228 lakhs res-
pectively.

Provisions made through the
Taxation Laws (Amenament)
Act, 1672, that no swt {0 en-
force any right in respect of
any properly he'd ‘benami’
shall be instituted in any
Court untess the property has
been gisclosed to the Income-
tax Department. The same
Act also contains measures
for strengihening the valu-
ation machincry of the De-
partment to check tax evasion
through under-valuation.

The Finance Act, 1873, pro-
vides for partial integration
of agricultural income with
non-agricultural incoma for
tax purposes, absence of
which has been a fruitful
source of tax evasion. By
this Act, another provisicm
was introduced so as to widen
the scope of the provision
relating to deduction of tax
at source from insurance

MAY 9, 1975
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commission, Begides, co-
operative societies have been
included in the categories of
tax payers who are required
to deduct tax at source from
payments made to contractors
in respect of works and
labour contracts,

Reduction in the rates of in-
come-tax, and raising the ex-
emption limit for income-tax
from Rs. 5,000 o Rs. 6,000
through the Finance Act,
1974 should also help to re-
duce tax evasion.

(v) Filing of returns of income by

salaried tax payers with in-
comes upto Rs. 18,000 has
been made optional. A sum-
mary  assessment  scheme
under which returng of in-
come are  avcepted without
calling the assessees to  the
Income Tax Officc on  the
basis of trust has been in-
troduced. These should help
to utiise the avai'able man-
power fo; better investigation
in bigger cases.

Administrative

(i)

(i)

There 15 an miclligence Uit
attached 1o each Commis-
sioner’s  office, These are
manned by Deputy Directors
of Inspection (Intelligence)
and Ascistant  Directors of
Inspection (Int). The func-
tion of the Intelligence Wing
is to scout for information
about tax evasion, to screen
cases for conducting searches
under section 132 of the In.
come-tax Act and a'so to pro-
cess prosecution cases. The
seniormost Commissioner at
Bombay|Calcutta{Delhi] Mad~
ras and Ahmedabad has
been designated Director of
Inspection in order to facili-
tate issue of search authoris-
ations,

A Special Cell hag been set
up in the Directorate of Ins-

4

|
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pection (Inv.) to investigate
the cases of some of the large
industrial houses. Ag & re-
sult of the enquiries conduct-
ed by this Cell, a number of
assessments under Income-
tax, Weelth-tax and Gift-tax
have been reopened in the
0 Birla and Bajoria-Jalan
group of cases. Prosecutions
have also been launched.

(iii) A large number of prosecu-
tions for concealment of in-
come in glaring cases of tax
evasion have been launched.
The figures for the Calendar
year 1873 and 1974 are as

under:—

Calendar year No. of
prosecu-
tions
Iaanched

1973 . . . . 38
1974 . . . . 120

(iv) An intengive survey has been
ordered, particularly regard.
ing newly constructed pro-
perties in urban aress, per-
sons having income from pro-
fession contractors and
galaried employees. The new
cases reported during 1972-

73 ant 1973-74 are as
under:—
1972-73  1973-74
Tncome-tax $9.424 64,126
Wealth-tax . 4,276 9,319

{v) The powers of surprise sur-
vey under section 133A of
the Income-tax Act are also
being ytilised more frequent-
ly.

tv1) Penalties for concealment of
Income. In the course of
assessmerts, the Incomestax
Department has also levied a

large number of penalties for
concealment of income, The
number of penalties levied
and the amount of penalty
imposed for the latest years
for which figures are awail-
sble are as under:—

Year No.  Pemlty §
mposed
n
Rs. lakhs,
1971-72 . 18031 957
1973-73 . 12844 1219
1973-74 12407 1622

(vii) New Reward Rules which are
in some respects more liberal
than the old rules have been
promulgated recently and, as
a result, it is hoped that col-
lection of information regard-
ing tax evasion will be speed-
ed up.

(viii) In recent years, the tempo of
searches and seizures made by
the Income-tex Department
bas been kept up as will be

seen from the following
figures:—
Year No. of  Vslue of
acarches  areets
seized
e, in
)
¥970-71 . 195 140
1971-72 . s16 M3
1972-73 . 332 454
1978-74 . 538 440
1974-75 . 2024 1708

The value of assets seized above is
not the only indicator of the result of
searches conducted by the Department
becanse, generally, in these searches
duplicate books of accounts and other



F] Written Awrwere

ineriminating documents showing sub-
stantia] concealment of wealth and
fwome are also seized.

Through the medium of searches,
the Income-tax Depattment has also
been able to unearth several rackets,
such ag hundi racket, ghost-firms
racket, bogus-vouchers racket, cross-
word puzzles racket, ownership flat
racket and racket in Customs Clear-
ance Permits.

Hunger Strike by Central Govern-
ment Clerks’ Union

973 SHRI K M. ‘MADHUKAR':
Will the Minister of COMMERCE be
pleased to state

(a) whether the representatives of
the Centrsl Government Clerks’
Union had been on hunger strike on
21st and 22nd March to press the
demands of the employees working
at Udyog Bhawan; and

(b) it so, what are their demands
and Government's decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
{a) No, Sir

{b) A statemen{ 15 laid on the Table
of the House

Statement
The (‘entral Government Clerks’
Union  (Minustry of Commerce

Branch) had given a notice for
lsunching hunger strike for 2 days
from 21si March, 1975, to press their
demands, which were as follows —

(a) Matriculation be prescribed as
mimmum  educational quakfi-
cation in the recruitment
rules for the post of Investi.
gator,

(®

Immediate promotion be given
to IDCe/UDCs to the next
higher grades covered by
sones preactibed by the De.
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partment of Personnel and
Administrative Reforms;

{e) More posts of UDCs/Assis-
tents be created in the Mims.
try commensurdte with in-
creased work-load;

(d) Due reservation be given to
persons belonging to Schedul-
ed Castes/Scheduled Tribes
for appointment to the pest
ot Investigator, and

(e) Irregular appointments made
m the grade of Inveufigator
be nullified.

2 The posihon in regard to the
various above mentioned points was
discussed at a meeting held on 20th
Mareh, 1975 by officials of the Ministry
of Commerce with the representatives
of the Union, who, on bemng satisfied
with the deliberations, agreed not to
resort ip the proposed hunger strike.

Remarks made by Chairman of Cotten
Corporation of India regarding
Monopoly Cotton Procurement

Scheme

*974. SHRI DHAMANKAR:
SHRI VASANT SATHE:

Will the Minister of COMMERCE
be pleased to state:

(a) whether attention of Govern=-
ment has been drawn to the remarke
made by Chairman Cotton Corpora-
tion of India, criticising the mono-
poly cotton procurement scheme of
Maharashtia State;

(b) whether these remarks are
based on Government’s policy;

(¢) what is the reaction of Gov-
ernment thereto; and

(d) steps taken in the matter?



a5  Wridten Answers VAISAKHA 10, 1§97 (SAKA)

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(2) and (b). No criticism of the mono-
poly cotton procurement scheme of
Maharashtra Government has been
made by the Chairman of the Cotton
Corporation of India.

(c) and (d). Do uot arise.

Invesimenty by States in Publis,
Private ang Joint Sectors

*975, SHRI MOHINDER SINGH
GILL: Will the Minister of FINANCE
be pleased to state:

(=) whether due to paucity of in-
vestible resources in hand, guidelines
have been handed down by the Cen-
tre to almost all the State Govern-
ments regarding future investments
by them in public, private and joint
sector;

(b) it go, the salient features thaere-
of;

() the reaction of the Slates there-
to?

THE MINISTER OF FINANCE
¢(SHRI C. SUBRAMANIAM): (a) to
(c). No general guidelines have
heen  issued to State Govern-
ments regarding investments inpublie,
private and roint sectors. In connec.
tion with the preparation of the
Annual Plan for 1975.76. Planning
Commission had indicated to the State
Governments the prioritles to be
observed in regard to inclusion of
projects and schemes in the Annual
Plan, Jt was suggested that priority
should be given to agriculture, power,
jrtigation and core industries, even
Within core sectors, projects should be
identified on the basis of both the
time profile and the nature of henefits.
Investments should be concentrated
from the point of view of assuring
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maxunum relun over {.e suortest
possible time and high priority should
be given to projects which are design-
ed to produce goods and services
required for mass consumption tlmd
reduce shortages of key inputs and
increase exports,

s o derger wiaeda ¥
fesz anit o Wt g ¥ o
wiww owfer Q7 & o ¥ wiw

*976. Wt wraTq T Wi
&t wrTe Ao w@ :

wn faw ot g @y W oo
w9 fir :

(%) w o gew W s
faarr & 3% wfawrfcl w1 qar sy
% for fraferr wv & il ar qeht
S # et & foer ¥ qry 39 o s
& goT ¥ aga wiaw ww W qaw
wwifvt §;

(w) et wiw w1 wry 2w ot
5w w g

(x) xw TS & I wfwfeat
& e e § ot & ar e ofver ot
T 37 ¥ W ) g ¥ wfes o
i gwfer arf wf; Wiz

(%) w7 W ary w &R Wi
§g W€ fird sifvrary warar ol ?
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farw siyws & o dfy (o orr)
g qelt : (%) i () W
fafr gar (wvavwr) framrat, 1964
¥ wradg =W AW wEw qefedl ¥
wrfas; & fy fafww  fafafess
warst & weerd st s faaifa
wfgerft & qafqafs Ja, o T9w
g # g ¥ @y ¢ o ¥
wrfaxa & gy ¥ gl s
e iy & @ el gaIdl)
wragw qdf # GrageigEs erE
¥ o1d & o fo mwet i wraws
wwar g § 97 & faar g FEE
o ST T ST I W T R
19 & wiafom, afioy w=or oy
giesrfeat g farndt i S § 1

(w) foa d a8t &, Frfafaa
wlrmifEl 95 @7 WATWT &
wdt ) quar # wfew 177 # ewfa
ar§ af :
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Export of Human Skelebous

9278. SHRI G. Y. KRISHNAN: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether India has been ex-
porting human skeletong to  foreign
countries; and

(b) if so, since when and the fore-
ign exchange earned during the last
three years, year-wise ang eountry-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Human skeletons are mnot
separately classifieq in the Revised
Indian  Trade Classification and,
hence, no separate export statistics
for this item are readily available.

Bonus ghares issaed by Companieg

9279. SHRI RAM PRAKASH: Wil
the Minisler of FINANCE be pleased
to state;

(a) whether a large number of
companies have issued bonus shares
during the last one year; and

(b) it s0, the names of the compa-
nies which have jesued such shares?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB EKUMAR MUKHERJSE):
(a) and (b). Names of Companies
who have issued bonus shares during
the financia] year 197475, as per
reporis received, are given in the
Statement laid on the Table of the
House. [Placeg in Library, See No.
LT-8732/75.]
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(%) wrafrasr siedl & eag
& ot & fe & vowrer wiafw war
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arfr & wf fadew  fewfafan
fezradt & gt waw gl
%7 (1) wwarer wiufm & s
3(3) ¥ Sfeafen wrng  gwarg
Ferdy 1w, ( 2) TrwTer FratE
afufs w1 777, (3) el =re W@
frafar , (4) ferlt empoeed &
mirz. (5) fedr oy ol & @y
fedt % wa-sgagre, (6) AmWg
qa-wftd efe ¥ fg=lt o1 watw, (7)
afgwifedt aqr  wdwfwEd o fordt
g1 gfmew T, (8) femot v
aater faw ¥ 5 & A WY agran
&, (9) daww, dfgard aar sy
At w,fg feedt & ady www

Functioning of bramnchey of SBI in
Rura] Aress of Rajasthan

9281. SHRI SHRIKISHAN MODI:
Will the Minister of FINANCE be
pleased fo state:

(a) the total number of branches
o SBI functioning in rural aress of
Rajasthan; ang

{b) the number of new branches to
e opened in the near future and the
tactors taken into accoung for opening
of new branches by the bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) As at the
end of December, 1974 State Bank of
India had 4 offices in Rajasthan
located at rural centres.

(b) Branch expansion work s
undertaken by the banks within the
framework of three year roliing plans
Reserve Bank of India have reported
that as omr December 31, 1974, Ktate
Bank of India had on hand one ltoence
for opening an office at a rural centre
in Rajasthan,
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Main factors taken into ascount by
the banks for opening new branches
relate to such aspects as the potential
for mobilising savings and for lending
to productive ventures, the availability
of infra-structure facilities, the lead
responsibility, existing branch network
ete.

Central Excise Division

9282. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
FINANCE be pleased to state:

(a) whether there is a proposal to
bifurcate jurisdiction of the Central
Bxcise Division into smal] units to
exercisa efficient contro! and to stop
leakage of revenue; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b) Apparently the Question
Jas & reference to the proposal arising
out pf the recommendations contained
in the Report of the Central Excise
(S.R.P.) Review Committee to the
effect that norms should be evolved
for various items of work to be per.
formed by an Assistant Collector and
his office in terms of the requirements
of the proposed new pattern of control
on excisable units and that the size
of a Divigion should be determined an
the basis of the workload so arising.
The various recommendations made
by the Commuttee are being examined.
It is lkely to take some more time
before the Government’s decisions on
'these recommendations which include
the cteation of more Central Excise
Divisions become available,

Tes Industry in Assam

8233. SHRT ARVIND M. PATEL:
Will the Minister of COMMERCE be
pleased to state:

8} whether the tea industry in
Asswm g facing a lot of crivis;

WAY 9, 1078
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(b) it so, whether there are chances
of the elosure of tea industry
there very soon; and

(c) the gteps taken by Government
In thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
WISHWANATH PRATAP SINGH):
¢a) No Sir. In fact, production of
tea in Assam has increased from 223.7
mkgs. in 1971 to 285.5 mkgs. in 1974.
Annual average price per kg. of Assain
tea in Calcutta auctions has also
increased from Rs. 6.87 per kg ia
1972-73 to Rs. 11.30 per kg. 1n 1974.75
(upto 22.4-75).

(b) and (c) Do not arise.
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Loang for self-employment in Orissa

9285. SHR] P. GANGADEB:
SHRI ANADI CHARAN DASs:

Will the Minister of FINANCE
be pleased to state:
(a) whether nationalised banks

were approached by individuale for
loans for self-employment in Orisea;
and '

(b) if so, the amount granted by
the banks during 1873-74 and 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b)
Individuals approaching the public
sector banhks, including the nationa.
lised banks, fer assistance to take up
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seif-employment ventures are covered
under different sectors o©of economie
activity, particularly such categories
as agriculture, small scale industries,
transport operators, retail trade and
small business and professional and
other services etc. Out-standing
advances of public sector banks to
these categories of borrowers in the
State of Orissa amounted to Rs. 69
crores, Rs. 9.8 crores and Rs, 149
crores ag at the end of June 1972,
June 1973 and June, 1974 respectively.

Exporis under PL-488 Agreement

9286. SHRI N. E, HORO: Will the
Minister of COMMERCE be pleased to
state:

(a) what is the total yearly produc~
tion of items which are listed to be
exported under PL-480 agreements;

(b) what is the demand for these
items within the country; and

(c) the policy of Government to
wmeet the domestic demand ag well as
export requirements?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). The list of items tp be ex-
ported to the US.A. under the PIL.480
Agreement has not been finalised. Any
decision about the items to be export-
ed under the Agreement will be taken
with due regard to their availability
for export,

weq sider ¥ o w9 g fedr oy
afum wor
9287. st wWur wiw Fifen :
wy faw wo a7 @y A e AR
f

(%) wox 2w § oy g &

frd o ¥ oo R v wfiw
wa f mfww w&y ;iR
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(2) fafwrer Mamit & grada
atwrh AT § &% ay, dwikw i
wY sy afas] W, oy wws @ fn,
froifa o araTd @Y I ¥,
AT & AL O HU A § qAm
FEEA T W w7 F o w
o 3% ¥ ol A9 o fear o
L4

(3) RearaT, 1974 & W A%
WG #E &% g g fady avorrst
& &ai § ¥ gy 177 fuffe da¥ &
faive gy faa wrend &t o £

(4) =0 MTE DA F I9E
1 IR §9T FT 1000 &.F ¥ 2500
WY a5 & HHTH T 6T 5000
TR Y 10,000 37 a5 & adafrs
£ TR I B ety A1 Ty § 1 4
AR gd sfk ¥ F0 weaw waty F w0
Ha@ATE 5000 TF TF & o FOAG
w0 T A & wewdy w0 o
¥y &3 i qi =7 faita @ivr a5
T I & HRelT W o § o

(5) = Ol FrRl wEdad
(FTT % 1) @ sy Fek my Ao ¥
am ¥ 481 ¥ amafew MR AW
arov %X fear & e @ Are F ww
sare W sfrgfr g @il ol )

(6) &t e #x e,
w3 & A% aw, W O F
wd e fr ) W ufe,
Y o e ART Y ghewt A ey
¥ o & s fafrw s 4
AT 7w ¥ E Ao & o
O TaE WY " g o

(7) wroim fead &8 & 83
W W R @ g a6 9wt
e H A Wt ode wRw A
g



57 Written Answers

(8) 9 R dmter e &
uw TRy & qEe § ey e
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Developmen¢ of Ladakhi Handicrafts

$288. SHRT KUSHOK BAKULA:
Will the Minister of COMMERCE be
pleased to stale:

(a) whether  Government have
evolved any scheme for development
of age ojd Ladakhi handicraft; and

(b) if o, the main features there~
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Jammu & Kashmir Gov-
ernment are operating the fol'owing
schemes for development of l.ndnkhi
handieratts—

(1) Spinming of Pa.nmina and

Shawl.

(2) Tibetan Type oi (urpet Weav.
ing.

{3) Kmtling by hand operated
machine,

(4) Namdah Making.

70 trainees are presenily receiving
training under these schemes. The
State Government earmarked a sum of
Rs, 1.25 lakhs during 1974-75 and have
also provided Rs. 1.25 lakhg in 1975-76
for the aioresaid training schemes.

Fuactioning of Branches of SBI in
Rural Areas of Goa
9289. SHRI PURUSHOTTAM KA-
KODKAR: Wwil} the Minister of FIN.
ANCE be pleased to state:

fa) the total number of branches of
State Hank of India functioning in
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rural areas of Goa; and

(b) the number of new branches to
be opened in the near future and
the factors taken into accouny for
opening of new branches by the bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD: (a) As at the
end of December, 1974, Stale Bank of
India had 10 offices mn the Union
Terrltory of Goa, Daman and D
located at rural centres.

(b) Branch expansion work 1Is
undertaken by the commercial banks,
including Stale Bank of India, withun
the framework of three year roliing
plans. Reserve Bank of india have
reported thai us on December 31, 1974,
State Bank of India had on hand
lLicence for opening onc office at &
rural centte 1n Goa. In addition,
applications from State Bank of lndla
{o open 4 more rural offices in Goa
are currently under consideration of
the Reserve Bank of India,

Bank Credit Due for Repayment during
Current Financial Year

0290 SHRI C. JANARDHANAN:
Will the Minister of FINANCE be
pleased to slate the increases in the
aggregate bank credit, aggregate hank
deposits and the outstanding bank
credit due for repayment during the
current financial year as compared to
the preceding year, and the percentage
of increase in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT!
SUSHILA ROHATGI): Deposits and
Advances of all scheduled commercial
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banks as on the last Fridays of March 1973, 1974 and 19875 are given below:

(Amount in Rs. crores)

Deposits Increase  Advances Increa

over the over t

year year

1973 . . . 8643 6115 o

1974 10139 1496 7399 12
(1773) (210
1975* 11800 1661 8537 1138
(16 4) (15°4)

(*Peovisiona 1)

Bulk of the commercial bank cre-it
relates to the working capital require-
ments of production and trade, which
are normally met by the banks by
way of sanctioning cash credit himits,
The borrowers operate within the
limits sanctioned, the amount of
advances outstanding fluctuating from
time to time depending on the
borrowers’ hquidity requirements,

Officers and Employees in Branches of
State Bank and Nationalised Banks
in Assam

" 9291. SHRI ROBIN KAKOTI: Will
the Minister of FINANCE he pleased
to state the total number of various
categories of officers and other em-
ployees in the branches of State Bank
and nationabseq banks in Assam”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Total number
of employees in branches of State
Bark and the nationalised banks,
operating in Assam ay reported by

(Figures n brackets show percentage

ncrease).

these banks as on 3ist of December
1974 are as shown below'—

State Natien-

Bank alwed

of India  Banks

Officers . 251 373
Clincal Siaff . 928 997
Suhordinate Staff 395 SIS

Wagon Export during Fifth Plan

9202, SHRI S. N. SINGH DEO: Will
the Mimster of COMMERCE be pleas-
ed to state the prospects of wagons
exports during ithe Fifth Five Year
Plan period?

THE DEPUI'Y MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Exportg of Railway wagons during the
first year of the Fifth Five Year Plan
amounted {o Rs. 9.29 crores and during
the second year, 2z, 1075-76, ¢xports
are expected to be of the order of
Rs. 19 crores. It 1s hoped to maintain
the increasing trend despile recession
in world markets,

Seizure of Smuggled Goods

9293. SHRI D. B, CHANDRA GOW-
DA: Will the Minister of FINANCE
he pleased to state;

(a) the total value of goods, seized/
confiscateg by the Customy Callecto-
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rates at Madras, Bombay, Calcutts,
Delhi and Daman, separately aflter
theé promulgation of the MISA ordi-
nance for detaining smugglers; and

(b) what wag the total value of
these goodg seized/confiscated by these
Customg Collectorates during the last
three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). The information is being
collected and will be laid on the Table
of the Sabha ag soon as possible.

0O & M Activities of the Ministry of
Tourism and Civil Aviation

9294. SHRI K. LAKKAFPA: Wil
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
slate:

(a) the progress made in regard to
O & M activities ag referred to in
Chapter X of the Report for 1973-74
of his Ministry and the name of the
authority that make, inspection as
alsp the manner in which inspection
is carried out; angd

(b) the dateg on which inspections
were carried out during the year 1974
and the salient features of the ins-
pection reports?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) During 1974-75 further
O & M Inspecti were ducted. A
few procedure prders emphasising the
need for €xpeditious disposal of work
were issued, watch was kept on the
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number of caseg pending disposal for
over a month and stress laid on pro=
per record management. O & M meels
tings were also held,

O &M inspections are carried out
by officers of the rank of Under Secre-
tary in accordance with the instrucs
tions contained in the Monual of
Office Procedure.

(b) During the year 1974 six inspec
tions were conducted between Septem-
ber, 1974 and December, 1974. The
inspection  reports brought out the
deflciencies noticed; if any, and m.
prciements required to be effected

Investment Ratio in Industrial Sectors

9295. SHRI GAJADIAR MATHL:
Wwill the Minister of FINANCE be
pleaseq to state;

(a) whether  Government have
made any asSessment about the invest-
ment ratio in industrial sectors in
different regiong for the last three
years; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHI“
PRANAB KUMAR MUKHERJEE): (&)
and (b). According to the lafest
available data with the Government,
the capital invested In industnal Sec
tors in different regions for the years
1067, 1988 and 1909 is as in the sate-
ment attached.
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Sesteme st of Capital invested in the Industrial Secior in different Regions.

{Rs. in crores)
Region 1967 1968 1969
1 ] ‘
Northern Region . . . . . . 62416 )851.81 97561
©6'9%) (8-s%) (9-0%)
North-Bastern Region . . . . . 16§08 18314 ' 22138
(-8%)  (1-8%) (2:6%)
RBastern Region N . . . 281831 2746'52  28B4-84
Bro%) (27:4%) (e5%)
Csntral Region v e e 141074 154872 1776 53
15°6%) (15°4%) (160%)
Wastern Region . . . . 215160 2545-87  2703-82
@3:7%) (35 4%) (24:8%)
Southern  Region . . . . 1901°68  2155°8 270066
(21'0%) (a1 50(3 G17%)

TorAL

10031 10882+
on o‘:/.,) (100 o;% (:oo-oo‘;‘.:1

CBI Enquiry against Officers of
Exhubition Department

929¢. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Muuster of
COMMERCE be pleased to stale.

(a) whether C B.I  enquiry has
been conducted against any ofhicerg of
the Exhibition Depurtmeny dutirg the
last turee yeas;

(b) if 0, who are those officerg and
charges against them; and

(c) how many officers have been
exonerated so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
VISHWANATH PRATAP SINGH):
{a) Yes, Sir. C. B. L. is conducting
an enquiry into the loss of an original
letter written by Mahatma Gandhi to
Shri Jawahar Lal Nehru in October,
1935 and a photo copy thereof, from
Indian Pavilion at Montreal in 1967.

(b) The enquiry is in progress with
the C, B. I, ang their report is awaited.

{¢) Dasg not arise.

Investment in Public Sector Hotels

9287. SHRI K MALLANNA:
SHRI JHARKHANDE RAI

Wil the Minister of TOURISM AND
CIVIL: AVIATION be pleased to stale:

(a) the number of public sector
hotels 1n the country under \us Minis-
tiy ang therr State-wise break-up
and the amouni invested in each of
these hotels, particularly the Five Star
hotels, ang

(b) how many of them have earned
profit and how many incurred losses
during 1974-75?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CiVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) A statement showing the
State.wise break-up of the hotels ¢pe-~
rated by the India Tourism Develop-
ment Corporation, a public sector un-
dertaking, indicating the star category,
location, slong with investment in
each of the hotels as on 31-3-1974, is
attached
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(b) The gtatement of accounts of

tion for the vear 1874-75 has not yet

Indla Tourism Development Corpora- been finalised.

Statement

State-wise Brezb-up of the Hotels operatsd by the India Tourism Developmant Corporation,
investmant in each of them as on 31-3-1974.

SI.  Nam: of the Hotel Star category Locati Amount
No. invested
as on
31-3-1974
(Rs. in Iakhs)

UNION TERRITORIES OF INDIA

1 Ashok Hotel . § Star Deluxe Union Tersitory of 50534
Delhi
2 Akbar Hotel 5 star Do. 96-65
3 Jan path Hotel . 3 Star Do. 7103
4 Lndhi Hotel 2 Star Do. 37-43
s Hotel Ranjit 2 Star Do. 37°43
6 Quatah Hotel 4 Star Do. 1626
KARNATAKA
7 Hotel Ashoka § Star Bangalore 17437
8 Lalthy Ml Palacs Hotel 3 Star Mysore 469
MAHARASHTRA
9 Aurangabad Hotel 2 Star Aurangabad 17°34
MADHYA PRADESH
10 Khajutaho Hotel 2 Star Khajursho 33°45
RAJASTHAN
11 Laxmi Vilas Palace Hotel 2 Star Udaipur 3301
KERALA
12 Kovalam Grove 1 Star Kovalam 42.40
UTTAR PRADESH
13 Varanasi.Hetel . 2 Stee Vavanasi 62-94
4
‘TaraL . 1132-64

48 183,
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{i) Hotels as at Serial Numbers
), (@8, (7. (8, (10), (1),
(12) and (13) have yet to be
classified by the Hotel Classi~
fication Committee, but they
offer facilities and standard of
comfort as per star category
indicated under column-3,

{1n) Amount invested as on 3lst
March, 1974 and indicated as
per column No (5), excludes
cost of works in progress In
respect of expansion schemes.

Vigit of a Marine Products Sales Team
to USA

9298. SHRI RAMACHANDRAN
KADANNAPPALLI; Will the Minister
of COMMERCE be pleased to state.

(a) whether Government sent a
marine products sales team to United
States; and

(b) i so0, the results of this visit in
terms of foreign exchange earned
during December, 1873 to March 1874
compared to the same period of 1974-
75?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
VISHWANATH PRATAP SINGH).
(a) Yes, Sir.

(b) Export statistics for the period
December 1974 to March 1975 are not
yet available ag such information as
regurds the foreign exchange earned
during this period as compared with
same perloq during 1973-7¢ cannot be
furnished at present,

Arrears of Taxes agaiust Begum of
Rampur

9299. SHRI C. K. CHANDRAPPAN.
Will the Minister of FINANCE bhe
pleaged to state,

(a) the quantum of arrearg of de-
mand outstanding against the Begum
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of Rampur under the ncome Tax Act,
Wealth Tax Act, Expenditure Tax
Act, Gift Tax Act end Estate Duty

(b) the period for which the arrears
demands have been outstanding and
the steps taken for recovery of the
tax arrears;

(c) whether any recovery/attach-
ment proceedings have been initiated
against the Begum of Rampur; and

(d) if so, with what results?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE;: (a)
There are no arrears of demand out-
standing against the Begum of Ram-

* pur under the Income Tax Act, Ex-

penditure Tax Act, Gift Tax Act and
the Estate Duty Act. The arrears
totalling Rs. 93.869/- are outstanding
against the Begum of Rampur under
the Wealth-tax Act The details of
these arrears are given below:;

Assessment Year Demand

1962-63 . Rs, 9931

1963-64 . Rs. 26248

1964~ . Rs. 29102

964-65 (Thfsg cludes Rs.

6195 raised ufs. 158
on 27-7-71)

1965-86 . Rs. 28588

9% (This 3 includes

Rs. 928 raised  ufs.
15B on 27-7-71).

(b) The wealth-tax assessments
relating to the above mentioned assess-
ment years were made on 28-2-74.
Appeals were flleg againet these assess~
ments hefore the Appellate Assistant
Commissioner, The Appellate Assist-
ant Commissioner (Central) Range IL
passed the orders on appeal on 6-3-76.
The outstanding demands mentloned
sbove are after giving partial effect to
the order of the Appellate Assistant
Commissioner.
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{¢) and (d). Recovery certificates
bave been issued in respect o! all the
above mentioneq demands. There has
beer, however, no recovery of wealth-
tax subsequent to the issue of recovery
certificates.

Fertilizer Purchases

9300 SHRI SHYAMNANDAN
MISHRA: Will the Minister of COM.
MERCE be pleased to state:

(a) the detalls of the fertiliser pur-
chaseg during September, 1873 to De~-
cember, 1874 from the East European
countries and whether they were
made on the FOB or CIF basis;

(b) the original rategs and increase
in prices granted subsequently, quali-
ty-wise; and

(c) the freight element in prices in-
cluding the increases granied?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
() to (c), The position regarding
purchases of fertilizers from Septem-
ber, 1973 to December, 1974 from
East European countrieg is briefly
stated below:—

US.5.R~--200,000 tfomneg of ures,
75,000 tonnes of ammonium sulphate,
and 50,000 tonnes of muriate of poiash
were purchased. These were c&f con-
tracts, and no increase over the con-
tracted prices was given, Deliveries
bave been nearly completed.

POLAND—180,000 tonneg of urea,
35,000 tonnes of calciun ammonium
nitrate, and 30,000 tonneg of di-sxnmo~
bvium phosphate was purchased. These
were fob. contracts. The contracls
for urea amnd calcium Ammonium Ni-
trate contained an escalation clause,
and under this clause, the Polish sup-
pliers for enhancement of price
with regpect to urea and CAN. The
price of urea was increased  after
negotiationg with r@spect to 143.000
tonnes. The prices of calclum ammo-

nium nitrate was not enhanced. Deli~
veries under these contracts have
been completed,

G.D.R.~200,000 tonnes of muriate
of potash was purchased. Qut of
this, contract for supply of 120,000
tonneg wasg on f.0b. and remuining
80,000 fonnes on c&f basls. Price
with respect to 130,000 tonnes was
increased after subsequent negotia-
tions. Deliveries under this contract
have been completed.

BULGARIA—Contract for 46,000
tonnes of urea wag concluded during
thig period. This was on f.o.b basis.
No subsequent increase in price was
made. Deliveries under the contract
have been completed.

However, during this period (Sep-
tember 1873 to December, 1974), price
with respect to about 82,000 tonnes of
urea, under g contract concluded in
January, 1973, was enhanced after
negotiations. This contract was on
c&f basis.

ROMANIA—Purchase of 240,000
tonnes of calcium ammonium nitrate
and 50,000 tonnes of urea was con-
tracteg during this period. These con-
tracts are on c&f basis. No increase
in price has been made. Deliveries
under contracts concluded earlier in
1974 have been completed, and deli-
veries scheduled in 19756 are under
way.

However, during thig perfod, prices
under three contracts for balance sup-
ply of 170,000 tonnes of CAN, and
about 18,000 tonnes of urea, conclud-
ed in August and December, 1072,
were re-negotiated, and increase iIn
price was allowed, Deliveries under
those contracts have since been com-
pleted.

Since these are commercial con-
tracts between the MMTC, and the
exporting  enterpriseg in these coun-
tries, their defails are no-made public.
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Valuables belonging to Nawab of nationglised banks,tg weakr sections
Rampyr of Soglety;

9301, SHRI DINEN BHATTA-
CHARYA Wil the Mumster of FIN-
ANCE be pleased to refer to the 1eply
given to the Unstarreq Question NO.
5735 on the 23rd July, 1871 regarding
valugbleg belonging to the Nawab of
Rampur end state;

(a) whether Government now pro-
pose to valuate the so called heirloom
Jewellery of the former Nawab and
the Begum of Rampur for the purposes
of recovery of tax arrears and for
wealth tax assessment, and

(b) 1f not, the reasons therefor?

1HE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE) (a)
On 24th May, 1972 Deilhy High Court
1sued an interim  injunction  order
resiiaiming Syed  Murtaza Al Khan
Brhadur, the Begum of Rampu, Or
their agents from disposing of or ali~
ensting or removing the property 1n
(spute, which includes  heirloom
jewellery, in any manner whatsoever
111l turther orders of the Court, A
miscelaneous pehition has been sub-
mitted on behalf of the Income-tax
Depariment seeking clarification  and
alin permussion to operate the lockers
11 which the jewellery has been kept
b0 a5 to make valuation of the jewel-
lety The matter of valyation of the
jewellery could not be taken up fur-
ther as the clarification requested for
by the Department has not yet been
available,

(b) Does not arise 1 view of the
reply to (a).

Palicy of Govermment in regard to
Loans to weaker segtions of Society

9302. SHR] H. K. L BHAGAT Wil
tbe Mmuster of FINANCE be pleased
fo state.

(a) the policy of Government 3n
regard to provisipn of leans Irom the

(b) what are the categories to whom
sych loans are given and on what
conditions; and

. (¢) the amounts of such loans given
in Delhi by nationalised banks since
after the las; session of the Parlia-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Since
natjonalisation, the policy of the Gov-
ernment and the Reserve Bank has
been to encourage banks to lend more
and more to economically weaker
sections of the society for productive
endesvours. Banks have been identi-
tymg and providing financial assist-
ance to these gections of the soclety
at concessional and Lberal terms un-
der special schemes formulated by
them The scheme of Differential In-
terest Rate 18 also in operation since
Jurle 19732,

(b) Public sector banks have sepa-
rate schemes to assist borrowers com-
ing under the following categories,

1 Agncultyre,
Small Scale Industries,

Retail Trade,
. Smal] business,
6. Small farmers,

7. Professional and self-employed
persons, and

8. Education,

2
3. Small transport operators.
4
5

Under these schemes, need-based
assistance is provided taking into ac- -
count the merity of each case. Gene-
rally loang are given at lower mer- |
Wns, lower rates of, interest, witk
lopger repaymant pepiod ete. Under
the Differential Ipterest Bate Scheme
the following sectors are eligible for
finpncin] qssistance provided they
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comply with the income and other cri-
terin stipulated in the schemew—

1. Scheduled Castes and Scheduled
Tribes and others engaged on
a very modest scale 1n agricul-
ture.

2. People who themselves collect
or do processing of forest
products; collect fodder and
sell.

3. People physically engaged on
a modest scale in the fields
of cottage and rural indus-
trieg and vocations in urban
areas.

4. Indigent students going for
higher education who do not
get scholarships,

5. Physically handicapped persons
and institutions for such per-
sons, pursuing a gainful oc-
cupation.

6. Orphanages and women’s homes
where saleable goods are
made.

The Differential Interest Rate Scheme
is currently in operation in backwari
districts and  districts covered by
SFDA and MFAL gchemes, So far as
the Union Territory of Delhi is con-
cerned, the scheme is applicable only
to rural areag of this Union Territory.

(c) Particulars of advances granted
by public sector bunks to the above
categorfes of borrowerg in Delhi and
6u!s’§md§nz as on last Friday of June,
1974, which is the latest data for
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which the data are
glven below-—

OUTSTANDING ADVANCES GRANT-
ED BY PUBLIC SECTOR BANKS
TO PRIORITY SECTORS AS AT
THE END OF JUNE 1974.

(Rs. lakhs)

availablyg are

Number  Out-
of  standing
A.couar: Balance

1. Small Scale

Industries . 4701 3740
2. Small Transport
Op:rators . 2640 384
3. Retail Trade . 2968 263
4. Small Business 1241 61
5. Professional & Sclt
employed Persons 1325 49
6. Agriculture . 3710 342
7. Bducation ) 485 19
8. D. L. R. . 368 4

Visit by an Economic Team from
Kuwait

9303. SHRI R. V. SWAMINATHAN:
Will the Mimister of FINANCE be
pleased to state.

(a) whether an Economic Team from
Kuwait visited India during the
month of April, 1975;

(b) it so, the main purpose of the
visit;

(c) the subjeciy discussed and the
conclusions arrived at; and

(d) whether any agreement was
reached between the two countries?

THE MINISTER OF FINANCE
(8HR) C. SUBRAMANIAM): (a)
A Kuwait Delegation led by the
Director General of the Kuwait Fund
for Arab Economic Development vimit
ed India in March/April, 1975

(b) to (d). The visit was in the
nature of a Reconnaissance Mission
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undertaken for purposes of determin-
ing the possible areas of economic
cooperation and project assistance. As
the discussions were exploratory In
character, no formal agreement was
reached,

Alleged Involvement of Punjab
Finance Minister in Foreign Currency
Racket

9304. SHRI KRISHNA CHANDRA

HALDER,
SHRI DINEN
BHATTACHARYYA:

Will the Mumister of FINANCE be
pleared to state;

(a) whether the attention of Gov-
ernment has been drawn to the alleg-
ed involvement of Shri Umrao Singh,
Finance Minister of Punjab in a
foreign currency racket which was
published in ‘Lok lehar’ a Punjab
Daily from Jullundhar;

(b) it so, the facts thereof;

(c) reaction of Government thereto;
and

(d) whether CBI conducted any
inguiry into this matter?

THE MINISTER OF FINANCE
(SHR] C. SUBRAMANIAM): (a)
Yes, Sir.

(b) to (d). Investigations made so
far have not revealed involvement of
Shri Umrao Singh in violations of the
Foreign Exchange Regulation Act,

Issue of Import Licences

9305, SHRI ANADI CHARAN DAS:
Wil the Minister of COMMERCE be
plessed to state:

(a) whether supplementary Import
Licences are tp be issued in the light
of new autematic licensing policy to
the industrial units exporting 20 per
cent of thelr production;

(b) i s0, the facty thereof; and
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(¢) whether new policy envisages
any features in order to avoid proce-
dural delays?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Yes, Sir. Industrial
units which exported 20 per cent or
more of their production during 1974~
75 or during the calendar year 1974
ang the end products of which are
covered by the Iimport policy for
Registered Exporters are eligible for
supplementary licences during 1975-76
for import of raw materials and com-
ponents.

(c) Yes, Sir.

Working of Public Sector
Undertakings

8306. SHRI YAMUNA PRASAD
MANDAL:

SHRI HARI SINGH:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item pub-
lished in ‘Hindustan Times' dated 24th
March, 1975 under the caption “What
ails public gector units”; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a),
and (b). Yes, Sir. The article points
out to the various factors which have
inhibited public sector performance
and the gteps necessary to tackle them.
Government continuously review the
performance of the public sector com-
panies and have taken the following
action to improve results:—

(1) Better Plant maintenance to
reduce machinery down.time,
(2) Better Materials Management.

(3) Improved supply of power
and  critical materals ond
vomponetits.
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(4) Better Industrial Relations,
(5) Improved motivation,

(8) Strengthening marketicg and
undertaking  export  drive
where demand hag been poor.

Outstanding Amount of C.D. against
Jalpur Udyog Limited

$307. SHRI H. N. MUKHERJEE:
Will the Minister of FINANCE be
pleased to state;

(a) whether Jaipur Udyog Limited
belonging to Alok Udyog group has
not deposited Rs. 8.29 lakhs under the
Compulsory Deposit Scheme;

(b) if so, the facts thereof; and

(c) the steps being taken against
the management for failure to depo-
git this amount?

THE MINISTER OF FINANCE
(SHR] C. SUBRAMANIAM): (a)
and (b)., Reference presumably is to
Additional Emolumentg (Compulsory
Deuposit) Act, 1974, The default noti-
ced, 1n remuttance by tbe management
of Jaipur Udyog Limited, Sawsima-
dhopur, fo the nominated authority
under the Act (Regional Providen$
Fund Commissioner, Rajasthan, Jai-
pur) amounted to Rs. 3.88 lakhs. This
was for the period from gth July, 1974
till 5th February, 1975 for which ad«
ditional wages and additional dear-
ness allowance were deducted from
the emoluments of employees of the
Company, for deposits under the Act,
Bevause of the coercive and penal
steps initiateq by the Government, the
mansgement of the Compaay have,
from 25th April, 1975 onwards, remit-
ted t: the Regional Provident Fund
Commissioner, Rajasthan, Jaipur the
entire amount deducted from addi-
tional dearness allowance end addi-
tional wages of -employees for the
above period. However, the manage-
ment i yet {o remit to the Reglonal
Provident Fund Commissioner au
amount of Re. 2,72,7% which was
deducted for depoit towards Addi-
tionul Wages Account and Additiona)
Dearnesy Allowance Account from the
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emoluments of employees of the Com.
pany in the monthg of February and
March, 1975, paid in March snd April,
1975, respectively,

(c) The
taken:~—

(1) The Collector, Sawaimadho-
pur, was moved to recover
the amount as an arrear of
land revenue, on 26ta Febru~
ary, 1875,

following steps were

@

~

The Government gave sanc~

tion on 16th April, 1975 to
prosecute the

tor and other concermed offi~
clals of the Company for vie-
lating the provisiong of the
above Act. Accordingly, the
Regional Provident Fund Com-
missioner, Rajasthan, Jaipur,
hag filed a criminal complaint
in the court of the Judiclal
Magistrate, Sawaimadhopur,
¢n 3rd May, 1975,

Export of Iron Ore from Karnatakn
Ports

8308 SHRI P. R. SHENOY: Will
the Minister of COMMERCE be pleas-
ed to ltlte;

(a) the quantity of iron ore export-

ed from the ports of Karnataka in the
year 1974-75, port-wise;

(b) the quantity of iron ore export-
ed from Bellary District of Karna-
taka through different ports of the
country in the year 1974-75, port-
wise; and

(c) whether it is not poselble to ex~
port the ore from Bellary District
only through ports in Karnstaka and
if so, the reasons thersfor?

VISHWANATH PRATAP BINGH): (a)
The following quantities of iron oe
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were exporied frogt the ports In
Karnataka during 1874-75:—

Rarvar . 449 lakh tonnes
Belikerl . 0-40 lkh tonnes
Torar . 4—- 89 lakh tonnes

(b) The following guantities of iron
ore from Bellary District were export-
eg from other ports during 1874-75:

Madras . 22 47 lakh tonnes
Marmugoa 4-04 lakh tonnes
Kakinada 1-88 lakh tonnes
Cuddalore 1-16 lakh tonnes
ToTAL . 29-ss lakh tonnes

(¢) No, Sir, Inadequate port facli-

fieg in Karnataka and difficultiey of
rad/road movement,

Impurt of Caterpillar Marine Engines

9309. SHRI VAYALAR RAVI: Wwill
the Minister of COMMERCE be pleas-
ed to state;

(a) whether Government have
gven permussion to import caterpiliar
marine engines for using m fishing
trawlers to the multinational com-
pany, Union Carbide when there is
ample indigenous capacity to produce
thig item; and

(b) if go, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH): (a)
and (b). M/s, Union Carbide Indla,
Limited placed orders for the cons-
truclion of six trawlers with M/s.

zagon Dock Limited, Bombay. The
shipyard approacheq the D. G. T. D.
for indigenous clearance for the im-
port of .daterpillar marine dlesel en-
gines of 836 HHP. The firm wen-
tioned in their letter that they adver.
tised the equipment in the Indian
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Export Service Bulletin and no offer
wag recefved from indigenous machi-
nery manufacturers in response there-
to.  Accordingly the imports were
cleared by the Government. :

Persons Dealing in Forged Trausport
Documents la Coimbatore

9310. SHRI 5. A, MURUGANAN-
THAM: Will the Minister of FINANCE
be pleased to state

(a) whether Central Excise officials
of Coimbatore have gpprehended cer~
tain persons dealing in forged trans-
port documents which hag resulted in
loss of revenue of several lakhs of
Tupees to the Central Government;

(b) 1t so, the particulars thereof;
and

(c) what action hag been taken so
far against the concerned persons?

THE MINISTER OF STATE IN THB
VINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE); (a)
Yes, Sir.

(b) (1) No. of persons involved: 8

(ii) Quantity of tobacco involved:
50,248 Kge.

(i1l) No. of counterfeit T.Pls used
and recovered: 23

(iv) No. of unused um;nterreit TP
recovered; 153

(c) Out of the eight persong men-
fiohed above, two were arrested and
released on bail. Two others surren-
dered before the Magistrates &nd
Were releaseq on bail Further inver
tigations are in progress,
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Rald on the Residence of ‘Regional
Manager, Bank of Baroda

9311. PROF. MADHU DANDAVATE:
Wil] the Minister of FINANCE be
pleased to state.

(8) whether it is true that a de-
mand wag made oy the floor of the
Lok Sabha on the 1ith April, 1875
thet a statement ghould be made by
the Finance Minister as to whether
any agency had conducted raid on the
residence of Shri K. C. Chokshi, a
Bombay Regional Manager cf Bank
of Baroda, leading to the seizure of
large amount of money and valuables;

{b) whether the Member who rats-
ed the issue in the House had also
mentioned the sources from which he
had secured the confirmation of the
news about the raid;

(¢) swhether enquiries have been
made regarding the raid; and

(Q) if so0, what is the outcome of
the enquiries?

THE MINISTER OF FINANCE
(SHR] C. SUBRAMANIAM): (a)
Yes, Sir

(b) Yes, 8ir

(c) and (d). According to enquiries
made, no raid hag been made at the
residence of Shri K. C. Chokshi, Re.
gions] Manager, Bank of Baroda.
Bombay by any of the investigating
agencies of the Central Government.
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Anti-Smuggling Drive

9313 SHRI SAMAR GUHA- Will
the Minister of FINANCE be pleased
to state:

(8) whether anti-smuggling drives
are continuing;

(b) if so, latest facts about goods,
currencles and other veluables zeized
and persons arrested during this
drive upte 30th April, 1075;
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(c) whether gold and jewellery
have been -eu:: from the gecret
treasuries of former princes;

(d) if so, facty thereabout;

(e) latest figures about pumber of
cases instituted against gmugglers and
men grrested i connection with smugs
ghing activities,

(1) whether Government have fina-

lised a Bill for acquiring smuggled
goods, gnd

() i not, the present position of
the geized properties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) Yes, Str

(b)Information 15 bemng collected
ang will be laid on the Table of the
House

(c) and (d) Searches are being con.
ducted by the Income.tax authorities
for somg time in the palaces/premises
belonging to the former princely houses
of Jaipur resuiting in the seizure of the
gold, jewellery and other items The
details are given in the statement laid
on the Table of the House [Placed i
Library See No LT-97733/75)

Regarding the seizures effected, if
any, from the secret treasuries of other
former princes, information Is bemng
collected and will be Imd on the Table
of the House

(e) Information iz beng collected
and will be laid on the Table of the
House.

(1) and (g). Provision exisis in the
Customs Act for seizure ang confisca-
tion of smuggled goods, The smuggled
goods after seizure remain under the
controf of the Customs authorities and
on conflscation the property in the
confiscated goods vests In the Coutral
Government.
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Loan sanctioned for Additional
Employment Programme

9314, SHRY PRIYA RANJAN DAS
MUNSI; Will the Minister of FINANCE
be pleased to state;

{a) the amount of loan sanctioned
and given for ‘Additional Employment
Programme’ by the nationalised banks
during 1872-73, 1973.74;

(b) the amount of loun sanctioned
and given to big business houses, speci-
ally Tata Group, Birla Group and
Goenka Group during the above
period;

(¢) whether there is any policy ol
Government not to encourage any
more gsmall scale unit formation
through bank loan; and

(d) it go, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Presum-
akbly the Hon'ble Member is referring
tu the progregg made by the nationa-
hised banks in extending credit sup-
port for the schemes formulated by
the State Governments under the
‘Half-a-Million Jobs Programme’. Ac~
cording to the available dala, out-
standing advances of public sector
banks (which mean the 14 nationall-
sed banks and the State Bank Group
of banks) under this Programme ag at
the end of September, 1974 amounted
to Rs, 1383 lakhs.

(k) Banks generally sanction loans
in the form of limits upto which the
Lorrower can draw funds. These
drawals very from time to time de-
pending upon the needs of the borro-
wers, The present system of data
flow in the public sector banks pro~
vides for compilation of statistics re-
lating fo the outstanding advances of
banks at & point of time. Such out-
standing advances of the 14 nationa-
lised banks to the Industrial concerns
belohiging to the 78 large industrial
bouses listed in the Monopolles En-
Quiry Commission’s Report amounted
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to Rs, 55! crores as at the end of
December, 1972 and Rs. 582 crores ap
at the end of December, 1973,

The available data regarding the
outstanding advances of 14 nationali-
sed banks to Tats, Birla and Goenka
Groups as at the end of December
1973 are giving below.

OUTSTANDING ADVANCES OF 14
NATIONALISED BANKS TO CER-
TAIN SELECTED HOUSES AS
AT THE END OF DECEMBER,

1978,
Name of the House Rupees in
Crores
Tata Group . . . 60-13
Birla Group . . 87 41
Goenka Group . 10 69

(c) and (d). The credit policy for
the 1974-75 busy season announced
by the Reserve Bank of India on the
20th October, 1874 continueg to lay
stress on increasing the flow of bank
credit to priority sectors, including
small-scale industries, A certain de-
gree of selectivity has been introduced
in as much as gmall-scale industrial
units having credit limits of Rs. 10
lakhs and below would receive pre-
ference in the matter of credit. Also
small-scale industrial units producing
wputs for the ‘core’ sector and wage
goodg industries would be given wre.
ference as compared to units in less
essential lines,
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‘Evasion of -Excise Puty by Cement
Factories under Sahu-Jain Group

9316. KUMARI KAMLA KUMARIL:
Will the Minister of FINANCE be
pleased to state:

{a) whether Government are aware
that some of the cement factories of
Sahu-Jain Group have been provid-
ed with two gates and the excise
officers knowingly do not take notice
of it; and

(b) if so, the steps taken by Gov-
ernment in this regard?

.. 'THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). The desired information
(ig being goliected and will be laid on
the Tably of the House ag mﬂy 48
ptmlbli. .

MAY 8, 1975

“Written Anstbeys 88
Pay-scaleg-in. Publc Sector
: um«umu :

§317. SHRI 8. R. DAMANI; ‘Wil
the Minister of ]!‘INANCE be pleued
to state;

(a) the details of the old pay-scales
and the revised pay scales now made
applicable to all the pubiie secwr
undertakings;

{b) the broag distinctive groups
under which they fall and the nature
of duty and responsibility at each
stage;

(c) whether these apply unifurmly
to all the public sector units and if
not, the details of variations;

(d) whether remuneration paid in
private sector industries at approxi-
mate levels is taken into considera-
tion while fixing these reviseq gcales
and if so, the particulars thereof; and

(e) if not, what other norms are
followed for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). While earlier, Central
‘Government companies were general-
ly following Central Government pay-
scales, subsequently, most of them
have determined their own wage poli-
cies taking into account their special
requirements. There are several
scales of pay which are operated in
the more than 125 Central Govern-
ment companjes depending upon' their
individual requirements. The revi-
sions of these seales of pay were
broadly done by merging the dearness
pay with basic pay as in Government.

() to (e). Wage levels in théjﬁb-

« lic sector companies are generally de-
. fermined by bilateral . negotiations
- -and ‘swards. O an .
<. gion: besis. These. cannot, therefore,

industry-cumere-
be eomplete, uniformity, .In ncvnt

. ;years, while effecting revisions sf pay-
~ acales, overnment.have _endeayoured
o vemove. distortions: and avold drra-
- $lonalityorin; comparative, wuge: Jevels.
" Government have- slso-kept in-mind
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the need to contain inflationary pres-
sures, which have plagued the eco-
nomy for some time.

Appointment to posts of the level of
Director, Managing Director and
Chairman of public sector companies
are made by Government. The pay
scales attached to these posts are,
therefore, decided by Government.
There are four scales of pay applic-
able to these posts:—

Schedule ‘A’ — Rs. 3500-125-4000
Schedule ‘B’ — Rs. 3000-125-3500
Schedule ‘C' — Rs. 2500-100-3000
Schedule ‘D' — Rs. 2000-100-2500

The determination of the scale of
pay for these posts is done by a care-
ful evaluation of the responsibilities
of each poSt judged by the relevant
criterla including investment, turn-
over, employment, technology, organi-
sational problems, etc. Government
have not accepted that private sector
remuneration levels should govern the
pay soales for these posts. Except for
the Schedule ‘D' scale, none of the
other three scales of pay has been
revised. N T

Scheduled Castes/Tribes employees in
Cotton Corporation of India

9318, SHRI A. S. KASTURE: Wwill
the Minister of COMMERCE be pleas-
ed to state;

(a) the total number of employees
belonging to Scheduleg Castes and
Scheduled Tribes in varlous categor-
ies of servicey in Cotton Corptration
of India;

(b) whether the number of Sche-
duled Castes and Scheduled Tribes
employees therein is adequate consi-
dering the fixed mandatory percen-
tage bY these tommunities in services
in various categories; and

{¢) it not, the steps Government
ate to increase the number
of theye communities in various cate-

gotien of iémg;esz

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH):
(a) 83,

(b) The percentage ig adequate in
respect of all categorieg except Clasa
I and Class II.

(c) At present the Corporation 18
considering reduction In overhaul ex-
penditure including organisational
personnel. However, efforts will be
made to achieve the required percent-
ages of reservation while implement-
fng the process of reduction or re-
deployment of personnel.

Suggestion made by All India State

Cooperative Banks to introduce

lower rates of fnterest to small
and margina) farmers

9319, SHRI B. S. BHAURA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the All India State
Cooperative Banks Federation has
urged the introduction of lower rates
of interest to small ang marginal
farmers; and

(b) if so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) No
proposal has béen received by the
(Yovernment so far from the All India
State Cooperative Banks Federation
for Introdubtion bf lower rates of in-
térest to ymall and marginal farmers.
The Petleration hag, it is reported, con.:
sidered this matter in its Board Meet~
ings and has requested its Member’
Banks to work but necessary details
for introdustion of differential lend-
ing rates in the coaperative sector.

(by Does not arie, | ,
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Schemie for resourece transfer from
rich natlens to poor mations

§320. SHRI DHAN SHAH PRA-
DHAN: Wil] the Minister of COM-
MERCE be pleased to state:

(a) whether the United Nations
Conference on Trade and Develop-
ment (UNCTAD) had initiated a
scheme for resource transfer from the
rich nations to poor nations by set-
ting up internationally held buffer
stocks of primary commodities;

(b) whether Government have stu-
dieq the whole scheme and if 8o, the
main featureg thereof; and

(c) to what extent the UNCTAD
initiated scheme will strengthen and
stabilise prices of these commodities
in India?

THE DEPUTY MINISTER IN THE
MINISTER OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). The Action Programme
adopted at the Sixth Special Session
of the UN General Assembly held in
April-May, 1974 called for the prepa-
ration of an overall integrated pro-
gramme for a range of commodities
of export interest to developing coun-
tries and made apecific recommenda-
tiong for sirengthening UNCTAD's
activities in this area. In response to
this, the UNCTAD Secretariat pre-
pared studies on an integrated pro-
gramme for commodities Buffer stock
arrangements for price stabilisation
would constitute one of the main ele-
ments of an integrated programme.

During the 8th Session of the Com-
mittee on Commodities of UNCTAD
held in February, 1975, it was agreed
that UNCTAD would further elabo-
rate on the components and detailed
provisions of an' integrated program-
me, sggesting inter-glia the terms,
techniques and prospective sources of
financing stocking srrangements.

The Government of India have in
principle supported the UNCTAD tni-
tiative and will take appropriate ac-
tion to obtain equitable and fair treat.
ment (0 her export commodities. But

MAY 9, 1976
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at this stage it would be premature
to draw any specifie conclusions fram
these proposals.

Asseis of Tobacco Companies

9321. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) what is the structure of paid up
share capital of ITC Limited, Vazir
Sultan Tobacco Company Limited,
and Godfrey Philipe India Limited;

(b) who are the major foreign
shareholders and their shareholding;
and

(¢) what are the total assets of the
three majority foreign owned com=~
panies in 1857, 1965 and 1974 (ai ori-
ginal cost); and whether such increase
was permitted by Government under
Foreign Exchange Regulation Act or
any other Act, if so, the particulars
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Details are given in the
Statement attached.

(c) Information is being collected
and will be laid on the Table of the
House.

Statement
1. ITC Lta.

Share Capital:—Rs. 18,85,00,000 in
equity share of Rs, 10 each. Major
foreign shareholders with their share
holdings are ag underi—

(i) Tobacco Manu. L

facturers (India)

Ltd, UK Hs. 8,27,78,610
(if) Tobacco Invest-

ments 144,

VK. Rs. 2,64,72,160
(iil) Rothmans Inter.

national Litd,

UK. Re. 48,08,480

Total Rs. 11,85,53,280
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2 Vazly Sultan Tobacco Lid,

Bhare Capitali—Including the issue
of Rs. 177 lakhs made to the Indians
by prosjectus on 7th April, 1875 on
which 50 per cent is only called up
ot present:~Rs, 377 lakhs in equity
shares of Rs. 10 each. Major foreign
sharehelders with thelr shareholdings
are as uoder:—

(1) Ra.eigh Invest-

mnt Co. Ltd,,

Uk Rs. 88,3820
(ii) Todacco Manu. )

facturers (India)

14d., UK. Rs. 31,22420
(4ii) Tcbacco Invest.

ments Ltd., UK. Rs.  9,88,600
(iv) Rothmans Inter-

national Ltd,

UK. Rs. 1,862,460

Total Rs. 1,31,22,400

3. Godfrey Phillips Indla Ltd.

Share Capital:—Rs. 98,34,000 con-
sisting of equity capital of Rs.
68,34,800 in shares of Ra. 10 each and
preference capital of Rs. 30,00,000 in
shares of Rs. 100 each. Majority
shareholders Philip Morris Interna-
tional Finance Corp., USA, hold equi-
ty capital of Ra. 53,49,240.

World Bank Loan for Calcuita
Metropolitan Development
Authority

5322, SHRI SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to atate:

(a) whether any loan has been
sanctioned by the World Bank for
Calcutta Metropolitan Development
Authority Projects in Calcutta and the
termg on which such loan hes been

granted;

(b) whether the emount of losn s
being made available to the CMDA;
tnd .
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(c) whether any part of such loan
is being diverted for projects other
than the CMDA projects and if so,
the reasons therefor?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
India has signed an agreement with
the International Development Asso-
ciation for a credit of $35 million
(about Rs, 26 crores) for the
CMDA Project in Calcutta. The cre~
dit carries no interest, but a service
charge of 3/4 of 1 per cent, gnd is re-
payeble in 50 years including a grace
period of 10 years.

(b) and (c). The amount iz made
available to the State Government se
a part of the normal process of trans-
fer of funds from the Centre to the
States.

Promotion of Class I Income Tax
Officerg

8323. SHRI S. A. KADER: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Third Pay Com-
mission has recommended the grant
of weightage to class II, Income.Tax
Officers promoted to class I;

(b) it 80, when was it implement-
eq anq how many officers were given
the advantage; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The Third Central Pay Commis-
slon have not made g recommenda-
tion that Income-tax Officers (Class'
1) should, on promotion to Cless I,
be granted weightage for the purpose
of determining seniority inter se bet-

such promotees and the divect
rectuits to the Income-tax Officers
(Class 1) Service.

(b) and (c). Do not erise.
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Raids by Customs Authorities in
Gujarat .

9324. SHRI P. M MEHTA: Wil
the Minister of FINANCE be pleased
to state:

(a) how many raids were conduet-
«d by Customy authorities in Gujarat
in the beginming of this year;

(b) whether gome big business men
who have large industrial houses in
Gujarat, have not been touched be-
cause of their influence in the Admi-
nistration; and

(c) what steps are being taken to
continue raids in the States during
19757

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) In all 32, 52 and 84 raids were
conducted by the Customs authorities
in Gujarat in the month of January,
1975, February, 1975 and March, 1975
respectively.

(b) Searches are carried out by the
Customs Officers ag authorised by law
and no case where search 1s justified,
ia left out on the ground that the per-
sons who may be touched are influen-
tial.

(c) Preventive and Intelligence staft
has been strengthened and informers
are being encouraged to give reliable
information by grant of rewards. On
the hasis of information thug receiv-
ed, raids would be conducted as and
wheyp warranted.

Export Duty on Carpet Backing

§328. SHRI RAJDEO SINGH: will
the Minister of COMMERCE be pless-
ed to state: .

{a) whether a jute delegation, led
by Secrgtany, Expart Prodyction, re-
comsmended to Government that the
export duty on carpet he
‘abolished thereby making Indisn Jute

b ¥ .
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Products competitive in the United
States and Canadisx raarkeis;

(b) whether the said delegation
which, want on & fact finding mission
has came .o the cogolusion that in
primary carpet backing, Indiz is fest
losing itg hold and in the secondary
carpel backing 1t can recpver its lost
position provided the prices is made
competitive; and

(c) if so, the reaction of Govern=
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The jute delegation to
USA and Canaga led by Secretary
(Export Production) in February 1975
had recommended that immediate
steps should be taken for making jute
carpet backing competitive with its
synthetic substitute 1n order to retan
the existing share of jute exports in
the North American markets.

(¢) Government have since abolish-
ed the export duty on primary and
secondary carpet backing.

Loans advanced by Nationalised
Banks without security

9326. SHRI SHARAD YADAV: Will
the Minister of FINANCE be pleased
to state:

. (a) whether in several nationalised
banks loans have been advanced by
senjor bank officials without obtain-
ing necessary security or on fake and
unidentifieq persons’ name; and

(b) it so, the facty thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). Within the framework of the
eredit policy laid down by the Re-
serve Bank and the djrections/guide-
lipes ismued by it in that behalt to
the bankg from time to time, loans
are sanctioned by different authori-
ties at various levels of a nationalis-
o4 barnk including s senior officlalt
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in sccordance with the powers dele-
gated to them. While sanctioning
loans, ingtructiong lajg dowp by the
bank in' regard to the procedural and
other requirements, including identi-
flcation of the borrower, security to
be obtained, if any, etc. have also to
be complied with. Whep instances
of unjustified departure by the loan
sanctioning authority from the pres-
eribed instructions or impersonation
by a borrower or offering of fraudu-
lent security etc. come to notice, ap-
propriate action is taken by the bank
against the persons concerned.

Westen Electronik (P) Lid., Okhla,
Delhd

9827. SHRI ATAL BEHARI VAJ-
PAYEE: Will the Minister of COM-
MERCE be plessed to state:

(a) details of import licences/letters
of authority and release orders grant-
ed in favour of Weston Electronik
Private Ltd., 244 Okhla, Industrial
Estate, Delhj since 1970;

(b) items and their value actually
imported against guch licences;

(c) end products of the flrm and
their quantities for which licences
have been granted;

(d) details of export of the end-
products of the firm made during
this period;

(e) details of import entitlements
gained through export promotion
schemes; and

(1) nameg and addresses of the
parties outside India from whom they
got orders for exports and their an-
nual values?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Pgrticulars of import licences/Re-

a0 Orders are published in the

‘eekly Bulleting of Industrial licen-
e!t. Import Licences and Bxport Li-

tenoes published by the Chief Con-
troller of Imports and Rxports, New

M) 1.8—4
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Dethi. The information about Letters
of Authority issued to this firm s
being collected and will be laid on
the Table of the House.

(b) Information about actual im-
ports is not mentioned firm-wise.

(c) M/s. Weston Electroniks Pri-
vate Ltd, Okhla Industrial Estate,
New Delthi obtained gctual user li-
licences during 1974-75 for manufac-
ture of the end-products falling in
Electronics industry. Import licences
are issued in termg of value and not
quantities.

(d) Particulars of exports are not
maintained firm-wise.

(e) Particulars of import licences
and Release Orders are published in
the Weekly Bulletin of Industrial Lie
cences, Import Licences ang Export
Licences published by the Chief Con-
troller of Imports and Exports, New
Delhi.

(£) Particulars of exports are not
maintained firm-wise.

LIC’s outlay in Private Seetor

N

9328. SHRI D, P. JADKJA:
SHRI VEKARIA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the LIC's outlay in
private sector has fallen;

(b) if so, by how much and the
reasons therefor; and

(¢) its effects on money market?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI); (a) No,
Sir. The gross total investments of
Life Insurarce Corporation of India
in the Private Corporate Sector dure
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ing the last three years were ss
under:—

(In crores of Rs.)

MAY 9, 1978

Year Private  Gross  Percentage
Sector total of (2) to
Invest-  (3)
ments
t 2 3 4
1972-73 13:59 369 97 3:67
1973-74 19 % 378 73 5 24
197475 2 6y 452 63 7 22

(Pzovi 1onal)

(b) and (c). Do not arise.

Tt Y AT dwar WETgee

9229. s SwT wrwr Tz o
famarre R R E:

(%) 31 w4, 1975 &% farwg
A HW I g A T -
Tt o et wifa awar

(=) @1 wiavgeEr #1 afv &
qqe & faw oex A7 9r § wSAr A
s fimfer g |, "

() afk g, AT A% T@ AW
g ?

frmr W (ot Wto gwgww)
(%) 31979, 1975 ®T YA F X
FTAT SATGTHRET €7 FAHT 106 96
w{y wa ot |
(w) #= (7) F= a7 P g
& O GTRQ F AG AG 197475
& g gfedy WX W AEE WA §
wof # e frsli feafr el 1975-
76 &1 WANAT & fog wraaw et
& P q fararefasrst fipar 90g |
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Increase in fictitiong insurance cinims

$330. SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that after
the nationalisation of the gemeral in-
surance business in India, fetitlous
insurance claims have been showing
a gharp increase;

(b) whether it is a fact that these
claims on motor vehicles alone run to
crores of rupees;

(¢) whether any investigation has
been cmried ovt into these bogus
claims;

(@) whether officers or employees
responsiblg for this rackel have been
prosecuted and punished; ang

(e) 1t not, the reasons for not car-
rying out the nvestigation and puni-
shing those found guilty?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI); (a) to
(e). Information iy being gathered snd
will be laid on the Table of the House
as soon as it is available.

Credit facilities for Jute lndusiry

9331. SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be plens-
ed to state:

{a) whether the Jute indusiry has
asked for additional credit facilities
and further reduction in expori duties;

(b) whether Government have de-’
cided to meet the request and if so,
to what extent and on what grounds;
and

(¢) whether Government have alsg
agreed fo 8 reduction in milly’ out-
put, with consequent sstrenchment/
lay off of labour?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
ta) Yes, Sir.

(b) Export duty on primary and Se-
condary Carpet Backing aiter consi-
deration of overall situation, have
been abolished. Reserve Bank of
India have enhanced the stock limita
of finished goods for purposes of cre-
ait.

(¢) No, Sir
Hindustan Lever Limnud

9332. SHRI SARJOO PANDEY: Will
the Minister of FINANCE be pleased
to state:

(a) whether a number of foreign
majority concerns are operating in
our country, which deal in i»w-tech-
nolegy, high profit mass consumption
sector of our economy;

(b) whether the C O.B. timp period
Iimats of such companieg as laid duwn
under ithe guidelines governing upe-
ration of the Foreign Exchange Re-
gulation Act have long expired;

(c¢) whether Hindustan Lever Li-
mited having 85 per cent Unilever
holding and producing mass consump-
tion items like Dalda, Lifebuoy, Lux,
Rexona and Surf is onme such com-
Pany;

(d) whether Hindustan Iever also
manages ang controls Sharpedge Li-
mited producing Erasmic Blades,
which is another mass oonsumption
itemn and if eo, the reasons which
have weighed with Government to
allow Hindustan Lever Limited with
such overwhelming foreign interests;
and

(e) by what time Hindustan Lever
thlted is expected to be fully Indian-
sed?

THE MINISTER OF FINANCE
(SHRY . SUBRAMANIAM): (2) to
(0). Under Section 28 of the Forelgn
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Exchange Regulation Act, 1873, all
branches of foreign companieg operat-
ing in India and Indian companjies
in which the non-resident interest is
more than 40 per cent were required
to apply to the Reserve Bank of India
for permission to carry on their exist-
ing businesg activities upto 31st Au-
gust, 1974. Some of such companies
are engaged in production of consu-
mer goods. Hindustan Lever Limited
15 one such company and has <ome
equity holding in Bharpedge Ltd.

The application of Hindustan Lever
Ltd., made under Section 20 of the
Foreign Exchange Regulation Act,
1973 is under examination in accord-
ance with the guidelines issued under
Section 29 of the Foreign Exchange
Regulation Act, 1873.

Setting up of Jvie International

9333. SHRI BANAMALI BABU:
Will the Minister of COMMERCE be
pleased to state;

(a) whether a United Nations De-
velopment Project study has recom-
mended getting up of Jute Inter-
national;

(b) if so, the draft constitution of
the proposed body and the nameg of
countries as its major partners;

(¢) the place where its headquar-
ters will be located; and

(d) the maimn functions and objec-
tives of the proposed Jute Inter-
national? -

THE DEPUTY MINISTER IN I'HE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) A desk review on the project
prepared by UN.D.P. is under consf-
deration of the participating Govern-
ments. Apart from Indla, Bangladesh
and Nepal have signified thelr willing.
ness to participate in the Jute Inter-
national.
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(c) The proposal is to locate its
hizadquarters in Indla.

(d) Internationa] co-operation
research, development and promotion
of jute goods iy the main function and
objective of the proposed Jute Inter.
national.

Discussion with Bangladesh abowt
Export of Jute

8834. SHRI RAM HEDAOO; Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether any discussion took
place recently between India and
Bangladesh abput the export of jute
goods, the price of raw jute and jute
marufactures through buffer gstock
operations; and

(b) if so, the broad details thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) During informal  discussion
India and Bangladesh have agreed to
ascertain from IMTF. the detalls of
the scheme of financing jute buffer
stock operations

Corned Meat Factory in Aurangabad

9335, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased fo state: .

(a) whether Brooke Bond India has
been granted a letter of intent to es-
tablish a corned meat factory in Au-
rangabag involving a total outlay of
Rs. 45 crores;

(b) if so, whether the entire output
of the factory is planned to be export-

(¢) i so, the factg thereof; and
(d) why a forelgn monopoly con-
cern is being allowed o out

in the name of “diversifiestion” and
“export esrning™?

MAY 8, 1978
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VISHWANATH PRATAP SINGR):
(a) Yes, Sir. M/s. Brocks Bond
India Limfited, Caleutta, have been
issued g letter of intent for establish-
ment of a new undertaking in a buck-
ward, distriet of Maharashtra State
for the manufacture of Corned Meat
and other by-products. The cost of
the project is estimated to Rs. 404
lakhs.

(b) Yes, Sir. The entire produc-
tion 45 to be exported for a period of
10 years which may be extended for
another five years at the discretion of
the Government.

(c) letter of Intent No. 955(74)
dated 26th October, 1974 has been
issued to M/s. Brooke Bond India
Limited, Calcutta for manufacture of
10,740 metric tonnes of Corned meat
as main product and other by .pro-
ducts like Extracts, Soap stock medi-
um, Bone meal, Tallow and Semi-
finished ang finished leather.

(d) The proposal was examineg by
the different Departments concerned
(DGTD, DGSS), and Department of
Agriculture) and was found accept-
able from MRTP angle alvo. It was
found to be attractive as the entire
production is to be exported yielding
substantial net foreign exchange earn-
ings. The applicant has also ggreed
to reduce the forelgn equity from 75
per cent to 60 per cent.

Pay scales of staff and officers of
Head Quarters Establishment of

933%6. DR. RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased tp atate:

(a) whether the general conditions
of service, leave ang holidays, scales
of pay and sallowances, pay fxation
formula end fringe benefits of the
staff and officery of ITDC Headquar-
ters establishments are governmed b
and are on the liney of Caritral Gov-
ernmen{ gmployesg and officery;
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(h) whether the aceles of pay of
thy staif &8 ITDC Headguar-
tery establishment have been reviged
and payment made us per the Third
Pay Corhmission’s Recommendaflons;
and

(c) if s, the reasons for not revis
ing the scalep of pay of the ITDC oft«
cers of Headquarters establishment
whoge general conditiony of service
are also governed by and on tha lines
of Central Government and are draw-
ing the same scales of pay as that of
the Central Government ofticers and
staff?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CI-
VIL AVIATION (SHRI SURENDRA
PAL SINGH)- (a) Qenerally the ger-
vice conditions, leave ang holidays,
scales of pay, pay fixation formula,
Dearness Allowance and City Com-
pensatory Allowance of the staff and
officers of India Tourism Development
Corporation Headquarters are in line
with Central Government employees
and officers. However, ag in other
public sector undertakings, they are
n receipt of House Rent Allowance at
30 per cent of basic pay in Bombay,
25 per cent in Delhi , Calcutta and
Madrags and at Central Government
rates in other places.

(b) The Third Pay Commission's
recommendations are applcable only
, to the Centra] Government Employees.
However, the pay-scales of the staff
. of India Tourism Development Cor-
imrnihn Headquarterg have been re-
i vised on the basis of those recom-
mendations,

{¢) The question of revision of
scales of pay of officers of the India
Tourism Development Corporation
Headquerters is under consideration
of Governmant.

Effect of gnhealthy business taotics of
Worlg Alrlines on Alr Indin

‘W?gh:i, mﬁ'mxwgmm AND

. e

[CIVIL AVIATION be pleased to state:
(a) whather fhvere iy a growing ten-

Jency of resarting to unheslthy busi-
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ness tactics among the world airlines;

(b) if so, the facts thereof;

(c) whether Government are con-
cerned about its consequent eflect on
the business potential of Air India;
and

(d) if so, the action taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) and (b)., Although
there is no positive and concrete evi-
dence against any particular airline,
there i8 no poslivé and concrete evi~
dence against any particular asrlines,
undercutting of IATA fares and in-
dulge in malpractices.

(c) and (d). The Government are
concerned about such malpractices
but 1t 13 difficult to assess their effect
on the businesg potential of Air India.
Following steps have been taken in
the recent past to deal with the situa«
tion—

(1) Introduction of special rebat-
ed fares between India/UK,
India/USA and special youth
fareg between IndiaFrance
and India[Switzerland.

(ii) Incorporation of a rule in the
Alircrafy Rules making it com-
pulsory for airlines to file
their tariff with the Director
General of Civil Aviation for
approval.

(#if) It has been sgreed 1o give
special facilities fo IATA
Complisnce Officers i, India
to purchase ‘test’ tickets with
a view to detect malpractices.
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Supply of Indigenous Rubber to Rub-

ber Goods Manufacturers at Inferna-
tional Prices

9339 SHR!I VARKEY GEORGE
Will the Minister of COMMERCE be
pleased to state;

(a) whether Government propose to
intioduce a gcheme for the supply of
mdigenous rubber to rubber pgoods
manufaciurerg at internatwnal prices
for export production, and

(b) 1f a0, the man features thereof?

MAY 9, 1975
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THE DEPUTY MINISTER

VISHWANATH PRATAP SINGH)
{a) and (b) The rubber goods manu-
facturers have represented to Govern-
ment to supply natural rubber to them
at international prices for export pro-
duction purposes Government are
examining the relevant rubber con-
tent and costing aspects to assesg the
need and quantum of relief, if pay
{3 warranted.
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Development of Babarimals as g
Tourist Centre

8342, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION he
pleazed to tate:

(a) the schemes formulated to
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develop Sabarimala (Kerala) ag a
tourist centre during the Fifth Five
Year Plan; and

(b) the salient features
schemes?

of these

THE MINISTER OF STATE IN THE
MINISTRY ©F TOURISM AND CI-
VIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) and (b). The deve-
lopment of facilities at pilgrim cen-
tres is primarily the responsibility of
the State Governments. A provision
has been proposed in the State Sec-
tor for the development of accommo-~
dation and other facilitiss at Sabari-
mala in the draft Fifth Plan.

Increase in D.A. of Officers of Siate
Bank of India

9343. SHRI B. V. NAIK:
KANNA NAIK:

SHR1 SHASHI BHUSHAN:

Will the Minister of FINANCE
be pleased to state:

(a) whether Allahabad Bank offi-
cers have been sanctioneg increase in
their Dearness Allowance within the
past ten days;

(b) whether the same concession
hag been denied to the officers of the
State Bank of India, inspite of thowr
agitation and token strike on 4th
April, 1975; and

(c) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR!-
MATI SUSHILA ROHATGI): (s) to
(c). Allshabad Bank has reported
that jt has sanctioned an incremse in
Dearnesy Allowance for its officers
staft effective from 1-2-1978 in April,
1975 without proper sanction #om
Government in accordance with the
procedure applicable in such matters
to all public sector banks. Thiy mt.
ter is being looked into by qwmrn-

ment.
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Export of Shellac

8344 SHRI MARENDRA BINGH:
SHRI ISHWAR CHAUDHRY:
SHR; R V BADE

Wil the Mimster of COMMERCE
be plegsed 1o state

(a) whether the maximum export
price for Shellac has been fixed for
sbout Re 1844 per 75 kg while the
world market prevailling price 18
much lower than that,

(b) the Shellac exported (in quin-
tals) in each of the last three years
and also m each of the first three
monthg of 1974 gnd 1975, and

(c) whether there 1s a steep fall in
exports and if 50, how much and the
reasons thereof ang steps being taken
in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (S8HR!
VISHWANATH PRATAP SINGH)
(a) The Government of India fixeg the
mmmmum (not maximum) export
price The prevailing finternational
price of shellac changes from time to
time and the mummum export price
fixeq by the Government is adjusted
accordingly

(b) India’s export of shellac during
1072-73, 1973-74 and 1974-75 were
75636, 86077 and 70000 quintals res-
pectively The exports during first
three months of 1874 and 1975 were
13530 and 9520 quintals respectively.
The figures for 1975 are provise

(e) The main reason for decline in
exports during the last two decades
has been the increasing competition
from cheaper synthetics The gxports
have picked yp to some extent during
1974-18 as compared to 1973-74. To
stimulate demand for shellac in the

MAY 8, 1978
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Decline tn Export of Shelise

9345 SHRI G P, YADAV Will the
Minister of COMMERCE be pleased
tu state

(a) whether Adivasis in wvillages
Balumat, Madhu Dand and Chuanki
of Districy Palamau (Bihar) are get-
tang these days about Rs 150 for each
kilogram of lac (raw shellac) while
they used to get about Rs 11 last
year,

(b) 15 1t the result of the steep
downfall in exports of Shellac due %0
Government'’s fimng the minimum ex.
port price at Rs 1844 per 75 kg while
the international priceg are much
lower,

(c) hag it also thrown out of gear
about 25000 poor employees working
i about 400 cottage industry shellac
manufacturing units in rural areas;
and

(d) full facts 1n thig regard and re-
medial mesasures being taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BINGH)*
(a) It 15 admtted that the price of
sticklac has declined steeply as comn-
pared to last year

(b) No, Sir The fall 15 due to
higher production combined with
slackening of demand in the world



133 Wriden Answers  VAISAKHA 18, 186¢ (SAKA)

Sulsidy t6 Moej Bxpenditure Dncurred
by Indian Cemnclt of Tislls Falrs and
! Extibitions

9346. SHRI R N. BARMAN: will
the Minister of COMMERCE be pleas-
=d to state:

(a) the number of trade fairs in
-which India has participateq in each

foreign tountry during last three
years;
(b) the total amount of subsidy

given by Government i, each {fair
during the last three years, to meet
the expenditure incurred by Indian
Council of Trade Fairg and Exhibi~
‘tions; and

(c) the name and designation of
officials of the Council against whom
enquiries of mal-practices or miscon.
duet have been instituted during the
last three years or are pending with
Government and the charges levelled
against each official?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(8) Government of India, Ministry of
Commerce, Directorate of Exhjbitions
and Commercial Publicity and the
Indian Council of Trade Fairsg and Ex-
hibitions, Bombay arranged Fair par-
ticipation/Exhibitions abroad in 55
events during the last 3 years (State-
ment laid on the Table of the House)
{Placed in Library. See No, LT-9735/
5).

(b) An amount of Ra. 34.81 lakhs
‘has been given by the Government to
the Indian Councii of Trade Fairs
and BExhibitions during the last three
Yyears as subsidy to meet the expen-
diture on the organisation of parti-
cipations in trede fairs (Statement
laid on the Table of the House).
;P]lueed in Library., See No. LT-4735/

5l.

{¢) The Government hag not in~
stituted any enquiry against any off-
cisl of the Councll for mal-practices
or misegnduct, nor is any mquiry
bending,
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Surrender Valney fiteg by L1C,

9347. SHRI  NITIRAJ SINGH
CHAUDHRY: Will the Minister of
FINANCE be pleased to state:

(a) whether surrender values fixed
by LIC are toc harsh on policy hol.
ders; and

(b) why are they very low in cum-~
parison {o other countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI-
MATI SUSHILA ROHATGI): (a) No,
Si», The L.IC. fixed the surrender
values, after carrying out a detailed
study and also taking into account the
surrender values being offered by the
private insurers prior to nationalis-
ation, These values have continued
till now with some minor modifica-
tions, even though, according io ihe
1.IC. the present economic condi.
tiong may justify reduction in the sur.
render values hecause of the fall In
the asset values due to high rates of
interest prevailing in the market.

(b) As conditions obtaining in dif-
ferent countries are not the same, the
surrender values are not strictly com-
parable.

Amount of money given by LR.C. to
Sick Units

9348. SHRI MUKHTIAR SINGH
MALIK: Will the Minjster of
FINANCE be plessed fo state:

(a) the amount of money given by
the Industrial Reconstruction Corpora-
tion of Indla to different sick units
during 1973 and 1974, unit-wise;

(b) the number of units amongst
these sick units which have becnme
viable during this period, the number
of units that are still running at a loss
and the number of those that have
been closed down permanently; and

(c) the names of the units where no
turther loany are being advanced and

the reasons for not granting further
loans?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
The amounts digbursed by the Indus-
tria] Reconstruction Corporation of

MAY 9, 1975
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India (IRCI) during the lmst twc
years (Janusry-December, 1978 and
January-December, 1074) to 66 dif-
ferent industrial units, State-wise and
Unit-wise, are as under

(Rs 1n lakhs)

Serial Nan of he unit IRCI reconsrtuction
No assistance disbursed
dunng
JnDe) (on -Det
1 3 4
WEST BCNGAL
1 Sircar Dawry & Farm (P) Ltd e e e
2 United Cereals Products Lid , . . 534 3 46
3 Bangodaya Cotton Mills Ltd . . . . . 16 64 137
4 Mayurakstu Cotton Mills Ltd . . .
§ Shr Durga Couon Spg & Wvg Mlls . . . § 00
6 Mohm Mils Ltd N . . . .
7 Young India Cotton Mills Ltd s e e e o 70
8 Shn Annapurna Paper & Pulp (Cottage) Irdustry .
9 Pnti Paper Board Mills (P) Itd e e s e 012
10 Sansh Paper Board Mills Ltd . . . . . 5 40 130
11 Shree Knshra Rubber Waiks Ttd | . 1 68 1R
12 Indian Rwbber Manufaciures Ltd . . . 19 31 26 8o
13 C S I Chemual Industues (P) Ltd, . . .
14 R K Chemucal Indusines P)Led, ., . . ., 007
15 Bengal Chemical & Pharmaceutical Works Lid , 15 €O 25 <0
16 Dr Bose’s Laboratoris (P) I'd PO 0 6o
17 X M Chemicals (P) Ltd e e e e e 110
18 National Iron snd Steel Co Lid « e . . 1512
19 Assocaied ASBEY Industrcs (P) Ltd . P N o 59 014
20 Almunum Mfg Co Lnd, e e 908 36 18
21 Mackintosh Burn Ltd . . . 12 8o (~)4 3c*
2a Saroj Tron & Steel Co (P) Lud e s 4w o4 094
33 Annapurna Metal Works () Led , . . . . . i 136
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T 2 3 4
24 Automotive Enterprises Ltd., v e e e 413 3 54
2s Containers & Closures Ltd. ... 38 38 9-62
26 Banerjee Chakraborty & Co. Ltd. . e e . . 513
27 The Oriental Metal Industries (P) Ltd. . . . 5-00 26 18
28 City Stores Supply & Co. ®)Led,, , . . . . 2:27
29 India Machinery Co. Ltd,, . . . . . 521

30 Calcutta Fan Works (P) Ltd. . . . . . 0 20

31 Power Equipments (P) Ltd., . B . . . . 8-08
32 Tarit Appliances & Equipments (P} Ltd. . . . 2:64 2 00
33 Motor & Machinery Mfrs. Lad., . . . . . 301 418
34 G. T.R. Company (P) Ltd., e e e 175 o-50
3§ Panday Industries Ltd., . . . . . 562 16-94
36 Desapriya Auto Works . . . . . . . 0-31 024
37 Wheeler Cycle Industries (P) Ltd. . . B . . 0-56 259
38 Indo Japanese Industries Ltd. ‘ , . . . 1-33

39 Sen Raleigh Ltd s e e e & e 18 co §508
40 Sen & Pandit Industries Lid. . . . . . 8 75 1450
41 _Ancillary Industies (Cranks) Ltd. . . . . . 161 T 10
42 Ancillary Industries (Lugs) () Led. ., . . . . 125 438
43 Ancillary Industries (Forgings) (P) Ltd., . . . 090 4 22
44 Hoogly Docking and Port Engineering Co. Ltd., . IcBco 62: 61

45 Indian Standard Wagon Co. Ltd., . . R . . 2000 38-cc
46 Burn & Co Ltd. « . . . . . . . 30.00 228 00
47 EBquitable Coal Co. Ld. , ., . . . . ., . (—6 8212
48 Gooptu’s Pencil Industnies (P) Ltd., . . . N B

49 New Indian Glass Works (Cal.) (P) Ltd., . . . 2 51 139
$0 Bengal Potteries Ltd. . . . . . . . 2:80 19'08
st D. 8. Glass Containers (Mfg.) Enterprises (P) Lt . 187 o 61
53 India Steam Laundry e e e e e ERL 099
53 Republic Bngg. Corporation Ltd, e e e e 1-00 114
§4 Purban Pet, Ltd. P . . . 127
§s Allied Chemicat Industries . . . .. 030
6 Rajbandh Spl. Castings & Industries , . . ., . .. xrsl:n

57 Bharat Electrical Industries Lid., o e - 951

- e
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b 2 3 4
§8 Shree Saraswat1 Press Ltd. , . . 353
59 National Tannery Co. Ltd., . . . . . 15'00
BIHAR
1 Arthur Butler & Co. (Muazaffarpur) Lid., . . . . . 2' 50
2 Brtannia Engg. Co. Ltd. (Mokamch Unit) . . . . 13°11
DELHI
1 Ganesh Flour Mulls Ld.  , . v 56 75 35 00
MAHARASHTRA
1 Cooper Engmeenng Ltd, , . e 39 c0 38-00
2 Hind Cycle Ltd. . Ve e e 67 40
ANDHRA PRADESH . . . . .
1 Saslar Malleables (P) Ltd. e e . . . . 4 32 470
PUNJAB
I Amyritsar Sugar Mulls Co. Etd . A . 33 50

N.B. Disbursements include dis-
bursements out of the sanctions of
earlier years,

(b) Of the 66 sick/closed units that
were disbursed reconstruction assiste
ance by the Corporation as  stated
above, 14 units showed cash profits
during the yea: 1973-74 (July-June)
while the rest were yet to reach
break-even point. So far no assisted
unit has been closed down perma-
nantly.

{c) The Corporation has reported
that none of its assisted units has so
far been refused further grant of re-
construction loans considered neces-
sary for their viable operation.

Loss incur-ed by Hotel Corporation of
India

9349, SHRI R S. PANDEY. Will the
Mimster of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether Hotel Corporation of
India is incurring loss inspite of an
annual business turnover of rupees
one crore; and

(b) if 80, the losg incurred last year
and the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND

*In the case of Mackintosh BurnLtd, the figure for 1974 (Jan.-Dec) is
negative since a part of the guarantee was converted into loan.

Ltd. the figure for 1874 (Jan-Dec)

tive 88 a guarantee furnished earlier was not utilised fully and as
e e e wan subseguently converted into loan

@In the case of Equitable Coa] Co.

the utilised portion of tha guarantee
at the timy of nationalisation.
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CIVIL. AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) and (b). The
loss suffered by the Hotel Corpor-
ation of India during 1978-74 was
Rs. 17 lakhs against a turn-over of
Rs, 147 crores. The loss for the year
1974-75 is also estimated to be at the
same leve], i.e., about Rs. 17 Jlakhs
againgt a turn-over of Rs. 1.43 crores.

Some of the reasons for the losses
are ag under:~—

(i) Due to Indlan Airlines’ lock-
out for about four months
during 1973-74, resulting in
considerably reduced uplift
of meals on flights from the
HCI flight kitchens at Delhi
and Bombay,

(i) Due to Air India Pilots
strike for about three months
during 1974-75, resulting in
considerably reduced unlift of
meals on flights from the
HCI flight kitcheng at Delhi
and Bombay;

During 1974-75, Indian Air-
lines considerably reduced
their mealg service in their
flights and did not uplift any
meals from the HCI flight-
kitchen at Delhi except for
small quantities uplifted on
the aircraft chartered by them
from Air India;

~

(iii

(iv) Inspite of reduction in busi-
ness, HCI did not lay-off any
staff jn order to maintain
gooq jndustrial relations.

Loan to Small Scale Indusiries by
Nationalised Banks

8350, SARDAR SWARAN SINGH
SOKHI: Will the Minisfer of FIN-
ANCE be pleased to state;

(a) whether the nationalised bamks,
especially State Bank of India, have
recently stopped giving loan to small
scale {hgusiries and the farmers, in
the country;

VAISAKHA 19, 1897 (SAK4A)
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(b) whether any directions Lave
been given to the banks to this effect;

(c) if s0, the reasons thersfor gnd
if not, why the banks are not helping
these small scale industries and far
mers; and

(d) whether Government propose
to give clear fresh directions to the
natfonalised banks throughout the
country to give loans to Small Scale
Industries without any hinderance?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). No, Sir,

(c) and (d). Both the Government
and the Reserve Bank attach great
importance to the financing of small
scale industries and agriculture by
the public sector banks. Guidelines
have been issued to them io ensure
easy and greater flow of credit to
these sectors. Thus at the time of
the announcement of the busy season
credit pohcy on October 29, 1874, the
Reserve Bank had instructed the
banks that the agricultural credit re-
quirements, including those for dist:i-
bution of agricultural inputs, ghould
continue to be given the maximym
possible attention. As regards small
scale industries, banks were advised
that the policy of giving priority to
this sector as such should be refined
in its application so as to accord such
treatment more particularly to units
having credit limits of Rs. 10 lakhs
and below. It was further suggested
to the banks that the benmefit of ac-
cess to the scarce resource of bank
funds should be extended in accord-
ance with the needs of the borrowing
unit, determined not only by its size
but glso by the type of production in
which it is engaged and that small
scale industrial un®®® producing inputs
for ‘core’ seetor ghd wage goods in-
dustries should be preferred to the
amun:l-siud units in less essential

Within the broad framework of the
policy of giving priarity to agriculture
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and small scale industry, sulteble ad-
justments are made from time to time
in the credit measures keeping in mind
the emerging situation.

Securities by Uniteq Commerelal
Bank, Robru, Simla

9351. SHRI VIRBHADRA SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether the United Commer-
e1al Bank operatmg in the rural areas
paiticularly jts branch at Rohru in
Simla District of Himachal Pradesh
hus becn mortgaging land worth dou-
ble the amount ol loans and taking
peisonal securities besides hypothe-
cating the machinery for sanctioning
mdustrial loan;

(b) whether this practice varles
f1om practice adopted for loansy sanc.
uoned for industries in urban areas
where only land on which industry 1s
set up Is morigaged and machinery
nypolhecated; and

te) if so, the reasons and justifica-
tion for thig variation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MATI SUSHILA ROHATGI): (a)
United Commercial Bank hag report-

ed that pno instructions to its rural
branches, including the Rohru branch,

have been issueq to the effect that in
ihe case of industrial loans the Bank
should always insist upon obtaining
mortgage of land worth double the
amount of loan, in addition to obtain-
ing personal guarantees and securing
hvpothecation of machinery.

(b) The Bank has further reporied
that industrial loang in rural areas
are treated on the same footing as si-
milar loans in urban gareas.

(c) Doer not arlse.

MAY 9, 1978
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Losy of Haryana Staty towards .
Centre

9352. SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be
pleased to state;

(a) whether Haryana State owes
Rs. 52 crores as loan to the Centre;
and

(b) if so, the amount of loan which
other States owe to the Centre State-
wise?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): () and
(b). A statement giving the amounts
of Central loan outstanding against
State Governments including Haryana
as on 31-3-1974 ig laid on the Table
of the House.

S aromient

.
Crntral loan 1) States out tanding a* at
the end of 1973-74 (Provicional).

(R<. lakh.)

State L an out-
«tanding

1. Andhra Pradesh . . 691,80
2. Assam 391,58
3. Bihar . . . . 720,33
4. Guijarat 350,02
§. Haryana . 230,83
6. Himachal Pradcch 140,0§
7. Jammu & Kachmir 330,15
8. Karnatgka N 451,55
9. Kerala 366,58
10, Madhya Pradech 416,78
11. Maharachira 685,23
¥2. Manipur . . . 43,60
13. Meghalaya . . . 19,00
14. Nagaland . . . 25,38
15, Orissa . . . . 513,04
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State Loan out-
standing

16. Punjab 24795
17, Rajasthan 769,62
18, Tamil Nala 426,13
19. Tripura . . .. 38,98
20, Uttar Pralesh . 903,33
21, WestBengal . . 807,84
ToTaL 85,69,79

Licences for construction of Hotels

9353. SHRI N. X. SANGHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the total number of licences
issued Quring the last three years
year-wise, for the constiuction of
hotels in the private sector with total
room capacity to be generaled as per
each licence and the locations for their
construction;

{b) what is the progress of cons.
truction of these hotels; and

(¢) in how many cases, construction
has not started at all and whether
Government propose to issue iresh
licences i this regard and if not, the
reasons therefor?

THE MINISTER QOF STATE IN THE
MINISTRY OF TOURISM AND CI-
VIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) The Department
of Tourism approves hotel projects
specifically from the point of view of
their suitability for foreign tourists.
‘Of the hotel project presently on the
approved list of the Department, 58
hotel projects were approveq during
1972, 1973 and 1974. A stalement
giving year-wise distribution of these
‘projects approved in the private sec-
tor, with tota] room capacity to be
generated gt different places, is at-
tached.
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{b) and (c). While approving hotel
projects, the promoters are asked to
send quarterly progress reports on the
construction of their projects. They
are also periodically reminded in this
regard. However, in spite of that, the
latest position about the construction
work on all hotel projects is not readi-
ly available at g glven point of time,
Therefore, while in some cases the
construction of the project may be
nearing completion, there may be
some projects on which the construe-
tion work may have yet to start. The
approval accorded to a hotel project
by the Department of Tourism ig with-
drawn only after it is fairly certain
that there are no ressonable pros-
pects of its hemng taken up for im.
plementation. -

Statement

‘Total numbir of approval acu rded by
the Department « { Touersm Lo by el projedts
during the year 1972, 1973 and 1974,

Laocation No. of  Rocms
progcie
1972 Agra . . 1 200
Bhuban shwar 1 29
Bombay . . 2 290
Delhi . . 3 614
Gauhati 3 21
Goa" . . 1 120
Hyderabad 2 188
Khamam . 1 28
Khajursho . 1 40
Kulu-Manal . 1 24
" Madrss . . 2 183
Patna . . 2 148
Tirupati . 1 40
Vichakhapatnam 1 97
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Laocation No of Rooms

Projects
1973 Bmbay. 1 64
Goa ., . 2 187
Harthar . 1 24
Hyderabad . 2 273
Khamam . 1 26
Madeas ., 5 377
Silchar . . 1 23
Varanasi . 2 163
1974 Ages . . 1 85
Ahmedabad 1 50
Allghabad . 1 6o
Autangabad 1 29
Bymbay, . 2 84
Coimbatore . 1 73
Dehra Dun . 1 25
D:lhi . . 1 7
Guatur . 1 36
Hyderabad 3 59
Jodhpue . 1 80
Lacknow 1 36
Madess . . 3 129
Ogtacumund . 1 25
Patme . . 1 62
Thieuchirapalli 1 3z
Varanasi . 1 54
Warangal . 1 34

Export of Footwear

$354. SHRI HARI KISHORE SINGH:
‘Will the Minister of COMMERCE be
pleaged to stale;

(a) the value of footwear exported
to varlous countries in 1873-74 end
1874-75, cavitry-wise;

. MAY 8, 187
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(b) whether any assessment has
ulso bten made about the further ex-
port potential in footwear;

(e) whether the footwear imdustry
represented that the incidence of ex.
cigz dquty on the import of footwear
machinery has discouraged moderni~
sation and mechanisation of the in.
dustry; and

(d) it so, the steps Government in-
tend to take to remedy the situstion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BINCH):
(a) A statement showing Indig's sx-
port of leather footwear im 1973-74
and 187475 (April-November) coun-
try-wise is laid on the Table of the
House.

(b) and (c), Yes, Sir. [Placed in
Library. See No. LT-8786/75].

(d) The matter jg under considera-
tion.

Hostels anq Restauranis

9355. SHRI AMBESH: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the names of the places where *
his Depariment has started hostels and
restaurants; and

(b) the ratey of rent charged at
present for boarding and lodging per
day?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b). The places whera
the Central Depariment of Tourism/
India Tourism Development Corpora-
tion have started Travellers' Lodges/
Tousist Bungalows/Youth Hostels and'
Restaurants are given in the attached
list. The rates charged are also indi.
cated in the Statement attached,
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Statemens

of Travellers st th
Dant!x'd e avelle ot'!l"od' ¢s, Tourist Bungalows, Youth Hostels and Restaurants started by the

1. TRAVELLERS' LODGES AT (Operated by LT.D.C.)

Rates (Boarding & Lodgirg)
Single Double Extrabeds
Occupancy

Occupancy
(in rupees)

3. Maduwei ., |, ., . , ., . 7 120 s0
2. Bhubaneshwar e |

3. u, . . . . . . . . 6s 115 50
4 Mamli | | e e e e f

o

7. Bijapur | . e v« e e e

8, Kapchippam , , , . . ., . 6 110 5
9. 'Trichirapalli . . . ' . . .

10. Kushinagar . . . . . . .

1z. Konarsk . . . - . .

12. Sanchi v e e e e e 1 55 10§ 5
13. Mandu . . . . . .

14. Bharatpur. , . . . . .

II. TOURIST BUNGALOWS (Run by State Governments)

Rates per day (Lodging only)

- s o bt

Single Double Dormitory
cy Occupancy

1. Jaisalmer . . . . . . 11 16(for two) 4 perhead

Meals—ala carte charges.

II. YOUTH HOSTELS

Rates per day (rent only)

Single Double Dormitory
Occupancy  Occupancy

i (in rupees)
1. Jaipur(run by Youth Hostel Association of Infia) , .
(Noo Member) . .. . 11 22 (fortwo) 6 perhead.
(Members) . . . . . . . . 6 12 (fortwo)
Meals—a la carte basis.
a. Panchkula (run by State Government) , . Rae.4/-perhead per day.
Meals— a 13 carte basis.

M9 L85
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1V. RESTAURANTS

(A) RUN BY INDJA TOURISM
DEVELOPENT CORPORATION
1, Taj Restaurant, Agra.
2. Ajanta Restaurant, Ajanta.
3. Qutab Restaurant, Delhi.

4. Dlephanta Restaurant, Elephan-
ta Caves.

5. Ellora Restaurant, Ellora,

6. Mahabalipuram
Mahabalipuram,

7. Kosi Restaurant, Kosi Kalan.
8. Sagar Restaurant, Bakra Dam.
(Charges—a la carte basis)

Restaurant,

B. RUN BY STATE GOVERNMENTS

1. Travellers' Restaurant, Hampi.

2. Travellers' Restaurant,
Kund.

(Charges ~a la carte basis)

Suraj

Claims pald by Ruby Norwich Union
and Royal Exchange/Guardian Units
of National Insurance Company
Limited, Calcutta

9356. SHRI B. K® DASCHOW-
DHURY. Will the Mimister of FINANCE
be pleased to state:

(a) the amount of claimsy paid dur-
ing 1973 and 1874 by Ruby, Norwich
Union and Royal Exchange, Guardian
units of National Insurance Company
Limited, Calcutta;

(h) whether g thorough probe was
made 1nto the alleged irregularities in
settlement of claims by Norwich
Union, Royal Exchange/Guardian ari
Ruby. whose principal officer is now
the Chairman.cum-Managing Direc~
tor, National Insurance Company
Limited, Calcutta?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Gross
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claims paid in 1973 and 1874 by Units
Ruby General, Norwich TUnion and

Royal Exchange/Guardian were as
under;—
197. 1974
973 9:-
onal)
Rs. Rs.
(1) Ruby General . 2,35,13,660 2,62,80,903
(2) Norwich Union .  82,44,004 94,2762

(3) Royal Exchange/
Guardian . 1,03,87,055 1,39,02,C75

These amounts are on gross basis
and do not take any credit for
reinsurance recoveries.

(b} No irregularities in the settle-
ment of any particular claims have
come to Government notice. Hence,
the question of any probe does not
arise.

ofvew dv fam ®r sTaTe

9357, ¥lo WENIATIE® qt¥q :
1 foa Wl 9% T A O A
fF:

(%) "rg@ s ofaw d fom
¥ aTqre ¥ TEAe ¥ gEr § w1 F4t
@ E; R

(@) w2y awt & = & ek
T §?

foer arareE # Svaeft (iR
goer dgEl) ¢ (%) wh 197475
 frarm 7 5 T $TOMIT 3, 113. 34
0% T @, safe af 1973-74
§ g FTOATT 2,586, 33 FAT T9AT
qy, faw# 20, 6 wfwy ¥y 1f7 feardy
o &) feg =femr it & wfe
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oA ¥ 7.9 wfowr av & =i
Ll ¢

(W) 1-4-1973 1-¢-1974

¥ ¥

31-3-1874 31-3-1975

= a%

sy 1924.19 1772.27
Likil

qroafes 662.14 1341.07
#rar

gadMT  2586.33 3113.34

Joint venturey with Netherlands

9358. SHR!I BHAGIRATH BHAN-
WAR: Will the Minister of COM-
MERCE be pleased to state:

(a) whether India and Netiherlands
have shown keen interest in joint ven-
tures in industria) and agricultural
flelds and have examined in detail
the possibility of raising Indian ex-
ports to Netherlands; and

(b) if go, the main features of the
joint venture?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b): During the meeting of the
Indo.Dutch Joint Committee held in
New Delhi from February 25, 1975 to
March 4, 1075, discussions were held
regarding joint ventures/cooperation
in various sectors e.g. programme in
improvement of cattle breeds, fodder,
flour, meat products, production of
turnips and maize, caulifower, white
cabbage, onion seeds, musrcoms, elec-
tronics ete. The proposals will be/are
being examined by concerned organi~
sations/Departments.
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Buyers of Confiscated gosds

0359. SHRI HARI SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government are find-
ing it difficult to find good number
of buyers for the confiscated goods; and

(b) if so, the remedial measures
proposed in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE: (a)
and (b) No, Sir. The Government has
not faced any difficulty in finding ade-
quate number of buyers for the con-
fiscated goods. However, with a view
to turther speed up the pace of dispo-
sal, the Government have recently
issued a new of set of instructions to
the field formations.

Central Ald tp drought and fleod
affected States during 1ast three
years

9360. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the amount of financial assis~
tance given ag grant subsidies and
loan to the various States of the
Union during the past three years on
account of drought, floodg and other
natural calamities separately for each
State for each year;

(b) whether some projects have
also been sanctioneg in some States
by the Central Government so as to
provide employment in times of
drought and other natural calami-
ties;

(c) it so, the nameg of the States
alongwith the projects and the esti-
mateq amount for which they were
sanctioned; and

(d) whether the claim of any State
hag been ignored or not fully met in
regard to financial assistance during
each one of these years anq also the
exact assistance sought by thess
States ?
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THE MINISTER OF FINANCE
(BHR1 C. SUBRAMANIAM): (a) The
information is given in slatement 1
laid on the Table of the House [Plac
ed in Library, See No. LT 8737/175].

(b) and (c): The following addi-
tional allocations were made in 1974.75
under the Ceniral Plan for flood/
drought relief:

(Rs, Crores)
Asgam: Brahamputra Flood
Control Works 2.00
Gujarat: Drought Prone Area
Programme 425

(d) The requirements of relief ex-
penditure are assessed by the Central
teams and Central assistance is made
available on the basis of the recom-
mendations of the teams and the pro-
gress of expenditure reported by the
State Governments. From 1974-75, the
policy of Central assistance is based
on the recommendations of the Sixth
Finance Commission, The reguire.
ments of the State Governments very
from time to time. The expenditure
indicated/the assistance sought by
them during the last three years is
indicated in statement II laid on the
Table of the House. [Placed in
Library. See No. LT-9737/75].

Tse of PL-480 Fund for Research in
Institutiong

9361, SHRL C. K. CHANDRAPPAN:
Will the Minister of FINANCE he
pleased to state;

(a) whether Government  have
given permission to use P.L, 480 funds
for research in the Institutions; and

(b) it s0, the reasong therefor and
briet substance of the permission?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) and
(b); Under the Agreement on PL. 480
and Other Funds signed in February,
1974, the US, Government gave as
grant all their PL. 480 rupee funds, to
the Government of India. They have
now with them only ‘non-PL. 480
funds’; that is, the rupees which have
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seerued to them from the repaymenis
by India of development loans repmy-
able in rupees,

® Government have agreed that
these non-PL 480 fundsg can be used
inter alic to finance researchi activi-
tieg in the feld of Agriculture, Sclence,
Health and Education, Only schemen
of high priority essential from the
point of view of national requirements
are considered and sponsored for be-
ing taken up with these grants,

Central graants to drought affected
Stateg and their utilisation

9362. SHRI SAKTI KUMAR
SARKAR:

SHR] TUNA ORAON:

Will the Minister of FINANCE
be pleased to state:

(a) whether between 187174 Cen-
tre gave to the various States a total
of Rs. 243.72 crores as out right grant
on account of floods, cyclones and
drought relief;

(b) if so, the allocation and distri-

bution of such fundg to the States,
State-wise;
(¢) whether a number of States

failed to utilise thig grant; ang

(d) if so, the reasors for non-uti-
lisation of the grant by the States?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). A statement showing the grunte
given to State Governments during
1871-72 to 197374 for natural calamity
renet expenditure is attached.

{c) and (d). The assistunce has been
given on the basis of anticipated ex-
penditure reported by the State Gov.
ernments cancerned in the particular
years, and is subject to adjustments
on the basis of audited figures of ex:
penditures, which are yet to be receiv.
ed from the State Governmentss
Accountants General,
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Statement
Grant released during 197174 to State Goveramaents for natural calamuities rejlef

{Rs. Crores)

States 1971-72 197263 1973-74  Total
1971-74
1. Andhrs Pradesh N . . . 400 11°00 13767 2867
2. Asam . . . . . 008 061 02§ 091
3 Bhr ., . ., , . . 400 4:00 1°00 9'00
4 Gujarat ., ., , , . . 040 397 2275 27'12
§. Himachal Pradesh | . R . 006 - — 006
6. Jammu&Kashmir , , , . 0.75 — 0,15 0'90
7. Karnataka . . . . . 2 00 11°20 1320
8 Kerala . . . . . 024 011 01§ 0-50
¥ 9. Madhya Pradesh , . . - - 347 347
10, Maharashtra . . . . 650 41°11 6709 11470

11. Manipur . . . . - - - —
12. Nagaland e . . — 0-03 -— 0:03
.13, Orisss ., . . . . . 300 372 1-05 777
14. Rajasthan . . B . . b 4:62 13'00 17:62
15. TamilNadu . . . . - 087 -_ 087
16. Tripura . - (3] b 0-25
17. Uttar Pradesh | — 377 8-50 12°27
18. WestBengal . . 300 338 6-38
‘ToraL 22°00 79°44 14228 243'72
Note : The amounts relste to d durirg a ial yeer ard irclude arrcers

wof assistance of previous year(s).

mport of wheat from U.S.A. under (b). Yes, 8ir. An agreement was
Food for Peace signed between the Governruent of

2363. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be
pleased to state:

(a) whether the United States has
agreed to ship 800,000 tonnes of wheat
worth 128 million dollars, to India
under “Food for Peace” programme;
and

(b) if so, the particulars of the
lerms of agreement?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (2) and

India and the Government of USA n
20th March, 1975 for the import of
800,000 tonnes of wheat/wheat flour
under Title I of the US Asgricultural
Trade Development and Assistance Act.
The export value of this commodity
will be $123 million, £.0.b. Five per cent
of thig amount ( 6.4 million) will be
paid by India in cash and the balance
(81216 million) will be on credit re-
payable in dollars over a period of 30
years, including a grace period of 10
years. The rate of interest on the
Joan will be 2 per cent per annum
during the first 10 years and 3 per cent
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per annum during the remaining 30
Years.
€

A copy of the agreement has been
placed in the Library of the Parlia-
ment.

Groundnut ofl exported to Soviet
Union during 1974-75

9364. SHRI HUKAM CHAND
KACHWAL Will the Minister ot COM-
MERCE be pleased to state:

(a) whether groundnut oil was
exported to the Soviet Union during
1974-75; and

(b) if 8o, the value thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH- (a)
No, 8ir. )

(b) Does not arise,

Amam Match Co. Ltd.

9365. SHR] ANADI CHARAN DAS:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of FINANCE

be pleased to state:

(a) whether Assam Match Com-
pany Ltd had about 70 per cent
fereign share holders in its paild up
capital;

(b) if so, whether any steps have
been taken against the Company for
dilution of foreign ghare holding for
Indianization;

(c) the amouny of divideng remitted
to forelgn share holders durng the
proceeding three years; and

(d) percentage of the total ¢"vidend
given to Indian share holdera?

[
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM); (a) Ses,
sh', ¥ b

{b) A proposal to amalgamate As.
sam Match Company Ltd., with Wes-
tern India Match Co., Ltd., is under
consideration of Government, The
holding Company, after the merger,
will be required to reduce its foreign
shareholding in accordance with the
guidelines 1ssued for admunistering
Section 29 of the Foreign Exchange
Regulation Act, 1973,

(¢) The amount of dividend remitted
by the company during the last three
years was as given below:

Year Dividend remitted
971 . . . Rs. 2 08 lakhs.
1972 . . . Rs. 0'95 lakh
1973 . . . Rs.0'70 lakh

(d) The percentage of the total
dividengd given to Indian shareholders
was 1n proportion of their holdings 1n
the capital.

Audit of Delhi Bureau of Text Books

9366. SHRI N. E HORO Will the
Minister of FINANCE be pleased to
state,

(a) whether the audit of the Delhi
Bureau of Text Books is not conduct-
ed either by the C.A.G. or the
professional auditors appointed by
him and if so, the reasong which
prompted the Board of Directors of
the Bureau to keep it away from the
audit control of the C A.G.;

(b) whether any adminstrative
audit of the Delhy Bureau of Text
Books hag never been conducted from
its inception by any  independent
authority nominated by Delhi Admi-
nistration;

(c) if 8o, the reasong thereof and
whether the Leave Salary as  well
us the contribution of Leave Salary is
paid by the Bureay in respect of staff
on depatation ang i a0, under what
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authority Leave Selary ig peid when
Bureay is committed to make payment
of leave salary centrdbution; and

(d) whether euch irregular pay-
ments have even been objected
to by Accounts-in-charge/Chartered
Aceountants and if so, what action has
been taken by Delhi Administration
therean?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
The Delhf ‘Bureau of Text Books
is a soclety registered under
the Societies Registration Act, 1860,
and is, therefore, body corporate
having its own constitution. This
is, therefore, not under the audit
control of C.A.G. The question
of its keeping away from such
control does not arise.

(b) Being a  statutory corporate
body, the question of nominating any
indepgndent authority by Delhi Ad-
mims{ration for the purpose does not
arise,

(e) According to termg and condi-
tions ¢f deputation, Leave Salary con-
tribution i payable by the Bureau to
the lending authority., Leave Salary
when paid by the Bureau is adjustable
against the contribution towards leave
salary

(d) The audit raised objection to
such payments, but there has been no
over-payment on tiis account. The
Bureau has not fully paid leave salary
contribution for want of details from
the audit office. The payment of
Leave Salary by it is, therefore, sub-
jeet to adjustment in due course.

Grant of ad hoc licences

9387. SHRI SAT PAL KAPUR:
SHRI BHALJIBHAI PARMAR,

Wil} the Minister of COMMERCE
be rgleund to state:

(a) whether in the Import Trade
Control Policy for 1975-76, it s

stated that ad hoc licences worth Ra.
#2.99 crores were granted during the
Yyears 1971-72 to 1974-75;

(b) the criteria and policy adopted
for granting such ad hoc import licen-
ces; and

(¢) whether before granting ad hoc
import licences, jt was ensureq that
these firms will contribute g net 20
per cent in foreign exchange through
exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Ad hoc licences worth Rs. 9799
crores were granted during the years
1871.72 to 1974-75.

(b) Such licences are granted on
merits, 1n individual cases, on the re-
commendations of sponsoring authori-
ties concerned and subject to availabi-
lity of foreign exchange, where there
is no specific provision in the Import
Policy or to meet other inescapable re-
quirements, for import of items, such
asi—

(i) Motor vehicle parts.
(if) Spare parts
(iii) Life saving drugs
(iv) Spare parts for earth moving
machinery.

(v) Spara parts for Air-craft for
supply to non-schedule opera-
tors and flying clubs, etc.

(c) No, Sir. It is not necessary to
impose such a condition for issue of
ad-hoc licences under the import poli-
cY. '
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Implementation of section 23 of
Foreiga Exchange Regulation
Act
9368. SHR] SAT PAL KAPUR:

SHRI BHALJIBHAI PARMAR:

' Will the Minister of
be pleased to state:

FINANCE

(a) whether there jg any difficulty
in implementing Section 28(1)—(=),
(b), (c) of the ¥oreign Exchange
Regulation Act, 1873, if so, the partl-
culars thereof and the steps takep in
the matter;

(b) the names of companies which
have been asked to stop trading in
goods not manufactureq by them; and

(c) estimated loss of foreign ex-
change due to slow implementation of
Section 28 of FERA?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) As
mentioned in reply to Lok Sabha Un-
starred Question No, 720 dated 21st
February, 1875, certain working guide-
lineg have been evolved for the ad-
mimstration of Section 28 of the
Foreign Exchange Regulation Act,
These relate to permitting foreign in-
corporated companies and Indian com.-
penies having more than 40 per cent
foreign holdings to act as selling, buy.
ing, shipping, clearing and forwarding
agents etc, and also in regard to ac-
cepting appointments as non-technical
or management advisers.

As regards use of foreign brand
names, the guideline; envisage that
the use of such brand names may be
permitted on goods exported out of
India, and on certain life saving drugs
ete. Cases relating to other goods
will be considered mainly from the
angle of foreign exchange outgo in.
volved, whether directly or indirectly,
and also the desirability of the use of
such trade marks in the wider public
interest.
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(b) The Reserve Bank of India have
reported that they have g0 far rejected
only the application of Chloride Indla
Lid, Calcutta for permission under
Section 28(1) (a) of FERA {n respect
of its agency arrangements with Pun-
jab, Anand Batteries Ltd., Punjab
for eupply of dry Cell Batteries
under the brand name “Exide” which
belongs to Chloride India,

{¢) The applicationg are being pro-
cessed "In accordance with the guide-
lines, as expeditiously as possible, and
the question of any loss of foreign ex-
change does not arise at this stage.

Exemption of Hilly and backwarg
areas from operation of ban
on Development works

9369. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state: Whetber
hilly and backward areag of the coun~
try which are extremely under-deve-
loped ang normally do not attract
private enterprise for want of infra-
structure and other facilitieg are
proposed to be exempteq from the
operation of ban on  development
works in the various Department, of
the Central Government due to finan-
cial stringency?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): 1.
No ban was imposed at any stage on
development works as such under the
various Departments of the Central
Government.

2. In order to contain inflationary
presgures, one of the economy mea-
sures introduced in August, 1973 was
a temporary ban on construction of
non-functional buildings which were
yet to be taken up or which had not
proceeded beyond the plinth level. The
ban applied to construction under the
control of the Central Government.
The ban is still in operation.
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3. The ban order provide for giving
exemption in special cases on merits.
In pursuance of this provision, right
from the time of imposition of the ban,
Ministry of Finance have been follow.
ing a policy of exempting non.fune-
tionsl construction in hilly, backward
and especially diffcult areas on recepit
of requests from concerned authori.
ties. For example, major non-func-
tional construction projects under the

_control of the Central ~Government

have been exempted in Andaman and
Nicobar Islands, Mizoram, Arunachal
Pradesh, Nagaland. Assam etc. Apart
from that, a good number of indl-

'vidual construction schemes through.

out the country in backward and
especially difficult aras have been ex-
empted from time fo time,

4. In addition, construction projects
which are part of Plan Schemes in
such backward or especially difficult
areas are allowed exemption from the
ban as a matter of course subject to
there being adequate budget provision.

Revenue from Direct and Indirect

taxes
9370. PROF, NARAIN CHAND
PARASHAR: Will the Minister of

FINANCE be pleased to state the ratio
of the total revenue from Direct taxes
to the total revenue from the Indirect
taxes realised by the Central Govern.
ment at the end of each of the finan-
cfal years 1072-73, 1073-74 and 1974~
(114

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

'PRANAB KUMAR WMUKHERJEE):

The rato between revenue from direct
taxes (income.tax, corporation tax.

wealth-tax, giff tax and estate duty)
and indirect taxes (Customs and Cen-
tral Excise duties) for the financial
years 1872.73, 1973.7¢ and 1974-T5 is
respectively 1 to 2,60, 1 o 2.65 and 1
fo 2.95 approximately. The ratio for
1874-75 has been worked out on the
basis of revised Budget Estimates,

Criteria for seloction of plsces for
payment of hill compensatory allow-
ance to Central Government
employees

9371. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
FINANCE be pleased to state:

(a) the criteria for the selection of
places for the payment of Hill Com-
pensatory Allowance to Central Gov-
ernment employees;

(b) the rates of thig allowance pay-
able to the employees at various siabs
of pay, including the minimum and
maximum limits;

(c) the number and names of
places State.wise, which are eligible

for the sanction of this allowance;
and

(d) the tota] amount of ‘money paid
to the Central Government employees

on account of thig allowance during
the financial year 1974-75?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
For the purpose of grant of Hill Com.
pensatory Allowance the Hill stations
are classified with reference to their
beight.

(b) The current rates of Hill Com.
pensatory allowance payable to Cen~
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tral Government
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employees are a8 under;

Stations

Pay p.m.

Rates of Hill
Compensatory allower ce

Rs.
(i) Hill Stations situatedata height Below 250

of 1500 metres or more.

6 5% of pay subject to s minimum
Rs. 12 pam.

250 & above 6% of pay subject to 8 minimum
of Rs. 16-20 and & maximum of
Rs. 75 p.m.
(if) H;llsmmm situated at @ height Below 330 5% of pay.
go metres or more
but below 1500 metres. 330 & above 4°5% of ‘pay subject to a mini-
mum of Rs. 16'45 and 8 maxi-
mumof Rs. 50p.m.
(c) and (d). Information is bewng

collected and will be laid on the Table
of the House as soon as possible.
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Development of Pilgrim Centres in
Rajasthan

9373. SHRI SHRIKISHAN MODI:
Wili the Minister of TOURSIM AND
CIVIL AVIATION be pleased to state
the total amount allstted to Rajasthan
for development of pilgrim centres to
provide facilities to pilgrims and
foreign tourists during 1974.75?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH). As the development of pilgrim
centres visited by domestic tourists 18
primarily the responsibhlity of the
State Government, the facilities al
these places would need to be pro-
1ided in the State sector. In the Cen.-
tral Sector, facilities are being provid-
ed at centres which are already attrac-
ting or have the potential to attract
international  tourists, Thus, ia
1974-75, an amount of Rs. 10.75 lakhs
was spent by the Department of Touri-
sm on the construction of a Forest
Lodge at Bharatpur, a Reception Cen-
tre-cum-Hotel at Jaipur and a Tourist
Bungalow at Jalsalmer.
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Departmantal Exmination of Income
Tax Inspecters

9374, SHRIMATI PARVATHI KRI-
SHNAN: Wil the Minister of
FINANCE be pleased to state:

(a) whether the percentage uf suc-
cessful candidates in the departmental
examination of Income-tax
1974 is low 8g compared ty the results
declared during the yeers, 1973, 1072
and 1071;

(b) if so, the particularg thereof;

(c) whether ¢ertain markg have
been squeezed in Income-tax Inspec-
tors’ Exmination during 1974 besides
grace markg affordeg to the candidates
of some regions under Commiesioners
charges;

(d) whether ready reckoners and
manual were supplied to the candi.
dates in the examination halj in re-
lation to the question set for different
assessment years;

(e) 1f not, the reasons and action
taken to redress the grievances of
the candidates; and

(f) whether no publication was
available till the commencement of
the test about which questiong were
set?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir,

(b) 1974. . . . 10 8%
1973. . . . . 1%
972, . . . . 144%
1971, . . . . 403%
(¢) No, Sir.

(d) to (f). The Department has
ceased publication of ready recko-
ners. Insjead, the Income Tax

Mlmul.whmneunmmth. Finance
Act incorporating the rates of tax is

made available to the candidates, -
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Some of the questions in Income-tax
Law Il Paper for 1074 examination
were to be answered with reference
to the Finance Act of 1874, Report
wag received only from one Centre
that as adequate number of up-to-
date copies of the Income Tax Manual
incorporating the Finance Act, 1074
was not available, an announcement
was made in the examination hall
that candidates were at liberty to
calculate tax as per Finance Act, 1973
or the Finance Act, 1074 whichever
Finance Act was provided to them.
The candidates were required to in-
dicate the Finance Act according to
which tax was calculated. Instruc-
tions were issued to the valuers of
that Cenire to give equal credit n
either case.

Touristy visited Orimsa

9375. SHRI P. GANGADEB: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of tourists wno
visited Ogissa during the last ohe
year; and

(b) the amount of earnings as a re~
sult thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) The Depart-
ment of Tourism maintains a record
of foreign tourist arrivals on an all-
India basis and not on  State-wise
basis. The figures pertaining to do-
mestic tourist movements are not be-
ing collected by the Department of
Tourism,

The number of international tourist
arrivals in India during 1874 was
423,161,

" (b) Earnings from tourists are not
computed on a place-wise basis as no
information on expenditure incurred
by tourists at particular centres visit-
ed is available
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Population of branthes of SBI In
Bural Aress of Orima

9376. SHRI P. GANGADEB: Wil
:enl:ltfenilm of FINANCE be pleased

() the total number of branches
«of State Bank of India functioning in
stural areas of Orissa; and

(b) the number of branches to
be opened in the near future and
factorg taken into accouny for opening
of new branches by the bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
{b). As et the end of December, 1974
State Bank of India had 651 offices in
Orissa located at rural centres.

Branch expansion work is under-
taken by the banks within the frame-
work of three year rolling plans, Re-~
serve Bank of India have reported
that as on December 31, 1974 the
State Bank of India had on hand 18
licences/allotments for opening
branches at rural centres in Onssa
Reserve Bank have also reported that
in addition to the above, 19 applicat-
ions from the State Bank of India for
opening branches at rural centres
in Omssa during the year 1975 are
under their consideration.

Main factors taken into account by
the banks for opening of new branches
relate to such aspects as the potential
for mobilising the savings and for
lending to productive ventures, the
availabllity of infrastructure facilities,
the lead responsibility, existing
branch network ete.

Pricing policy of controlled cioth

9377. SHRI C. K CHANDRAPPAN-
Will the Minister of COMMERCE be
pleased to state

(a) whether Government have de-
cided that all the five varieties of
controlled cloth are made avaflable
to the public in the fixed propertions
of 20 per cent of the total produc-
tion each for dhotie, sarees, shirtings
~drill ang Iong cloth;
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(b) if so, they salient features there-
of; and

(c) what {s the policy of
these varieties? pricing

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). No such decision has
been taken by the Government, How-
ever, with effect from 1st January,
1975 the mills are required to pro-
duce at least 20 per cent of their total
controlled cloth production in  the
form of dhoties and sarees.

(c) The prices of controlled cloth
were initially fixed in 1964 on the
basis of cost of inputs and processing
charges and overheads. Increases in
the prices were allowed from time to
time keeping in view the relevant
socio-economic considerations.

Valuables recovered during raid om
Jaipur Palace

9378. SHRI C K CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Revenue
Intelligence made a haul of rare gems
and jewels valued over Rs 20 crores
from a safe in Shrimati Gayatr! Devi's
study room at Jaipur palace;

(b) 1f so, the detals thereof, and

(c) whether Government have
taken action against Shrimati Gaya-
tri Devi and other members of the
family for hoarding and violating the
laws?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJER):
(a) and (b), During the course of
search and selzure operatioms being
conducted at Moti Doongri Palace,
Jaipur, the Income-tax authorities
found a concealed gafe behind 2 book
case in the personal office roof of
Smt. Gayatrl Devi, In that safe
amongst other items the search party
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came 8Crofs an emerald neclace con-
taining over 70 pieces of emeralds
and 8 other big emersld pieces in
the shape of pendants. There were
also matching ear-tops. Valuation of
the various items is in progress,

(c¢) Prohibitory orders under sec-
tion 132(3) of the Income-tax Act,
1961 have been issued in respect of
the contents of the above mentioned
safe. Investigations are in  pro-
gress, Action as called for in law will
be taken, (S
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Imporig by Coca Cola Export Corp.

9382. SHRI SHASHI RHUSHAN:
SHRI SOMCHAND SOLANKI:

Will the Minister of FINANCE
be pleased to state:

(a) whether all types of proprietary
ingredients imported by companies are
specified for custom clearance;

(b} if not, the reasons therefor and
the names of firmg which have been
exempted; and

(¢) whether the exact specification
of the imported goodg Is known to the
custom paople in respect of Coca Cola
Export Corporation, if so, the parti-
culars thereof ang if not, how these
goods are cleared by the custom?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB 'KUMAR MUKHERJEE):
(a) to (c). The information is being
collected and will be placed on the
Table of the Ssbha.

News Report Captioned ‘Yet another
Hotel in 1.T.D.C. Chain’

9383. SHRI DHAMANKAR: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether the attention of Gov-
ernment has been drawn to a news
report appearing in the ‘Economic
Times’ dated the 17th April, 1975 un-
der the caption “Yet another hotel in
ITDC Chain”;

(b) if so, the facts of the matter;
and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) Yes, Sir.

(b) and (¢), The report contains
the following inaccuracies:—

(i) The Chairman and Managing
Director, India Tourism De-
velopment Corporation, had
stated that the Hotel pro-
posed to be constructed ad-
jacent to the Janpath Hotel
was likely to be completed in
3-4 years and not 2 years.

(i) As regards profits of the Cor-
poration for 1974.75, he had
indicated that the Ashoka
Hotel was likely to earn
about Rs. 45 lakhs and the
overell profit of the Corper-
ation was likely to be of the
same order as the previous
vear (Rs. 38.16 lakhs).
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{ii1) As regards Duty Free Shops,
he had gtated that a portion
and not major portion was
taken away by the Inter-
national Airports Authority

Number of Tourisis Visited Goa

9384, SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the number of tourists who
visited Goa during the last one year;
and

(b) the amount of earnings as a re-
sult thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) The Depart-
ment of Tourism maintaing a record
of foreign tourist arrivals on an all-
India basis and not on State-wise
basis, The figures pertaining to do-
mestic tourist movements are not
maintained by the Department of
Tourism,

The number of international tourist
arrivals during 1974 was 428,161,

According to a Survey conducted
in 1072.78, 4.79 per cent of the total
international tourists visiteq Goa
during the period of the Survey.

(b) Earningg from tourists are not
computed on & place-wise basis as
information on expenditure incurred
by a tourist at particular centres
visiteg ts not available.

Development of Pllgrim Centres in
Goa

9385, SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to stste the total amount
allotted to Goa for the development

MAY 8, 1075
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of pilgrim centres to provide facilities
to pilgrims and foreign tourists gur-
ing 1974-787

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): As the develop-
ment of pilgrim centres visited by
domestic tourists ig primarily the res-
ponsibility of the State Government
the facilities at thesp places would
need to be provided in the State
Sector. In the Central Sector fscili-
ties are being provided at centres
which are already attracting or have
the potential to atiract international
tourists. Thus, in 1874-75, an amount
of Rs 0.98 jakh was spent on the
completion of a Youth Hostel at
Panaji. In addition, a loan of Rs. 20.00
lakhs was given through the Indus-
trial Finance Corporation of Indla to
Messrs, Maberest Hotels (P) Ltd,, for
the completion of their 63-room hotel
at Panaji.

Directions to LIC. to Devise New
Schemes to correct reglomal
jmbalances

§386. SHRI M. S, PURTY: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have di-
recteq the Life Insurance Corporation
to devise new schemes with the ap-
proval of the Planning Commission 1o
correct the regional imbalance in its
investments;

(b) if so, the salient features there-
of, the total investmentq made by the
Corporation in Bihar during the last
three years, year-wise and the per-
centage of overall investments;

(c) the projects in Bihar where in-
vesiments were made; and

(d) the investments to be made
there during the next year?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (s
Yes, Sir. In November, 1874, the LIC
was asked that 1 the States where
the ratio of its investments to the
premium collected 1s less than the
All India average the pomtion should
be remedied and for this purpose it
should explore possibihities of devis-
ing new schemes wath the approval of
the Planning Commission which
might suit the needs and institutional
capacities of those states failing which
the market borrowing of such a state
will be so planned that LIC gets a
higher share in it

(b) The above matter 1s engaging
the attention of the LIC. It is too
early to assess the impact of the above
decision. However, the gross invest-
ments made be the LIC m Bihar
State during the three years ending
31st March, 1975 m¢ as in Annexure
A laid on the Table of the House
{Flaced » Ltbrary See No LT 9738/
1.

(c) The information 1s as in  An-
nexure B laid on the Table of the

Ttems

Filan-nt Rayon Fabrcs |
Spun Rayon Fabrics
Nylon Febncs . .
Polyester & Polyester blended Fabrics
Mixed Fabrics
Garments & Made-ups
Hosiery Knitwear
Tyte Cord and Misc. Items
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House, {Placeg m Library. See No.
LT 9738/175].

(d) The budgetary allocations for
the next year will be prepared at the
beginning of the next financial year.

Export of Man-made Textiles

9387 SHRI TUNA ORAON: Wil the
Minister of COMMERCE he pleas=d to
state’

(a) the detaiy of the exporl "’ of
man-made textiles during the last
three years, year-wise;

(b) the details of the import during
the period, ana

(c) the action taken upto-date to
increase export market of man-made
textiles?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PRATAP SINGH):
(a) Exports of Rayon and Synthetic
textiles during the last three years
are as under:

(Rs. 10 lakhs )
1972-73 1973-74  1974-7%
(April'74-

February’7s)

558 6% 1"16 SO 93385
21 39 350 36 155 35
339 14 633 ob 673 79
38 91 219 60 50
334 49 91 47 27
39 00 ga 00 71 30
8 oo 30 00 41-96
%3 00 112 00 96 37
1001 46 3324 02 2120 37
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(b) Import of man.-made textiles
is banned.

{c) (1) Apart from the normal ex-
part promotion measures like re-
plenishment of imported raw materialg
used in the Export Product and draw-
backs of duties, viscose filament yarn
is supplied at concessional price to
exporters.

(ii) Cash assistance on the export
of man-made textiles was given for a
number of years till lst April, 1974,

(ifl) Against export of nylon textiles
and garments fetching certain mini-
mum f.0.b prices, the entire replenish-
ment of yarn in terms of value can
be converted into polyester fillament
yarn subject to certain conditions.

(lv) The Silk and Rayon Textiles
Export Promotion Council has taken
gseveral measures like sending out
study-cum-~Sales Teams, participations
in trade fairs abroad and sponsoring
market surveys tc promote exports of
man-made textiles.

Representation from Silk and Art Silk
Research Association

9388, SHRI TUNA ORAON: Will the
Minister of FINANCE be pleased to
state:

(a) whether any representation has
been made by thc Si'k and Art Sitk
Research Association about heavy
taxes at each and cvery stage of pro-
cess, right from the raw material to
finished product, which alone has
doubled the price for the man-made
fibre; and

(b) the action taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) No signed representation has been
received in the Ministry from the Silk
and Art Silk Research Association;
however; some pamphlets on the eco-
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nomics of man-made textiles were
dustributeq to various officials in the
Finance Ministry on behalf of the 8ilk
and Art silk Mills Research Associ.
ation in connection with a  seminar
organised by that Association at New
Delhi on 18th April, 1675.

(b) The issues raised in these pam-
phlets were already under examin-
ation in the Ministry and some mod!-
fications in the original Budget Pro-
posals have alreary been announced
in the Lok Sabha on 30th of April,
1975.

Number of Tourists visited Punjad

9389, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the total number of tourists who
visited Puniab during the last two
years;

(b) whether part of the money
earned by Government from {ourists
was spent on tourist spots there; and

(c) if so, the broad details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) The Depart-
ment of Tourism maintains record of
foreign tourist arrivalg on an all-
India basiy and not on State-wise
basis. The figures pertaining to do-
mestic tourist movements are not be-
ing collected by the Department of
Tourist.

The number of international tourist
arrivals during last two years was:

Year, International tourist arrival

L SO

1973 409,895
1974 423,161
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{(b) and (c). The Central Govern-
t doas mot earn any direct re-
venue @5 such from tourists visiting
tourist spots except in certain cases
form of entry fees to monu-
ments under the control of the Cen-
tral Government.

g

B
4

Branches of SBI functioning in Rural
Areag of Punjab

9390. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleaseq to state:

(a) the total number of branches of
State Bank of India functioning in
rural areag of Punjab;

(b) number of new branches to be
opened in future; and

(c) factors taken info account for
opening new branches?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) As
at the end of December, 1974 State
Bank of India had 54 offices in
Punjab at rural centres,

(b) Branch expansion work 18
undertaken by the banks within the
framework of three year rolling plans.
Reserve Bank of India have reported
that as on December 31, 1974 the State
Bank of India had on hand 8 licences/
allotments for opening branches at
rural centres in Punjab. Reserve
Bank have also reported that in ad-
dition to the above, 4 applications
from the State Bank of India for
opening branches at rural centres in
Punjab during the year 1875 are under
their consideration.

(c) Main factorg taken into account
by the banks for opening of new
branches relate to such aspects as the
potential for mobilising the savings
and for lending to productive ven-
tures, the availability of infrastruc.
ture facilities, the lead responsibility,
existing branch petwork, etc.
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Problem of Handloom ung ¥Yarn In-
dustries of Punjad

9391. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
COMMERCE be pleased to state:

(a) the problem faced by the hand-
loom, yarn and other “industries in
Punjab which are earning a large
amount of foreign exchange for the
country every year; and

(b) the steps proposed to be taken
by Government to help the industries
to come out of jts difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No specific problem faced by the
handioom, yarn anq textile industries
in Punjab has been brought to the
notice of the Central Government.

(b) Does not arise.

Amount advanced by IDBI to Indus-
tries anq Punjab State Industrial
Development Corporation

0392. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleascd to state:

(a) the total amount advanced by
the Industrial Development Bank of
India to different industries and the
Punjab State Industrial Development
Corporation during the last two years;
and

(b) the particulars of projectg for
which applications for loan from
Punjab are pending with Industrial
Development Bank of India and
by what time decisions are likely to
be taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI (SUSHILA ROHATGI): (a)
Presumably information is desired in
respect of financial assistance given
by the Industrial Development Bank
of India to industrial concerns locat-
ed in Punjab, During its fwo ac-
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counting vears, 1978-7¢ (July-June)
and in respect of the period from July
1974 to March 1975, falling within ac-
counting year 1974-75, the Industrial
Development Bank of India sanction-
ed total finencial assistance to various
industrial concerns in Punjab as
follows:—

{Rupees w2 lakhs )

Year

Fmancial assistance
sanctioned

1973-74 (July-June,
1974~75 (July-March)

The Development Bank does not
provide any financial assistance to
State Industrial Development Cor-
porations, as such, including the
Punjab State Industrial Development

MAY 9, 1975
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Corporation. However, industrial
units  sponsored/promoted by these
Corporations are assisted by the In-
dustrial Development Bank of India.

Out of the above financial aseist-
ance, direct financial assistance sanc~
tioned to one industrial concern with
which the Punjab State Industrial De-
velopment Corporation is associeted
as promoter was as under:—

(Rupees i lakhs)
Finsncial Assistance
Sanctiored

Year
1973-74 (luly ~June)
1974-75 (July-March)

NIL
6200

(b) The required information is
given in the attached Statement

Statement

Paruculars of Apphcations for direct Rmancial assistance (jrom wndustrial voncerns m Punnab
State pendng in the Industrial Development Bonk of India (IDBI) os an 30-4-1975.

Assistance
soughr

Sr.  Name ofunit
No.  and location

Project
cost

trom IDB{

The Puujab
State Co-opera-
tive Supply and
Marketing Fede-
rauon Limuted,
Hoshiarpur*
Puniab.

2. l[’tminbtd’{'y{lea
amited®, Ropar
Punjab.

T, s19

2852

3360

(Rx 11 lakhs}

Present positien

‘The proposal v being examined with  the
Industrial Tirance Corporation of India
FCD as the lead wmsttutior,

638 The compary requires rupee loan of Rs.

1264 lakbs, foreign exchange loan of
Rs. 638 lakhs and urder writing assistance
of Re. 567 lakhs. The proposals of tyre
projects of six states were discussed at the
Inter Irstitutional Mectirg (IIM)  on
17-3-1975 when it wue felt that in view of
anticipated rise 1w the projyct oot  ard
uncertairty shout the market, the msu-
tutions should first study whether these
units would bhe  ecoromically viable
before taking up a decision reparding
processirg of the applications.

@ Promoted by Punjab State Industrial Development Corporation.
*Located in Specified Backward Ares.



160  Written Answets

[

VAISAKHA 19, 1897 (SAKA)

Written Answers 170

Assistance
sought
from IDBI

Present position

St Name of unit Projec.
No.  and locution (cost
3. Guptalon, i ”1371
Limited *,
Hoshis pur.
4. :srquh:mmals. 530 303
ted, Rajpura,
Patiala, Punjab.

345 The Gompmy has apprcnched for fira cial

!:gu of underwniting  of
‘prtfuence es of Rs. 115 likhs. Term
oan of Rs. $61 lukhs and foreign currency
loan of Rs. 345 lakhs in particpaticn with
other ﬁnmcmll_ ﬁutggmmlﬁudes firm
subscription o 2 hs i equity
shares. The case was dgscumd thee
IIM on 26-8-1974. It wus felt thnt the
availability of caprolactum ficm  Gujarat
State Fertiliser Company  Limited
might be difficult and that the IFCI and
the Industrial Credit and Investment
Corporation of lrdia Limited muglt not
be able to meer the cumplele toieign
exchange requirement for the project.
The vi:ws of the institutions fave been
unicated to the company by the

IFCI which is lead mnstituticn.

Detaile dirformation frem the  €ampany
received recently 15 bemng examined wath
IFCI as the lead institution.

*located in Spemf ied Backwud Am

Arrearg of Income Tax agaiust Indus-
trialists ang Firms in Vidarbha

9393. SHRI RAM HEDAOQO: Wil
the Minister of FINANCE bhe pleased
to state;

(a) the names of industrialists and
firms in the Vidarbha region of the
Maharashtra State against whom huge
Income tax arrears remain unrealised
for long time in the past;

(b) the first fifteen names of firms

and industrialists whe are in max ar-

rears for several years in this region;
and

(c) the reasons for delay in recov-
ering the arrears of Income tax and
the measures guggesied for future
early recovery?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Under the Ircome-tax, Act, 1961,
assessees are classified according to
their status, for example, individuals,
Rindu Undivided Families, Com-
panies, Mrms, etc, Industrialists are

not classified separately. 'Therefore
the requisite information in respect of
industrialists in the Vidarbha region
of the Maharashtra State is not avail-
able. If the Hon’ble Member desires
1o have information about any parti-
cular assessee(s), the same can be
collected and furnished.

The names of the firms assessed in
the Vidarbha region of the Maha-
rashira State against each of whom
arrears of Ircome-lux  exceeding
Rs. 10 lakhs were ouistanding as on
31st March, 1975, are given in An-
nexure ‘A’ laid on the Table of the
House. [Placed in Library. Sce No.
LT 9739/75].

(b) The names of the first 15
assessees, irrespective of status, from
whom maximum amount of net
arrears of income-tax (including Cor-
poration tax) were outstanding as on
31st March, 1975 in the Vidarbha re-
gion, are given in Annexure B’ laid
on the Table of the House, [Placed
in Library, See No, LT 9730/715].
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(c) Some of the major faetors
which generally impede the reduct-
ion/realisation of Income-lax arrears
are as follows:—

(1) Aroounts are due from ecom-
panies under liquidation,

(ii) Amounts are disputed in ap-
peals though not coverea oy
stay or instalments.

(iil) Assets are attached but there
are difficulties in sell.ng them.

Such of the steps provided in the
Income-tax Act, 1961, as are appro-
priste to the circumstances of each
case have been and are being taken
for effecting recovery of outstanding
demand,

Export of Handloom Cloth

$394, SHRI RAM HEDAOO: Wil
the Minister of COMMERCE be
pleased to state;

(a) the names of countries import-
ing hendloom cloth from India and
the value of cloth imported by each
one of these countries during the last
two years; and

(b) the steps proposed to be taken
for finding new markets increasing
the quantity of exports and improving
design and quality of fabrics?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) A statement indicating the value
of handloom cloth imported by var-
jous countries during 1972-73, 1973-
74 and also for the period April-
November, 1974 of the year 1874-75,
is Iaid on the Table of the House,
[Placed in Library. See No. LT
9740/75),

(b) Following measures are taken
to boost export of Handloom products
on a continual basis:—

, (1) Paxticipation in international
Trade Fairs ang Exhibitions
like those at Colegne (West

saY g, 1918
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Germany), Copenhagen (Den-
mark) Paris (France), ete,

2) Regular  adverlisements in
foreign journals and periodi-
cals;

(3) Sending delegations and study
teams to study, explore and
create markets;

(4

-

Assistance to exporters in the
form of supply of market in-
formation as well as supply
of raw materials at reasonable
prices;

(6) Efforts to obtain and avail
of tariff concessions, when-
ever possible, from foreign
countries;

(0) Necessary  simplification of
procedures for inspection and
certification requireq for ex-
ports to certain countries;

(7) Setting up of more Weavers'
Service Centre to assist the
handloom weavers in produc-
ing new designs and to bring
about technical improvement
in production of handloom
goods; and

(8) Opening of foreign offices by
the Al India Handloom
Fabrics Marketing Cooperative
Society Lid, and the Handi-
crafts and Handloomg Ex-
ports Corporation,

Agrecment with Saudi Arabls regard-
ing Air Services

9395, SHRI ARJUN SETHI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether an agreement between
the Government of Indla and Saudi
Arabia has been ratified relating to
air servicep hetween and beyond their
respective boundaries; and

(b} if se, the main festures thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN.
DRA PAL SINGH): (a) and (b). Yes,
Sir, The Agrednent provides for
operation of two weekly services by
each of the designated airlines of
India and Saudi Arabia, to/through
each other’s territory.

Annual Bonus for Employees of Lodhi
and Rawjit Hotely

8398. SHRI K. LAKKAPPA: Will
-the Minister of TOURISM AND
CIVIL, AVIATION be pleased to
statér

(a) whether the employees of
Lodhi, Ranjit and Janpath Hotels
have all along been enjoying uniform
service conditions, emoluments, ame-
nities and common seniority list;

(b) if so, the reasons for denying
the employecs of Lodhi and Ranjit
Hotels the same quantum of annual
bonug viz.,, 15 per cent for 1873-74, as
has been sanctioned for the employees
of Janpath Hotel; and

(c) whether Government propose
to remove this discrimination?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) The em-
ployees of Lodhi, Ranjit and Janpath
Hotels have been enjoying uniform
service conditions, emoldments and
amenities. However, seniority of
workmen below the supervisory level
is unit-wise.

(b) and (c). Profitability of a unit
and not uniformity of service con-
ditions is the criteria for regulating
payment of bonus. Bonus at the rate
of 15 per cent was paid to the em-
ployees of Hotel Janpath, which earn-
ed a net profit of Rs. 8.85 lakhs dur-
ing 1878-74 Bohus at the rate of
8 1/3 per cent has been declared for
the employees of Ranjit and Lodhi
Hotels, which have incurred losses of
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Rs, 11.96 lekhs and Rs, 471 lakhs
respectively during the same  year,
Government does not consider this as
dagerimination,

Caseg Filed against Members of Indlan
Pildty Guilg

9397. SHRI K. LAKKAPPA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have filed
caseg against the President and somye
other members of Indian Pilots Guild;

(b) if so, the names of thé courts
in which the cases have been filed;

(c) the reasons for fling cases
against the leaders of Pilots Guild;
and

(d) whether Govermment propose
to withdraw those cases?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL. AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) Yes, Sir,

(b) The Court of the
Chief Metropolitan Magistrate,
Court, Bombay,

Additional
3and

(c) They havg been prosecuted for
offences committed under Industrigl
Disputes Act, 1947.

(d) The Labour Minister had re.
ceived a representation from the
Indian Pilots Guild for withdrawal of
these cases. The representation is
being considered by the Government,

Smuggling of mdian Films to Forelgn
Countries

9398, SHRI G. Y. KRISHNAN Wil
the Minister of FINANCE be pleased
to gtate:

(a) whethér Goverhment aré qwire
of the fact that some top psople in
Indian Alm industry are involved in
large scale smugaling of Inlian (Uims
to many foréign countries;
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(b) whether any inquiry has been
made by Government of India in this
regard; ang

(e) if au, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEE); (a)
The Government have not received
any specific information that come top
people in Indian film industry are in-
volved in large scale smugghng uf
Indian fllms (o loreign coun res.

(b) and (c). Do not arige in view
of (a\ above.

Rules of Recruitment ang Conditions
of Service in Public Sector
Undertakings

9399. SHRI G. Y. KRISHNAN:
SHRI MUKRTIAR SINGH
MALIK:

Will the Minister of FINANCE
be pleased to state:

(a) the names of the public sector
undertakings which have not yet
framed ruleg regarding recruitment,
terms and conditiong of service and
promotions of their employees; and

(b) the reasons for npot traming
these rules by each undertaking and
the action proposed to be taken 1n this
regard by each undertaking, separate-
1y?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Most of tha Public Sector
Undertakings have framed their own
Rules governing recruitment, condi-
tiong of employment and promotlions
while others have adopted either Cen-
tral Government Rules or the Rules of
other similar Undertakings. Accord-
ing to the information available, out
of 118 Enterpriges, only 31 have adopt-
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ed eithey Central Government Ruwles
or the Rules of other similar Enter-
prses. The detailed information about
these enterprises 15 given in the House
Statement laid on the Table of the
|Placed in Library. See No. LT-9741/
75).

Consortium of Public Sector
Organisations
9400. SHRI VARKEY GEORGE-
Will the Mimster of FINANCE be .
pleased tu state:

(a) whether Government propose
to set up a Consortium of Public
Sector organisations engaged in civil
works to secure construction jobs in
oil-rich countries;

(b) whether some construction
workg in those countries have already
been taken up by some of the Public
Sectoy construction companies; and

(c) if so, the names of the countries
and the amount of foreign cxchange
earned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
PRANAB KUMAR MUKHERJEE): (a)
to () No such decision has been
teken. However, Public Sector Com-
ranies have been bidding and nego-
tiating for civil works contracls 1n
Middle East countries. The Engineer-
ing Projects (India) Limuted along
with the Hindustan Steel works Con-
striction Limited, the National Pro-
jects Construction Corporation Limit-
ed, National Buwlding Consfruction
Corporation Limited, the Bridge and
Roof Company Limited and the Hin-
dustan Housing Factory Limiteq have
been seeking business in these coun-
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irles, They have in particular tendered for the following 2 major projectsi—
[ — -
Name of the Project Estimated Cost Participating Companies
Shipyard Project at Basra Rs. 60 crores Naticnal  Projects Cﬂpﬂ
and National Corpn.
Ly Dous Project 1n Bahrain . Nlmm jects Const “Corpn.,
Rs. 200 crores dg.l
Corpn and
and Cruddss.

Higher Statutory Minimum Price for
Raw Jute

9401 SHRI D. K. PANDA: Wil lhe
Minister of COMMERCE be pleased
{o state:

(a) whether his Ministry has urged
the Ministry of Agriculture for a
higher statutory minimum price for
raw jute a8 the price fixed by Agri-
cultural Priceg Commission ig inade-
quate; angd

(b) if so. the farts thereof and
Government's decision thereon?

1HF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(&) ang (b). Agricultural Prices Com-
mission has submitted its repori on
price policy for jute for 197578
season and the recommendations are
under examination of the Government.

Raw Jute Economy

9402. Prof. MAUHU DANDAVATE:
Will the Minister of COMMER(E be
pleased to state:

(a) whether the raw jute economy
is facing a crisiy que to credit squeere
seriously hampering the large scale
purchases by the Jute Corporation of
Indla ang steep fall in the prices of
jute; and

(b) if so, what steps are being
taken to meet the crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH):
(a} and (b). Jute Corporation of
india's purchase operation in the cur-
rent jute.season had to be pruned
down due to a short crop and restraint
on credit. The prices of raw jute
have by and large remained above
the statutory minimum level prescrib-
ed by the Government. Efforts are
under-way for effecting increagses in
the quantity of raw jute to be pur-
chazed by the J, C. 1. in the next
seRson

Non-availability of Nylon Yarn for
Nylon Fabrics Industry

9403 SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the nylon fabrics in-
dustry is facing difficulty g a result
of the serious shortage of nylon yarn
this year;

(b) it so, the total estimafed re-
quirements of nylon yarn and its
avallability from indigenous sources,
and

(c) the quantity of nylon yarn pro-
possd to be imported during the cur-
Tent year and the foreign exchange
allocation therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH):
(a) and (b). The estimated require-
ment of nylon yarn was approximately
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16,000 tonneg in the year 1978 when
the indigenous production was 11,350
tonnes, Though production during
the year 1974-75 is almost of the same
order, there is no gerioug shortage of
nylon yarn because of sluggish market
eondifiong. Given normal market con-
dition, the estimated requirement for
nylon yarn would be more or less
equivalent to total indigenous capa-
city for nylon yarn ie., 18,210 tonnes.

(¢) There is no proposal 'io import
nylon yarn during the current year
for domestic comsumption. However,
import of nylon yarn would be allow-
ed under the Import Policy for Regis
tered Exporters and no separate allo-
cation of foreign exchange has been
made for this purpose,

Trade Agreementis between Indis and
Iraq

9404. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister ot
COMMERCE be pleased to stale;

(a) whether the trade agreement
between India and Iraq has been
beneficial to Indie;

(b) the number of trade agreesnents
concluded so far with Iraq and items
covered thereby; and

(c) whether India’y export w Iraq
has been increasing and if so, of
which items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)!
(a) Yes, Sir.

(b)Y There is only one Trade Agree
ment hetween India and frag which
is current. This Agreement was con-
cluded at New Delhi on the 2ith Sep-
{ember, 1971, Ilems coverad by this
Agreement are given in the enclosed
Lists A&B. However, the ngreement
does not proclude trade in goods -0t
mentioneg In these Lists tald on the
Table of the House, [Placed in Library.
See No, LT-6742/751
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(c) Yes, Sir. The main items, ex--
port of which have registered sm in-
crease in 197374 are tea, Iron end
Steel, machinery amg transport equip-
ment, Veneer and Plywood boards,
coftee, manufactures of metals, arlicles
of rubber, spices, chemical elements
and compounds, cotton manuiactures,
won ore and concentrates eéic,

Population per Bank Office in
Lakhimpur Distriet, Assam

9405. SHR] TUNA ORAON;

SIIRI SAKTI KUMAR
SARKAR;

Will the Minister of FINANCE
be plensed to state:

(a) whether population per bank
office in Lakhimpur district of
Assam is 142,000 as compared to
30,000 for the country as a wholg;

(b) if so, the particulars of popuia-
tion per bank office in Easterm and
North-Eastern Region States, district-
wise ag in July 1972 and now, with
the name of branch office in these
States, Bank-wise and district-wise;
and

(¢) the mature of the measures
undertaken by his Ministry to bring
these rural districts to the national
average of the population and the
bank offices, State-wise, district~wise
and Bank-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT!
SUSHILA ROHATGI): (a) Yes, Sir.

(b) ang (c). Districtswise data re
garding the number of offices of com-
niercial  banks and average popula-
tion per bank office, as on 31st Decem-
her, 1972 ang 31st December, 1074, in
the States of Eastern and North East-
ern Regions are sét out in the Anne.
rure. Information relating to bran-
ches centre-wise, Bank-wise ang cis-
trict-wise is being compiled and will
b laid on the Table of the House.
(Placed in Libravy. See No, LT-9745/
75.)
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Reservg Bank of India have advised
2l the commereigl banks, particularly
the leag bunks concerned, that while
drawing up the three year rolling
planng  for branch expansion, they
should ensure that appropriate prio-
rily iy accorded fo the omening of
bifices in unbanked/underbanked jursk
and semi-urban areag particularly in
districts which bad a population per
bang offics exceeding 75,000 as at the
end of Jube, 1074,

Constitution of Review Comuniitee on
Development of a Aeronautica] Selence
and Technology

940€. SHRI BHAGATRAM MAN-
HAR- Wi} the Minister of TOURISM
AND CIVIL AVIATION be pleased to
sate:

(a) whether the Aeronautical So-
clety of India have constituted a Re-
view Committee to assess itg role in
the development of aeronautical sci-
ence and technology and recommend
measures for its growth:

{b) it =o, whether it will neeq for-
eign know-how; and

(c) whether it will work parallel to
the Atomic Energy Commussion, Elec-
tronic Commission and Space Come
-n;x;uion and if 80, the reasong there-
o

THF MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) The Council of the
Aeronautical Society of India which
is an autonomous body repistered
under the Societies' Registration Act,
1860 constituted a Review Commiitee
¢onsisting of some membeis of the
Society with the following terms of
reference:—

(i) To review the aims and ob-
jects of the Soclety with a
view to determine whether
these are adequate to permit
the Society to play a useful
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role in the development of
Aeronautical  activities
India,

(i) Whether the Bociety’s activi-
ties in the past have fulfilled
the Soclety’s aims and objecis.

{iii) d such ch a8
may be desirable to improve
ang &nhance the Socidty’s role
and participation In Aeranati-
tical activities.

1b) and (c). The Aeronauticai So*
ciety of India have intimeted that no
foreign know-how will be needed and
the work will not be parallel to the
Atomic Energy Commission; Electro~
rics Commission and the Space ('um-
mission,

Smugglers released by Couris

9407, SHRI BIRENDER SINGH
RAO:
SHRI M. M. JOSEPH.

Wil the Minister of FINANCE
be pleased to state:

(a) the names of smugglers who
have been released under orders of
variotls Courty in Indla, State.wise;
and

(b) what further action is proposed
to be taken by Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
According to Information availatle
vpto 6-8-1975, the names of smugglers
who were detained by the Cential
Government under the prowisions of
Conservation of Poreign Exchonge
anq Prevention of Smuggling Activi-
tieg Act, 1974 ang have heea released
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under orders of various Courts In
Indla, State-wise, are ag follows:—

S. Name Court by
No. which
released
1. Shri Champalal Punja)i
Shah | . . ™ . Delhi High
Court
2. Shri NeinmalPunjap
Sheh ., Do,

3. Shri Yusuf Abdulla Patel Do.

4. Shri Sukur Naran Tindal Do.
@ Bakhia , . .

§. ShriS.M.A. Siddique . Do.

(b) The Supreme Court has admit-
ted appeals filed by the Cential Gov-
emment againsi the orders of the
Delhi High Court, for hearing.

On applications for stay of the
orders of the Delhi High Court, the
Supreme Court hag ordered that per-
song referred to in Sr, Nos. 1, 2, 3,
and 5 should report every day to the
Pulice Station in whose jurisdiction
each resides; Sr, No. ¢ who 15 in a
nursing home is not to leave that ho--
pital until certified it to do so by the
doetor, when he will approach the
Supreme Court for further orders

Increase in Trade with German
Democratic Republc

9408, SHRI BIRENDER SINGH
RAO:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) the steps taken ang the resulte
achieved for increasing the trade
turnover with German Democratic Re-
public during the last year; and

(b) the details of measurey propos-
ed for the future in this regard?

MAY 9, 1975
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGM):
(a) The Indo-GDR Trade Protocsl for
the year 1074, signed in November,
1978, envisaged a total trade turn-
over of Rs. 824 million. A mid-faxtn
review of implementation of Trade
Protocol was conducted in July, 1874,
when a G. D. R, Trade Delegation
wvisited this country., As a result of
this review and periodical follow-up
action, India’s trade with G. D, R.
during 1974 Increased conmderably
compared to earlier years. Even
though trade figures for the full year
are not yet available, it is expected
that there would be about 55 per cent
increase in the 1974 'trade turnover
over the 1973 trade turnover,

(b) It 1s proposed to have a mid-
term review of implementation of the
Indo-GDR Trade Plan fon the year
1975 sometime next month, on the
occasion of first Session of the Indo-
G. D. R. Joint Commission for Econo-
mic, Scientific ang Technical Coopera-
tion. The Working Group on Trade
Exchanges set up under this Joint
Commission wil] explore ways and
meang for further expansiop and
divergification of {rade exchanges
between the two countries.

Public Sector Projects with Excise
ajy

9409. SHRI BIRENDER SINGH
RAO Will the Minister of FINANCE
be pleased to state:

(a) the names of projects in the
public sector which have been or are
being executed with Russian ald/
assistance; and

(b) the dates when these projects
were completrd or gre lkely to be
completed?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM); (a) and
(b). Necessary information is being
collected and will be lald on the Table
of the Mouse,
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Arrears of Taxes

941C SHRI P. G. MAVALANKAR:
Wil! ihe Minlster of FINANCE be
pleased to state;

(a) whether Government are taking
continuous and concrete steps to re-
cover the tax arrears;

(b) if so, full details thereof;

(c) the total amounts of such tax
arrears, giving details of the two
separate categories viz., amounts deler-
mined as payable from the individuals
or companieg by the Tax Authorities
and amounts of arrears under dispute
ang consequent judicial review, for
the years 1972, 1873 ang 1974; and

(d) the amounts collected from the
said arrears during the game period?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEE) (a)
Yes, Sir,

(by "he requisite informatiou 1s
given in the attached statement.

(c}) The amount of gross demand
und net arrears of Income-tax (includ-
ing Corporation-tax) ouistaading
against all assessees, whatever their
status, at the end of Financipl Years
31971-72, 1972-73 and 1973-74 were oS
wnder:—

Financial Year Gross Net
demand arrears

(Amotent in rores of

Rupeen
$71-72 80537 438 60
97273 ., 790°02 483 10
1973-74 , 815 6o 471 13

The ameunty of the gross demann
wnder dispube and comsequent judicial
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review as on 31st March, 1072, 3lst

March, 1973 and Slst March, 1974 were
as below:—

Amounts under dispute

As on
- R crotes of Ks. )
31-3-72 , 163°31
3r-3-73 , 199-93
35-3-74 ° . 18437

(4> The amounts of cash collextion/
reduction out of arrear demand dur-
ing the Financial Years ending 31st
March, 1972, 31st March, 1973 and
31st March, 1274 were as under:--

Cash col-
lection/
reduction
out of
arrear
demand

Financial yeur ending

(In crores of Rs. )

31-3-72 , 303-64
31-3-73 . 324 18
31-3-74 329-0%

Statement

(1) For and from the Fmanaal
Year 1974-75, the Board have
evolved, in consultation with
Commissioners of Income-tax,
an Action Plan, which lays
down targets for key result
arrears. The target for the
reduction of arrear demand is
45 per tens which is higher
than actual performance dur-
ing earlier years.

(2) The Board have imtiateq &
scheme for giving cash awards
on regional and all-India basis
for the most outstamxiing per-
formance in the field of collec-
fion and recovery of taxes
Jncome-tax Officers  (Collec-

PR ———
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(4) As a

(7) A number of
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ton) and Tax Recovery Offi-
cers along with thelr staff are
eligible for there awards.

(3) Following a recommendation

of the Wanchoo wommitiee,
the number of Income-tax
Officers under each Commis-
sioner of Income-tax h: been
reduced to roughly 49. The
Commissioners are required
to keep a personal watch over
cases Involving arrears bet-
ween Rs. 1 lakh and Rs, 0
lakhs, '

resull of inspections
carried out by the Board.
each Commissioner of Income-
tax in major charges has been
held personally responsible
for reviewing, in all aspects,
the top cases of his charge
and, likewise, the Inspecting
Assistant Commissioner, the
fop cases of his range

(5) The work relating to recovery

of tax arrears was done by
the State Authorities prior to
1966 The Central (GGovernment
has taken over {his work
from 1966 onwards ‘n 4 phas-
ed manner and deparimental
officers have been entrusied
with the task of recovery of
arrears all over the couatrv
except In a few districts 0
West Bengal and Andaman
and Nicobar Islands.

(6) A drive far the early disposal

of appeals was launched o
ensure the reduction/recovery
of {axes under gdispute.

recommenita~
tions of the Wanchoo tom-
mittes which are aadignea to
reduce tax arrears and pre-
vent  gccumulation  tnereof.
have been incorporaleg in the
Taxation Laws (Amendment)

" *Blll 1972 which iz now be-
fore Parliament.
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Eoonomies effected by Indian Airlines

0411. SHRI P. G&. MAVALANKAh.
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Indian Airlines have
effected any economies durinz the
year April, 1974 to March, 1075;

(b) if so, the areas wherein such
economies were effected and the net
savings accrued;

() whether such economies have
affected adversely any standards of
efficiency and good reputation of
Indian Airlines; and

(d) if so, how are the above defects
or deficiencies rectified?

THF MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH); (a) Yes, Sir,

(b) The economies were effacted by
wuy of—
(1) Reduction in overtime pay-
ments;

(i) Rationalisation of shift sys-
tem,

(u1) Reduction in crew might stob»,

(v) Curtailment of expenditure ou
publicity, printing and sta-
tionery, telephone; tlex otc;

(v) Curtailment of some nl the
unprofitable gervices;

(vi) Stepping up of utilization o=
staff and aircraft;

(vii) Control on fresh recrultment
These economies resulted in
the anticipated loss of Rs. 160
crores being converted into &
profit of about Rs. 81 lakhs
for the financial year 1974-735.

(c) and (d). There has been an im-
piovement in the productivily and
cfiiciency of the Carporation,

-
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Sowme vomplaints have been received
abeut the quality of snacks served on
board the aircraft. Steps have already
been taken to effect an improvement
an thi, regard by adding to the varie-
ties of the snacks served

Charges of Smuggling against Directors’
of Goa Carbon Limited

9412. SHRI SAT PAL KAPUR Wil
the Minister of FINANCE be pleased
to state,

(a) whether any of the Directors of
Goa Carbon Ltd. hag been alrested on
smuggling charge;

(b) whether any raids were con-

ducted on their premises;

(c) the particulars thereof and the
documents and goods recovered as a
result thereof;

(d) the total amount of various

taxes, i.e. Income-tax, wealth-tax,
excise duty, corporation tax outstand-
ing against each of them for last three

R )

years; and

(e) the particular efforts made to
realise the tax dues and further steps
proposed to be taken in the matter?

MINISTRY OF FINANCE (SHRI
MINISTRY OF FINANCE (SHRI!
PRANAB KUMAR MUKHERJEE): (a)
to (e). Information iz being collected
gt will be laid on the Tahle of the

House,

VAISAKHA 19, 1807 (SAKA)
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Credit advanced by nationafised banks
and other Public financial institutions
to Goenka group of newspapers

9413. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) the total amount of credit ad-
vanced by the nationalised banks and
other public financial institutiong to
the Goenka Group of Newspapers,
including Indian Express and Andhra
Prabha groups of papers; and

(b) their total liability and actual
assets?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) According
to the practice and usage customary
amongst hankers and also in accord-
ance with the provisions of the Bank.
ing Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
information relating to or to the affairs
of the individual constifuents of na-
tlonalised banks is not divulged. 1t
to furnish
information in respect of nationalised
banks' advances to the Goenka Group
of Newspaupers,

is, therefore, not possible

Information relating to the advances,
il any, of the public financial institu.
tions to the Goenka Group of News-
papers is being collected and will be
laid on the Table of the House in the
manner and to the extent available.

(b) Information, to the extent avail.
able, regarding assets, loans and other
liabilities of the Companies of Goenka
Group which are registered as wunder-
takings attracting Section 20(a) of the

a
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MRTP Act and which are engaged in

MAY 6, 1975
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Newspaper industry ia given below:—

(Rs. in crores)
Sl Name of the Company Balance Assets 1.0ans Current
No. Sheet Liabilities
date and
Provisions
1. Andhra Prabha (P.) Ltd ,Vyaywada 30-4-74 75 051 139
2, Newspapers (P.) L.,

Emu. 31-3-74 392 31 3 29

3. Indian Express (Maduray) (P.) Ltd.,
Madurai 30-4-74 315 2'78 151

4. Indan Express Newspapers(Bombay)
. ®.) Lu?., Bombay. . 30-4-74 10°42 384 $13

Grant of Licences/Leiters of Autho-
rity and Cusioms Clearance Permits
to parties against claimg

9414, SHRI BHARAT SINGH
CHOWHAN. Wil the Mnister of
COMMERCE be pleaged to stale.

(a) the names and addresseg of the
parties who have beey, granted C.C.P
/letter of authority/import licence
from January, 1971 to January, 1974
to import goods from Burma against
certain fund, claimed to have been
blocked there,

(b) the value of each .uch lcence.
items covered and others details re-
levant to the grant of CCP/LA/IL;
ang

{c) the names of the parties whose
claims mentioned above were got
verified from Reserve Bank of India
before the issue of licence and the
amount so verified”

THE DEPUTY MINISTER IN THE
MINISTRY OF C(OMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b). A CCP dated 23-4-1971
was jssued to ST.C. with a letter of
authority in favour of Shri Subhkaran
Durgedutt & repatriate from Burma
for the import of Nylon Yarn/Polyester
Filament Yarn for Rs, 13.1 lakhs which

the party claimed as due to them from
a Japanese firm

(¢) Department of Economic Affairs,
Ministry of Finance, examined the
matter in details The Mimstry of
External Affairs were also consulted
before the i1ssue of CCP dated 234.
1971

Exemption from Wealth tax gn invesi-
ments in Scooterg India Limited

9415 SHRI D K PANDA: Will the
Minister of FINANCE be pleased to
state

(a) whether Scooters lndiy Limited
has requested Government for th¢
exemption of mmvestments in the Com
pany's shares from wealth tax; =md

(b) 1f so, the fact thereof and Gov-
ernment's decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE).
(a) and (L), Yes, Sir M/s Scooters
Iindia Ltd. have made a request that
its ndustrial unit, which also manu-
factures 3-wheelera for commercial
use, should be treated as priority in-
dustry and investment therein should
be ehgible for the exemption in regpect
of wealth-tax proposed to be provided
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by clause 27(a)(iv) of the Pinance Bill,
1875. They have also made a request
that the scooter industry should be
included as a priority industry in the
Ninth Schedule to the Income-tax Act,
19861,

On the facts as brought out in the
representation by M/s. Scooters India
Ltd., it appears that shares forming
part of the initial issue of equity
share capital made by the company
will not qualify for the proposed tax
concession. There is also no proposal
at present to add the scooter industry
to the list of priority industries in
the gaid Ninth Schedule,

India’s Exports to Hongkomg

9416. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

(a) the total value of India’s ex-
ports to Hongkong during the last
three years;

(b) whether a large part of this
export is re-exported to Ching and
Taiwan and if so, whether jt s
permissible under the terms of the
agreement; and

(c) whether Government have
studied the possibilities of further
trade with Hongkong and if so, the
plang for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) The value of India’s exports to
Hong Kong during 1971.72, 197273,
and 1973-74 were Rs. 15.79 crores,
Rs, 20.14 croreg and Rs. 36.73 crores
respectively,

(b) There is no Trade Agreement
between India and Hong Kong. Hong
Eong is a prominent entrepot centre,
nd it ia not possible to say to what
extent Indian goods are re-exported to
oher countries,

745 LS~7

(¢) Poszibilities of expanding trade
with Hong Kong are constantly under
review. Sales/Study Teams are spon-
sored when considered necessary. A
wholly Indian Exhibition is being
planned to be held in the near future.

Foreigy Collaboration Agreements

9417. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) how manry foreign collabora-
tion agreements were approved by
the Government of India during the
quarter  October—Dece.nber, 1974
and January—March, 1975; and

(b) the particulars of agreemenis
country-wise, and the foreign ex.
change component involved?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM);: (a) The
total number of foreign collaboration
proposals approved by the Govern-
ment of India during the quarters
October-December, 1974 and January-
March 1975 was ag follows:——

Total number Number of
of foreign proposals

collaboration  approved
proposals inyolving
approved foreign
Capital
investment
Oct.—Dec. 74 73 14
Jen. —Mar. 75 53 8

(b) The quarterly statements of
these cases indicating the name of
the Indian party, the name of the
foreign collaborator, item of manu-
facture and whether the proposal in-
volved foreign capfital participation,
are available in the Parliament Lib-
rary.

It is difficult to indicate at this slage
the foreign exchange outflow op ac-
count of dividends and royalties ete.
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involved in these proposalg which will
be known only after the proposals
are implemented and the unitg go into
commercial production.

Crash fire tenders at International
Atrports in India

9418, SHRI NAWAL KISHORE
SHARMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) how many cragy fire tenders
are in service at the international air-
ports in India;

(b) from where have they been
bought and what hag been the foreign
exchange content involved; and

(¢) whether any global tenders
were called for and are the speci-
ficationsg quoted adequate to fight
fire in Boeings 707y and Jumbo jets?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CI-
VIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) Twenty-four, six
at each of the four international afr-
ports,

(by Of these 24 crash fire tenders,
16 are wheel type and were purchas-
ed at different points of time during
the period from 1957 to 1969 from
the UK, Czechoslovakia ang Japan
involving a total foreign exchange
component of about Rs. 27.67 lakhs.
The remaining 8 crash fire tenders
are of track type and were procured
from Canada under the Canadian
Line of Credit involving a foreign ex-
change component of about Rs. 78.40
lakhs and were received in 1978 and
1974

{c) Global tenders were invited by
International Airports Authority of
India for the procurement of 20 new
wheel type crash fire tenders. The
specifieations adopted for these, the
action for procurement of which iz
being progressed are considered ade-
quate for fighting fires in Boeing 70Ts
and Jumbo jets.

MAY 8, 1#%5

9419. SHRI NAWAL KISHOHE
SHARMA: Will the Minister of COM-
MERCE be pleased to state whether
there is any proposal under conside-
ration of Government tp impose res-
trictions on impory of items for the
manufacture of luxury non-essential
goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
The Import Policy for 1875-76 is al-
ready restrictive for pon-select In-~
dustries. The units falling under this
category will be granted actual users
licence for raw material and compo-
nentg on the basig of actual consump-
tion of imported inputs in the previ-
ous year or the value of previous
import licences whichever is lower.
The import of certain itemg has also
been further restricted.

Sale of Trichy units of M/s, Hindustan
Lever Ltd.

9420. SHRI S. M. BANERJEE; Will
the Minister of FINANCE be pleased
to state:

(a) whether Hindustan Lever
Limited have sold their vanaspati
producing unit at Trichy to M/s, Peru-
mal Agencieg Limited;

(b) whether under the Foreign Ex~
change Regulations Act, the company
are required to take permission of the
Reserve Bank of India before dispuaing
of any property and if so, whether
such an application has been submit~
ted;

(c) whether Hindustan Lever Limit.
ed re-evalued their propertieg during
1972, including Trichy factory;

(d) whether Reserve Bank of India
has taken into account the re-evalued
price of their Trichy unit while
granting permission to  Hindus
Lever Limited to dispose it of;

'
I
'



197 Writlon Answers VAISAKHA 19, 1807 (SAKA)

(e) whether the Reserve Bank of
India foung the sale price of Rs. 70
lakhs as reasonable and if not, the
reasons therefor?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Application for sale of its Vanaspati
producing unit at Trichy to M/s, Pe-
rumal Agencies Ltd. has been receiv-
ed by the Reserve Bank of India.

(b) Yes, Sir.

(c) Reserve Bank of India have in-
formed that Hindustan Lever seems
to have revalued jts properties dur-
ing 1972 including Trichy factory.

(d) The Reserve Bank of Indla
have examined the request of the
company for permission to sell the
Irichy Unit taking into account the
latest valuation report.

(e) Yes, Sir. ! !

Establishment of a separate Hindj cell
in LT.D.C.

9421, SHRI K. M. MADHUKAR":
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the work m almost all
the Departments/units of India Tou-
rism Development Corporation i still
transacted only in English;

(b) whether the correspondence in
Hind1 even is being replied to in
English in India Tourism Development
Corporation; and

(e) if so, what action Government
have taken to establish a separate
Hindi cell to encourage uge of Hindi
on priority basis in tha working of
India Tourism Development Corpora-
tion so far, as has been done by other
Government Departments and Publc
Sector Undertakings?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION: (SHRI SUREN-
DRA PAL SINGH): (a) and (b). Yes,

\
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Sir, Bnglish is being used in the
working of the various Departments
and Units of the India Tourism Deve-
lopment Corporation. Indig Tourism
Development Corporation is an all
India organisation, run on commercial
lines, ang its facilities are geared to
meet the demands of mainly foreign
tourists However, use of Hindi, be-
sides English, hag already been intro-
duced for the following purposes:—

(1) Annual Reports;
(i1) Publicity literature;

(iii) Advertisements and tender
notices issued in Hindi-speak-
ing areas.

(¢) India Tourism Development
Corporation has decided to set up a
Hind:r Cell to encourage and facili-
tate the gradual use of Hindi in fts
working, and a Committee has glready
been set up to review and watch the
implementation of the Government's
official language policies and pro-
grammes in the Corporation.

Better priceg for Indian Tea in Inter-
national Markets

9422 SHRI DHAMANKAR-
SHRI VASANT SATHL:

Will the Mmister of COMMERCE
be pleased to state:

(a) whether Government have
taken concrete stepg in  cooperation
with other tea producing countries to
secure better priceg for tea in the
international markets;

(b) it so, the main featureg there-
of; and

(¢) the future programme of action
formulated in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.
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(b) and (c). In addition to bilateral
consultations held, the Sub-group of
Tea Exporters which met 1n the
F.A.Q. meeting in June, 1974 agreed
to examine in depth a multi-dimen-
sional approach including a minimum
export price arrangement, the co-
ordination ang regulation of market-
ing, global promotion, the strengthen-
ing of auctions in producing countries
and provisiong for 5 market intelli-
gence service However, at a meet-
ing of the Seven nation Working Party
in Rome 1n April 1875, no unanimity
could be reached on these points with-
out further studies felt necessary.

Unauthorised Powerlooms

9423 SHRI DHAMANKAR:
SHRI VASANT SATHE.

Will the Minister of COMMERCE
be pleased to state:

(a) the estimated number of un.
authorised powerlooms in th> country,
State-wise;

(b) the steps taken to check the
growth of unauthorsed powerlooms
and to regularise the detected ones;

(¢) Government's policy 1 1cgard
to this problem; and

(d) whether any special measures
are proposed to tackle the problem
effectively?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d). No reliable estimate of
unauthorised powerloomg in the coun.-
try 18 available.

2. Government's policy 1s against
the growth of unauthorised power-
looms, in spite of which it is found
that such unauthormsed powerlooms
do come up. After taking all factors
into consideration, Government had
decided in 1966 to regularies all un-
authorised powerlooms which existed
on or before 28th February, 1966, by

MAY 9, 1975
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issue of regular permits by the Tex-
tile Commissioner, Bombay. Govern-
ment have decided not to regularise
any other unauthorigsed powerloom,
and have taken the following steps
to discourage growth of guch looms:—

(i) Excise levy on the power-
loom sector during the cur-
rent year has been  revised
upward to reduce to some ex-
tent the large difference bet-
ween the rates applicable to
the powerluom sector vis-a-
vis the mill sector.

(ii) A penal compounded levy of
Rs 400 per annum per power-
loom hag also been imposed
on unauthorised powerlooms;
and

(in) The Central Excise Authori-
ties have been given instruc-
tions not to issue any L-4 li-
cence to a powerloom which
does not have a valid permit
from the Textile Commis-
sioner.

Entry of Monopoly Houses in Marine
Products Export Industry

9424, SHRI VAYALAR RAVY. Will
the Minister of COMMERCE be pleas-
ed to state: ;

(a) whether some Monopoly Houses
which have beep allowed eniry in the
marine productg export ndustry by
the MRTP Comrmission on the specific
understanding that they will process
only their own cateh of fish, are
hiring processing facilities, buving
raw materials and competing with
small scale operators in this country,
and

(b) if 80, the details thereof and
what actions Government .ave
taken agamnst these Monopoly Housey
who have violateq these directions
of the MRTP Commission thereby
forcing small scale operators owt of
the field?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Government are enquir-
ing into the allegations regarding in-
fringement of the terms of the indus-
trial license granted to large indus-
trial houses for setting up processing
establishments in the marine products
industries and to assess the extent to
which the establishment of these pro-
cesging units has affected the inter-
ests of the small processors.

Report of Tobacco Excise Tariff
Experts Committee

9425. SHRI S. A. MURUGANAN-
THAM Will the Minister of FINANCE
¥e pleased to state

(a) whether the Tobacco  Excise
Tariff Experis Committee set up hy
Government has submitted its 1eport;

(b) if so, the
thereof; and

salient  features

(¢) when do the Central Boarq of
Excise propose to implement  the
recommendations of the Commuttee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (¢). Yes, Sir. The Report was
submitted to Government only on the
lst May, 1975 and its study is yet to
be taken up.

Celling on possession of Gold

9426. SHRI G. Y. KRISHNAN; Will
the Minister of FINANCE be pleased
to gtate:

(a) whether Government have
decided to lower the ceiling on pos-
sesgion of gold by an individual or a
family; and

(b) if so, the salient features there-
o8 |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
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(a) and (b). As per the existing pro-
visions of the Gold Control Act pri-
wvate possession of primary gold is
completely banned. There is no ceil-
ing on possession of articles and or-'
namentg of gold but when the pos-
session of articles exceeds 50 grams
or ornaments e¢xceeds 4000 grains per
famuly they have to be declarcd Gov-
ernment have not taken gny decision
to lower these limits.

Employment Conditions for Alr Hos-
tesses in Indian Alrlines and Air
India

9427 PROF MADHU DANDAVATE,
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether the air hostesses in
Indian Airlines and Aur India are
required to give an undertaking that
if they marry, they will resign from
their jobs;

(b) whether it is true that such
restriction is not imposed in a num-
ber of airlines in foreign countries;
and

(c) whether in the International
Women’s Year this discrimination
against women will be ended?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) According to the service
conditions, an air hostess shall retire
from the service of Air-India/Indian
Airlines on her attaining the age of
30 years or when she gets married,
whichever is earlier. The Manage-
ment cean, however, retain an unmar-
ried air hostess in service upto the
age of 40 years.

(b) Certain airlines in forelgn coun-
tries are understood to have changed
their procedures in this regard and
permit air hostesses to marry.

(c) There is no discrimination as
such and the question does not arise.
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Verifieation of Membership of Alr
India Employees Guild

9428 PROF MADHU DANDAVA-
TE. Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state

(a) what are the reasons for in.
ordinate delay mn imitiaing the pro-
wesg of verification of membersh.p or
Air India FEmployees Guild for the
purpose of deciding upon the ques-
tion of recognition, and

(b) when will the process of verifi-
cation be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVTATION (SHRI SURENDRA PAL
SINGH) (a) There has been no in-
ordinate delay in smubiating the pro-
cesg of verification of membership of
Axr India Employees’ Guild The
Guilg has claimed to represent both
technical ag well as non-technical ca-
tegories of employees of Air-India
At present, mon-technical categories
of employees are represent-
ed by Air Corporations Employees’
Union and the technical categories by
Indian Aircraft Technicians’ Asso-
ciation Recognition of ACEU was
valid till 28th March 1975 and there-
fore formalties connected with the
verification of membership of Air
India Employees’ Guild could not be
initiated earher Action to verify the
merabership of the Guild has already
been imtiated

(b) Since there are a number of
stages involved m the procesg of veri-
fication, including readiness and ¢o-
operation of the uniong m producing
therr membership records etc 1t 18
difficult to say ag to when exactly the
verification work wolud be completed.

MAY 9, 1075
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9429, Wit Jew wey el :
faey awit g vy A wr e

(%) T fae we wmAs faf-
I R Wni, s ¥ oW aRY
fray sa ARSI OU NI W
et g awfar A o 9% § Wi
graf wfte $3 &) w7 e §,

(@) w1 97 faz w2 77 79
TATY Aromr sert WA o wie af g,
Y aewvEET ST WY, 399 fEaR
qaE ¥ 9 a6 A qgr § oK I
far sEgrq wod ARt R A ¥ fag
wifen ¥ FAT-FAT ATAAIG FATE AW ?

fawr wwrow A gq AW (Aot
g Qgdt) . (%) sk (@)
THIET AT G5 F AT 9 g
foz que % wrAw wwar fafde d,
forme aofir (*Faee?) smfrr 284,
WA W @ 4 fad &1 wTEm
frod dx A gfam frm & 5w vmelt
Frq Ay 71 8 oF afeeT § qar FEr
& freg wr, 1975 ¥ oo dw &Y fiely
o femme § ug adlw g & v ag
FeqAT dF IS FAT @ & S g
fazmiar o gror oy & 1 s Fodd
&% § a5 Wy fom § B o wwt
T frar 9 A ARER AR
dwmt @l fed dv T @ o &
ey SR GEHTC A www ey 9w
T AvER A ford % Fr g A g
fr faz w31 & afafafust & fafouma
¥ I TR ST @AW WS
3a# frarendi &1

fogdsrmghgmdgfewm
sorlt ¥ ot & 1 fafir Preefoat
& %h § sl 7 e ET-ay
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W 4w ¥y o ww weelt g wam
* = ¥ gwr i oicew af A
% i 89 & oy X fafegm Frmeaay st
wat & favn ¥ qaa food & ¥ o
e A | Fedds g fiwe
ir ag o #eqA £ 5 oo gam AfeR”
W st i

ag v o ag ¥ Ao 3
@ ¥ 4o o e & A & feord
i @ gt A fafaw -
@t swafn (Fod dw) fw,
1973 ¥ Svaedt & of wrawrs @
21w ¥ Heoe gra whsa § e €
o ATl e YAy & fagg ®
wrE gy frod d% F arw Suew TEY
2

Hrmres WL geAnRAgess fawm. amge
& sgat & ara wivaa wmast

9430. st gTH W KA 74T
faw w=it AT AR T e
oo, Avrge & gt & e afw
AT & AT H 21 WG, 1975 F AT~
i T97 9@ 4369 ¥ AT & wAw
¥ g FATH FY FIT BT 5

(%) drmyes qar yamger fawm,
AR & Faiwd A wew wAW W
T & foraey wTareiY &7 99 1972~73,
1973-74 WX 1974-75 ¥ fauery
fier s frory o wwe fem, o
sfwdql 1wl & § A feafee
araw &;

(&) s% amd fea-femr ardm,
T owd T Yo I F e waTe
¥ w0y g ;Wi
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(%) v wwwy & ¥ fead
Y Wy FEied ¥ § foew i
W fFAd WY AR ke R
it fe oy

fares wwrevm & Trow way (S N
g qwi):  (s) & (7).
AT TET Y W @Y ¢ WK IR
e Ae-9Td 97 @ & s

Purchase of Jute by J.CL,

9431. SHRI SAMAR GUHA: Will
the Minister of COMMERCE be pleas-
ed to state-

(a) whether Government have for-
mulated any fresh policy regarding
purchase of jute by the Jute Corpo-
ration of India to avoid repetition of
last year's economic hardship ex«
perienced by the jute growers,

(b) whether Jute Corporation of
India will be given necessary fHinan=~
cial assistance for purchasing raw
jute directly, according to support
price fixed for raw jute and if so,
facts thereabout?

(c) whether any assessment has
been made in regard to financial los-
ses 1ncurred by the jute growers due
to distress sale of raw jute last year,
and

(d) it so, facts about the extent of
losses incurred by them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(2) and (b) Efforts sre underway to
get adequate resources for the Jule
Corporation of India to enable the
Corporation to conduet its purchase
operation successfully next season.

(¢) No firm assessment has been
possible.

(d) Does not arise.
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Printing of Multl.Coloured Notes

9432. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) the reasong for printing mut-
coloured currency notes,

(b) whether such coloured currency
notes give Impression of lottery tick-
ets

(¢) whether forgery of such cur-
rency notes will be easler;

(d) number of prints of various
denominations of currency notes,

(e) whether such prints are expe-
rimental or permanent;

(f) whether tefore printing these
multi-colouted notes further public
reactions will be observed; and

(g) whether only after the assess-
ment of public reactions, final de-
cision regarding permanent designs of
India currency notes will oe taken?

THE MINISTER OF STATRE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) ang (c). The notes have been re-
designed, ircorporating several new
security features and colours with a
view to preventing forging or counter-
felting.

() No.

{d) Notes with new designs in' the
denominations of R8s §, Ra. 10 and
Rs 20 have been issued. Notes of
Rs. 50 and Ry 100 with new designs
are proposed to be issued shortly.

(e) to (g). No change in the new
designs is contemplated.

MAY 9, 1675
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tion of 100 Taka notes

9433. SHRI SAMAR GUHA:

SHRI SHANKARRAO
SAVANT:

Will the Minister of FINANCE
be pleased to state;

(a) whether demonetisation of hun-
dred Taka notes had any effect on
Indo.Bangladesh  financial trausac-
tions, and

(b) if =0, facts thereabout?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). The demonetisation of 100 Taka
notes by the Government of Bangla-
desh is to be regarded as an internal
measure of that country which is not
expected fo affect the official finan-
cial transactions between the two
countries.

fage & wmwt ' e ufa

9434, sy froe Al st fuaey
T A T A g w0 By

(%) =& wwa fagt< ¥ wOET WY
fraet ifw agmr &

(a) ™= 7 a9t ¥ s K
el fir ager # 7§ ; W

() wrEET A awar ol agw
FG ¥ o #ar riay @ w1 fax
§?

furer siorrerm ¥ Trew s (st o
warc o) © (%) s (fie
from w2 ot i &) # v &
wgagT wiwd 31 feam, 19749
fafa & syar< oveew § 1 WERR
o fagre 1y 118 wifirwre @ o
Iwy aTw w e W (Fared Frny
wot mfee §) e wir o 42 WY
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T A oy vk §

Twe i bl
(07 =) #)
16.07 14,43

(=) fad =} faelte it & sraw
argw fagre o+ gar 11wl e
age for o arw # (fead fom
W A mfawy) gAY R
ol —

foelta o HITFT A 4 TG
(73 =4l /)

1973-74 15.68

1974~75 18. 99 (smfRer)

() awrar A A agE & fag
s wiafaw 1961 % fafge
I g g & S g a1 R E

e
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qw g WA W qfcfeafdt ¥
WART g N |

Wi syefne feem dw e ot
W & i wgrma

9435, »iY §wae dwiY : w7 farer
wHY ag TaTh N g A v ad 1974
75 & &Rw Wi et foere
& % oy & e frod g
¥ foqq witfies seafiat ®y fredt
g & 7

frer suem ¥ wR Sive
gefter deelt) ¢ i st
forrar & a0 Sramad e YT aAw
&F ¥ 1974~75 @ A § Wy A
aaré, 1974 ¥ wrd, 1975 % W
wafy & grarw § wifas goen g
fraar o g 1

1974-75 (qaréars) ¥ sfne gfee & fmifea frag faall/dat & wieifre
Faql #r wrdrs Dafe faerg d5 oo S faeir gy w1 o

faareor

(wrer et #)

Fa & ok fadta wgwar

qmr o 1 Pt o1f 1 13 4

1. it 92w
2w
3. firgre

89 250 339
75 48 123
53 52 105
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§

T a9 i Al aEar
Ay g o {egEAEr g av xg
4, quTA . . 263 297 560
5. gfoarom . . 20 104 124
¢ fearamsgw | . 37 62 99
7. W] 917 FER . 61 61 122
8. gAleF . . 868 350 1218
9. ¥ . . 98 142 240
10 wex w¥w . . 106 442 548
11. JEUS . . 281 79 360
12. #forgR T - 1 1
13. ¥wam . . — 14 14
14. ATACHUE . . — 1 1
15. I¥ar | . 1 76 77
16. 999 | . 52 219 301
17. T ; . 169 307 476
18. afirsmTe . . 634 305 939
19. fagor . . . - — —
20. ITT NI . . a5 474 509
21. qfeswr s, . 279 112 391
22. #Y I & . 883 166 1019
wre 4004 3592 7596
wefagn At g fangre 63 feait Export of Wagons
wYT gwt ofad’ vt s 39
9437. SHRI SAKTI KUMAR SAR-
9436. =t fmaT AW : Ty faw :

Helt 7z FarT fF F 7Gx wofraEw
i § fagre wow § ow ad F S
B2 et ST sy ®) faame Will the Minister of COMMERCE
fiearelt fraett wfir & moor 3 7 be pleaseq to state:

SHRI 8. N, SINGH DEO:

] I vt (a) the value and number of wa-
few ) # U (w gong exported during the last three
gt Cgeelt) : OF Faaor BT D@ years, vear.wise and the rames of'
wx v et T & 1 [qeyma® v@ vy o the ﬁrmsthwl;lich expnﬁ:dui;hem unit-
et . wize, with the names o e coun-
wfaq dur qw 2. 974 4/75] iries, where wagons were exported;



213  Written Anmwers  VAISAKHA 19, 1887 (SAKA)

{b) &G export orders pending with
the industry, unit-wise during the
sald perlog year.wise and country.-
wise;

{c) whether even some Seclalist
Countries also are reluctant to give
the present price;

(d) if 50, the particulars of the priceg
of the pending orders and their present
prices; and

(e) the salient features of the pro-
gramme for supplying pending orders,
unit-wise; and

(f) action taken upto date to keep
up the date and time for delivery of
export order, unit-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Export of wagons during the
years 1872-73 to 1974-75 have been
ag follows:

1972-73—534 wagons, valued at Rs.
3.36 crores were exported to Po-
land, Hungary, Iran and East Af-
rica by Mis. Jessop, M|s. Texma-
co and Ms. Braithwaite of Cal-
cutta and Mjs. K.T. Steel of Bom-
bay.

1973-74—664 wagons valued gt RS.
4.47 crores were exported to Po-
land and Iran by Mis. Jessopa of
Calcutta gnd Mjs. K.T. Steel of
Bombay.

1974-75—344 wagons valued at about
Rs. 4.59 croreg were exported to
Yugoslavia by Mls. Burn, M]s.
ISW, Mis. Braithwaite and Mis.
Jessops of Calcutta. In addition
624 wagons in semi-knocked—
condition were shipped for del-
very after assembly abroad.

(b) The position of pending orders,
as on the 31st March of each of the 3
years i given below:—

31-3-1978: Orders from Poland, Iran,
Yugoslavia and East Africa for
supply of 4,550 wagons were on
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hand with Mjs. Burn, Mjs. ISW,
Mjs. Jessop, Mis. Braithwaite,
Mjs. Texmaco and Mjs. K.T. Steel,

31-83-1974; Orders from Iran, Yugo-~
slavia, East Africa, and Malayma
for supply of 3996 wagons wers
on hand with Mls. Burn, Mls
1S.W., Mis. Jessop, Mis. Braith-
waite, Mla. Texmaco, Mis. K.T.
Steel and Mjs. CIMMCO of Bha-
ratpur.

31-3-1975: Orders from Iran, Yugo-
slavis, East Africa, Malaysiag and
Bangladesh for supply of 1852
wagons were on hand with Mis.
Burn, Mjs. 1.S.W., Mjs. Braith-
waite, M|s. Jessop, Mls. Texma-
co, Mls. K.T. Stee] and M,
CIMMCO.

(c) and (d). Prices are negotlated
and mutually agreed between the
buyers and the suppliers. In the case
of Yugoslav contract higher prices
were secured after re-negotiations.
Similar negotiationg are on with Iran.

(e) Supplies against the pending
Yugoslav, Malaysian and East African
orders are scheduled to be completed
in the current year. Bangladesh
order g scheduled to be partfally ful-
filled this year. Supplies of balance
quantity of 188 wagons to Iran would
depend upon the results of negotia-
tions going on with regard to price.

(f) Regular monitoring iz being
done to watch the progress in sup-
plies agalinsi pending contracts. The
manufacturers glso have their inter-
nal checks.

Worlg Bank’s aid for Projects in
States

9438. SHRI SAKTI KUMAR SAR-
KAR; Will the Minister of FINANCE
be pleased to state:

(a) the particulars of the World
Bank loan and grants received dur-
ing the last three years for the East-
ern and North Eastern Region States
of India, State-wise, project-wise and
date-wise;
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(b) whether World Bank agreed to
contribute to Teipura's Paper Mill
Project;

(e) the particulars of the projects
visited by World Bank study team,
State-wise, ang project-wise; and

(d) the present position of the
p1ojects, project-wise?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) A
statement indicating the details of the
projects which received World Bank
Group’s assistance in the Eastern and
North Eastern Region States during
the last three years ending 30th April,
1975 is laid on the Table of the House.

(by No such proposal has been made
to the World Bank Group ag yet.

MAY 9, 1975
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(c) ard (d). A Team of the World
Bank officials had visited Bihar, West
Bengal and Orissa among other States
to examine the prospects of command
area development in major and medi-
um irrigation projects of these States.
Another pre-appraisal Identification
Mission had visited India in October/
November, 1974, to identify possible
projects in the forestry sector in the
States inter alic of B.har, West Ben-
gal, Tripura and Andaman ang Nico-
bar Islands. The scope of the areas
to be covered ultimately through
these projects is still under discus-
sion and it is pre-mature to give any
broad details of the proposals at this
stage.

Statement

Particulars of Projects financed by Word Bank Group in the Eastern and North Eastern  Region

States during the three years ended 30th April, 1975.

Name of the Project

Dnl;e of Total

Details of the Project

of amount of

Agreement  Credit in

S/m.
Bihar Agricultural Market s Project -1 1400 Development of -
(?94-11\1‘) i wyon ¢ tura) markets in r.
ucation Proj . N 10-11-1972 12°00 Assistance for icule
Bdi Project (342-IN) 97 it ?“:,ﬁ"“? ul-
AQ!'ICU tu) Tver-
sities 1n Bihar & Assam,
111 Power Tramsmission Project . 9-5-1973 8000 Assistance for power a
@a77-IN) generation and  trans-
misson in the States of
Assam, Kerala, Madhya
Pradesh, Mpysore,
Orissa, Tamil Nadu

and Delh: etc.
Bihar Agricultural Project (440-IN) 29-K1-1973 32'00 Amctﬂ'htix_g:t development
Caleutta Urban Development Project 12-9-1973 35°00 Assistance  to  Caleuttn
(4;7-IN) Metropoliton Develop-
ment Authority.
28-4-1975

West Bengal Agricultural Development
Project.

03 icultural "development
H Min Wes‘:‘Belwl.
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sy wrar faver ot fadw fear e
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W 41§ w37 99N A9y Tar Fora SR ¥ 9T W ] )
frrrm
oy arare fora & fadult watwat & o )
T Fq gy Y ard@ =9 (1974-75 §)
(mafem) (wral #)
wwieT
AR WA 28-7-73 2.74
T . 7-9=71 5.67
aftves gl
w2 28-9-70 .12
FEGE 1-8-70 177
§fem 15-5~71 3.41
ot i
Hreny 3-4-65 6.17
94 afra 16-2-67 2.26
&ads 4~9-70 2.78
yEdeE 10-1-66 2.15
anr 10-8-63 2.00
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Y e A ‘m'(mws#) T
C(maferm) (wredE)
Lo ‘ _
e . 9-10-66 2.20
A . 9-8-67 . 4.46
AT, 18-7-72 0.82
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9440, st ¥orw Fog wvC W o .
arforeg st 7 T A T A faws @iz Frg F gRad g

(%) wom =T fimr & ar fa-
fre 3w %1 % 3-8 7 A W
F W § qfus 9w § A
9T AT § W W & wv FTr €

(@) @t frfe & qF Sway we-
wEaei F1 R w9 e
AT AT 4T AT

() 3w & fraror v §
forw s T A ot frarendr 7

wfren dawm § Iq S (s
fierwra yam fog) (%) o faaao
drm & G wife o @

w

we RN & Fw ¥
N FEEH & wTOr  yARE O

Fiaqi § firome ofie mR® W
SATXY q4T @ faer o

(&) @i #r gqAW wWA ¥
g freafafas 3 —

qT aue AT T AT WA
ey W T AEEE Ay e §
o giaa sar &

WA TN g A aar qfq
feaferat, it wrare drsam v fafrew
Ty qage afefy wodr § fed
grafga SE, fro ofto o #e,
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oited war ek : Ry qar
AN v § srfa s - s
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(7) = o awmfw  ghifem
& & fag Freafafar fraror amr
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(i) Tgim-mfawor & fdiw wx
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A ATE T JrR frw %
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2 0 m”m*r P S
1, F 3 <, 8 7 8
qow 515 — 225 — 7,40 wAmN, wfEy
=110 1 dw, Yrandw,
i 12.80 1.08 14,08 13.81 0.11 46.75
(%, t@ﬂ
afign)
Heirioom Jewellery of Late Nawab of (b) Does not arise in view of the
Rampwr

9441. SHRI S. A. MURUGANA-

“THAM: Will the Minister of FINANCE

be pleased tp state;

(a) whether investigation has been
completed into the allegationg that the
heirloom jewellery of the Late Nawab
of Rampur lying in the vaults of State
Bank of India, New Delhi has at any
time after the death of the Nawab
been replaced, substituted, sold or
tampered with;

(b) in case the replacement, substi-
tution or tampering has taken place,
whether any follow up action iz being
initiated against the concerned gov-
ernment officials and against the offi-
«cials of the State Bank of India, New
Delhi; and

(c) whether the attachment of the
heirloom jewellery by the Tax Re-
covéry Officer atill continies?

TEE MINISTER OF STATE IN THE
7 _OF FINANCE (SHRI
m "KUMAR ‘MUKHERJEE):

&
&
¥
I
3
i
B
&
%

reply to (a).

(c) The attachment of the hd.rloun
jewellery continues. s

Xmport Llcueel Issued to Sahn Jaln
and Goenka Indastries ' :

8442. KUMARI KAMLA KUMARI:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of lmport licences
Issued to 8ahu Jain and Goenka Group
of Industries in 1874.75; and

(b) the particulars of the licences
issued to the above parties?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (S}IRLA
VISHWANATH PRATAP SINGH):
(a) and (b). Firm-wise import licens-
ing statistics are not maintained.
However, particulars of all import
licences lssued viz, name and address
of the firm, value of import licence,
import licénce No, and date, item of
import etc, are published in the
“Weekly Bulletin of Industrial Li-

cences, tﬂmm ﬂcfenc;l.bh :g«: Export.
Licqmes copluo W) rddl&r g
z ‘made avally Piﬂwh!

DL LA ,;,‘



227 Written Aﬁmm
Exporters’ Clubg

9443. SHRI 8, R, DAMANI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether exporters’ clubs are
going to take shape to bring together
tea and cardamom producing count.
ries;

(b) the details of initiative taken
by India in this regard and the names
of the countries which will thus come
together; and

(c) the mutuel benefits that are ex-
pected to accrue thereunder?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)'
(a) and (b). In the case of tes, an
Informal Export Regulation Sch
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(b) whether the aumber of S.C. and
S.T. employees therein ig adequate
considering the fixed mandatory per.
centage of this community in servises
in various categories; and

(¢) if not, what steps Governnieat
contemplate to increase the number
of these communities in various cate~
gories of services?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH). (a) The total number of
Scheduled Caste and Scheduled Tribe
employees in the services of the De-
partment of Tourism and the Hotel
Corporation of India iz as follows:

Department of Hotal Corpora-

involving quota arrangements for 15I
major Tea Exporting Countries, 1s al-

ready n operafion since st January,
1870,

For the formation of ‘Cardamom
Communty', efforts are being made to
have a working party constituted with
the Governments of Guatemala, Tan-
zania and Sri Lanka, whg have been
addressed in the matter

() It wil be possible to achieve
better cxport price realisations for all
and thus earn more foreign exchange
for the exporting countnes.

8.C. and S.T. Employees in Department
of Tourism and Hotel Corporation of
India

9444, SHRI A, S. KASTURE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the fotal rumber of employees
belonging to Scheduleq Castes and
Scheduled ‘Tribes in various catego-

ries of serviceg in Department of
Tourism and Hote] Corporation of
India;

Tourism tion of India
S8.C. ST. 8.C. ST,
60 13 2980 3

(b) and (c). There has been a short-
fall both 1n the Department of
Tourism and the Hotel Corporation of
India mn filling vacancies earmarked
for Scheduled Castes and Scheduled
Tribes on account of non-availability
of swtable/elgible candidates. The
Department of Tourism are giving
relaxations as required according to
Government orders in filing vacancies
by candidates belonging to Scheduled
Castes and Scheduled Tribes. Special
steps are also bemng taken by the Hotel
Corporation of India for improving
the representation of Scheduled Castes
and Scheduled Tiibes.

Tourists from West Asia and
Australla

9445. SHRI C, K. CHANDRAFPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to gtate:

(a) whether Government are {ap~
ping properly the tourist potential
from West Asiz and Australix and if
so, the sallent features therwol; °
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{b) whether long awaited opening
of & Tourist Office in Kuwalf which
was due a year ago is nowhere in
sight and i so, the reasons therefor;

(¢) whether something like 300,000
people from Kuwait leave for ILeba.
non, South of France and Britain in
summer every year; and

{(d) it so, what
taken o
India?

steps have been
attract these tourists to

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION: (SHRI SURENDRA PAL
SINCH): (a) to (d). The Department
of Tourism 1s aware of the potential
of Austraha and West Asian markets
for travel fo India, A Tourist Office
was set up In Australia in 1956,
Traffic from Australia which was only
4000 tourists when we opened the
office has since increased to 15000 in
1974. The Department of Tourism is
intensifying 1its promotional efforts in
Australla. West Asia now holds better
promise of traffic to India due fo the
recent affluence in this region as a
result of the escalation of oil prices.
The Depariment of Tourism 18  pro-
ducing tourist Iiterature and filme in
Arabic which will be sent fo all our
Missions 1n West Asia A decision has
been taken to open a tourisi office in
Kuwait, The office will be opened as
soon as the formalities in this con-
pection are over and publicity “tools”
like literature and films are ready. An
office without the requisite publicity
and promotional material is not very
effective. As a result of our recent
pramotional efforts in West Asia,
tourist traffic from West Asian coun-
trieg and Iran was 21,853 in 1974
against 18,194 In 1973.
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Ootton stork held hack by growers,
runjabandn;:’xanmmlow
o0

9446, SHRI B. S. BHAURA: Wil
the Minister of COMMERCE be pleus-
ed to state:

(a) whether low prices of cotton
have forced the growers in Punjab and
Haryana to hold back their gtocks;

(b) 1t so, the particulars thereof
and what is the present price;

(c) whether the Governments of
Punjab and Haryana had asked for

help from Union Government and
C.ClL;
(d) whether Punjab’s cotton rich

areas of Ferozepore, Faridkot and
Bhatinda  produced nearly 12 lakh
bales of cotton put only half has been
marketéd; and

Te) policy of Government on coiton
prices and how C.C.I. would procure
cotton from hoarders?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not arise. The present
price of different types of 320-F
variely grown In Punjab and Haryana
ts in the range of Rs. 225 to Rs. 319
per quinial of kapas.

(c) No, Sir,

(d) The estimated cotton production
in Punjab during 1974-75 is about 9
Jakh bales and nearly 90 per cent of
estimated cotton crop wag marketed
by the end of March, 1875.

(e) The purchase policy of C.C.I. is
to purchase cotton at prevailing mar-
ket rates.
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Indianisation of Cigarette manufac-
turing Companies

9447. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE - be
pleased to state:

(a) whether Government propose
> Indianise the 100 per cent share
eapital of all the cigarette manufac-
turing companieg having more than
26 per cent foreign capital;

(b) whether the shares issued tor
trade mark or goodwil] are not a risk
equity and therefore can be liquidated
without payment; and

(c) the action taken or proposed to
be taken in the matter?

THE MINISTER OF FINANCE:
(SHRI C, SUBRAMANIAM): (a) to
(c). The question of indianisation of
share capital of Indian campanies
having more than 40 per cent foreign
shareholding and manufacturing ciga-
rettes will be reviewed in the light of
guidelines issued by the Government
for the administration of Section 29
of Foreign Exchange Regulation Act,
1973. A copy of these guidelines was

laid on the table of Lok Sabha on

MAY 9, 1975

Written Answers

Exports made by Indian Leaf Tobae
Development Company Limited

9448. SHRI SHASHI BHUSHAN
Will the Minister of COMMERCE b
pleased to state: .

(a) what is the purchase of tobace
in quantity and value, what is i
local sales and what is the expor
during the last three years of In‘
Leaf Tobacco Development Compar
Limited; b

(b) the total quantity of cigaret
tabocco  purchased by the cigarett
companieg from ILTD and the export
of cigarettes in the years 1971 to 19

(¢) whether there is any propo
received from ITC, ILTD or V
regarding reconstruction or reorga
sation of ILTD, 1f so, the parti
thereof; and

(d) whether Government propose ft
Indianise cent per cent the tobace
export business now that Tobacet
Board is going to be established?

THE DEPUTY MINISTER IN TH
MINISTRY OF COMMERCE (SHI
VISHWANATH PRATAP SINGH)
(a) and (b). Firm-wise or Compan
wise data of this type is not mail
tained. India’s total exports of’
manufactured tobacco and Cigaret

during the last four years, were

20th December, 1973. follows:—
Year Unmanufactured tobacco Cigarettes
Qty. Value ——Qtys
(in million (in Rs.  (in million
Kgs.) crores) Kgs.)
1971 : . . . 55°39 4023 I°39
1972 . . " . = . 79* 65 57°51 1°02
1973 . . . . . > 83-08 61-87 065
4 78+ 67 80: 76 0°24

39748
(Upto Nov. 74)
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(c) The Ministry of Finance (Deptt.
of Economic Affairs) has received an
application from I.T.C. Ltd. on behalf
of itself and on behalf of Local Board,
Indian Leaf Tobacco Development Co.
Ltd. (ILTD) for permission for the
sale of the Indian business of the
latter to ITC Ltd, The proposal is
for I.T.C. to take over the Indian busi-
ness of ILTD on the basis of value as
on 31st March, 1973.

(d) No. Sir, no such proposal with
particular reference to the establish-
ment of the Tobacco Board, is under
consideration at present.

Drought Relief to States

9449. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Central Government
have asked the National Development
Council to reconsider the decision of
drought relief to the States in view
of the representations made by seve-
ral States to change the N.D.C. deci-
sion;

(b) whether he hag stated that any
change in the present pattern of
Central Asslistance for drought relief
to all Stateg ghould be made only by
the National Development Council;

(¢) if so, whether the views of the
National Development Council have
been obtained in view of the request
made by several States; ang

(d) the final decision taken in the
matter?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) No.

(b) Yes.
(¢) No.

(d) Does not arise.
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Improvement in Indian Ecénomy a5 a
result of Credit Squeeze

9450. SHRI R. V., SWAMINATHAN :
Will the Minister of FINANCE be
pleased to state:

(a) whether due to the credit
squeeze the economy of India has
been improved; :

(b) when the credit squeeze is
expected to be removed; and

(¢) whether this credit squeeze has
also put the industrial production
and expansion on a slow path?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) As a
result, inter alia, of controlled credit
expansion there has been a decelera-

tion in the rate of growth of money
supply which showed an increase of

Rs. 626 crores or 5.8 per cent between
March 31, 1974 and March 28, 1975 as
compared to an increase of Rs. 1446
crores or 15.4 per cent in the corres-
This has

contributed to reduce the pressure of
demand in the economy and thus

ponding period of 1973-74.

helped in the achievement of price

stability after September, 1974.

(b) The credit situation is kept under
close watch by the Reserve Bank of
India and the Government and modi-
fications in existing policies are made
as and when the situation demands.
As the economy is still faced with
considerable imbalances, a general re-
laxation in credit policy is not con-
sidered advisable at present.

(c) No, Sir. In spite of a policy of
controlled credit expansion, the indus-
trial growth rate in 1974-75 is likely
to be considerably higher than in
1973-74.
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Liberalisagion of Baak Credit te Jute
Mills by RBL

3451, SHR K, MALLANNA
SHRI H N MUKHERJEE

Will the Minster of COMMERCE
be pleared to state.

(a) whether the Reserve Bank of
India has announced a substantial
liberahsation of bank credit to the
Jute mills, which are currently faced
with an  accumulation of finished
gouds arismg from a steep fall in ex-
vort demand; and

(b) 1f so, the broad detaily thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCF (SHRI
VISHWANATH PRATAP SINGH)
(a) Yes, Sir

{b) The Imit of inventory levels of
finished goods for the purpose of
credit has been raised from 6 weeks
to 9 weeks production

Distribution of certain Imported
. Chemicals in States

9452 SHRI PRIYA RANJAN DAS
MUNSI Will the Mmister of COM
MERCE be pleased to state

(a) the procedure of distribution of
the following imported items in varl-
ous States,

(1) Platinum (n) Palladium (um)
Cobalt (iv) Mercury (v) Phos-
phorous red (v1) Phosphorous
white/yellow;

(b) the quantity of such mater:als
allotted so far in  different States
during the last 3 yesrs to different
categories of industries—large scple
medium and small scale, and

(¢) what percentage of such items
has been allocated to small seale and
cottage industries?

MAY 9, 1975

Written Answers 236

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) Allotment of these items to the
Actual Users in various States 18 made
on the basly of Release Orders issued
by the licensing authorities

(b) and (¢) The allotments are not
made State-wise nor are allocations
made separately to gmall-scale, me~
dium scale or cottage industries

Duties and Functions of Income Tax
Officers Clams 1 & IX

9453 SHRI § A KADER Wil the
Minister of FINANCE be pleased to
state

(a) whether the duties and func-
tions performed by Income Tax Officers
class I and class II are identical or
there 1s any difference

(b) 1f 50, the manner in which they
differ,

(c) if 1dentical, what is the justi-
fication to continue to have two cate-
goties with different pay-scales and
norms or promotion, and

(d) whether there are proposals to
abolish clasg II category and if no,
when will this be achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b) Income-tax Officers (Class
I) are intended to be generally given
more important Wards and cases,
except during their probation and
tramning stages when they are re
quired to handle work of lesser im-
portance to achieve proficiency for
higher work Income-tax Officers
(Class II) are intended to be generally
given less important Wards and cases.

(c) Does not arise

(d) It is not proposed to abolish the
category of Income-tax Officers (Class
m.
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Parties in Goa sssegsed to Wealth Tax

)
9454. SHRI S, A. KADER: Will the
Miruster of FINANCE be pleased to
state:

(a) the names of parties in the
Union Territory of Goa who are
assessed for wealth of Ra. 10 lakh
and above; and

(b) how many of those cases are
handled by class II 1.T.Os?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b). The mformation 1s being
collected and will be laid on the Table
of the House

Dearness Allowance Payable fo Cen-
tral Government Employees

9455 SHRI P, M. MEHTA"*

SHRI VASANT SATHE:

Wil the Mimster of FINANCE
be pleased to state:

(a) whether talky regarding future
of the present dearness allowance
formula were helg by Government
with the representatives of the Cen-
tral Government employees recently;

(b) whether any
reached in the matter;

settlement was

(c) if 8o, the broad features thereof;
and

(d) if not, the time by which Gov-
ernment propose to negotiate the
matter with the representatives of
Central Government employees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANABR KUMAR MUKHERJEE)
(a) Yes, Sir.

(b) to (d) The demands of the Staff
side are under the consideration of
Government,
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Stepping up Industrial Production for
purposes of Export Market

9456, SHRI RAJDEO SINGH- wWill
the Minister of COMMERCE be pleas-
ed to state

(a) whether the import policy de-
clared by Government recently takes
into account the needs of stepping up
industrial production and channelis-
ing such production to the export
market;

(b) whether this new import po-
licy will also have favou<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>